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THE 
PARLIAMENTARY DEBATES

(Part I— Questions and Answers) 
OFFICIAL REPORT

Q ftod*—

1915
HOUSE OF THE PEOPLE

Monday, 12th April, 1964

T h e House met at Two of the Clock

[M r . S peaker  in the Chair]

ORAL ANSWERS TO QUESTIONS

SiNDRi Factory

•1723. Shri Bahadur Singrh: WIU the
Minister of Production be pleased to
state:

(a) whether any further experi
ments have been made as to the poisi- 
bilities of utilising coal ash frcm the
Sindri Factory when preliminary trials
had shown that this waste product
after treatment could be utilised as a 
substitute to the extent of 25 per cent,
for cement; and

(b) the result of mixing Sindri ash 
with usual raw materials for making
bricks so far as the quality of tlie
bricks is concerned?

The Parliamentary Secretary to the 
Minister of Production (Shri B. G. 
Dubey): (a) Experiments so far car
ried out reveal that the ash can be 
used, up to about 20 per cent, as a 
light weight aggregate in cement con
crete, under certain conditions, for
non-load bearing members.

(b) Preliminary trials have not
yielded uniform results. In certain
cases, however, admixture of small
percentage of ash, with alluvial clay,
increased the strength of fired product,

Shri Bahadur Singh: To what other
uses can Sindri ash be put to?

67 PSD
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Shri R. G. Dubey: There is a pro
posal—and the matter is under in
vestigation—wihether it could be a 
substitute for sand in mortar and
concrete mixture and also for sand
stowing purposes.

Shri Bahadur Singh: What id the
total amount of Sindri ash that, is
available every year for subsidiary
us^s?

Shri B. G. Dubey: I think the pre
sent stock position is 2 lakh tons.

Dr. Ram Subhag Singh: May I
know whether this preliminary trial
of mixing Sindri ash with other raw
materials was made at Sindri or
somewhere else?

Shri B. G. Dubey: These experi
ments were carried out at the Central
Road Research Institute, Roorkee and
the Military Engineering College at
Kirkee.

The Minister of Production (Shri K.
C. Beddy): May I add, Sir, that this is
really a waste-product, not even a by
product. But attempts are being
made to find out if it could be put to
some use, and we are hoping that it
may be put to some use.

T in

•1724. Shri S. N. Das: Will the Min
ister of Commerce and Fndustry be
pleased to state:

(a) whether any prospecting for tin
has been carried out in any part of
the country;

(b) if so, with what result;
(c) the present requirements c 

in India;
tin
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(d) how this is met; and

(e) whether Government have en
tered into any international agreement 
with regard to tin?

The Minister of Commerce (Shrl 
Karmarkar): (a) and (b). Yes, Sir. 
Cassiterite is known to occur spora
dically in the mica-bearing veins 
traversing the rocks of Bihar and 
Orissa. None of the occurrences, how
ever, are known to be of economic 
importance.

(c) About 4,00(0 tons per annum.
(d) By imports.
(e) No, Sir.

Sliri -15. N. Da« May I know the 
countries from which tin is imported?

Shrl Karmarkar; Almost wholly 
from Malaya.

. Shrl S. N. Das: May I know whe
ther India was consulted with regard 
to some international agreement in 
respect of tin and. if so, may I know 
what is the position? ^

Shrl Karmarkar: There was a
recent conference between tiri-produc- 
ing and tin-consuming countries, and 
certain conclusions were arrived at 
with a view to stabilisation of prices; 
and we are considering wihether we 
should be a party to^them. We were 
a party to the conference; we are con
sidering whether we should be a party 
to the agreement also, ;

Bkri S. N. Das: May I know how 
long this document will remain open 
for consideration of various countries 
and when India is likely to come to a 
decision?

Shrl Karmarkar: June. I understand; 
and before that we shall decide.

Coir Industry

*1726. Shrl S. C. SamanU: W ill the 
Minister of Commerce and Indttslry be
pleased to state:

(b) whether it is a fact that the ex
port of coir declined heavily in 1952;

(b) if so, what steps did Govern
ment take in 1953 to save this small- 
scale industry and increase the ex
ports;

To) which countries are competing, 
with India in the world market for 
coir; and

(d) whether any arrangements, have 
been made for the research, standardi
sation and marketing of coir in 
India?

The Minister of Conferee (Slirt 
Karmarkar): (a) to (d). A state
ment is laid on the Table of the 
House. [See Appendix VIII, aaanex- 
ure No. 8.]

Shri S. (/• Samanta: I find from the 
statement that trade agreements have 
been made with some countries. 
May I know the names of those coun
tries ? ^

Shri Karmarkar: Bulgaria, Burma, 
Egypt, Finland, Hungary, Iraq, Nor
way, Sweden, Turkey, U.S.S.R., Yugo
slavia, Rumania, Germany and Poland,

Shri S. C. Samanta: The statement 
says that the Central Government 
have agreed to contribute 50 per cent, 
of the finances for a scheme initiated 
by the Travancore-Cochin State. May 
I know whether any loan has been 
granted to them up till now? |

Shri Karmarkars It is proposed to 
participate in the scheme on a fifty- 
fifty basis with the Travancore-Cochin 
Government. A grant of Rs. 1,74,672 
and a loan of Rs. 2 lakhs have al« 
ready been given by the Centre to the 
Travancore-Cochin Government for 
the organisation and development of 
coir co-operative societies.

Shri S« C. Samanta: May I know 
whether the Central Government and 
State Governments are purchasing 
coir and coir products and, if so, the 
amount?

Shri Karmarkar: Yes, Sir, we are 
purchasing coir products made in 
India. But about the amount I have 
no figures. I understand for 1952 the 
purchase value was Rs. 8i lakhs.
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Shri V* P. Nayar: Has there been 
any increase in the export of coir, 
specifically on account of tariff con
cessions said to be obtained as a result 
Of the Torquay Conference, in res
pect of coir and coir products and, if 
so, what?

Shri Karmackar: One can never say 
that our exports are specifically due 
to particular tariff concessions. It is 
of course, true that such concessions 
do promote our exports.

M anufacture of W atcubs

ni21. Pandit D. N. Tiwary; Will 
the Minister of Commerce and ladiis- 
try be pleased to state:

(a) whether any attempt has been
made to manufacture watches in the 
country; and ’

(b) if so, with what results?

The Minister of Ckimmerce (8hrl 
Karmarlcar): (a) and (b). Two firms 
have informed Government about 
their intention to undertake assembly 
and partial manufacture of watches 
and clocks; but neither of them has 
made any headway so far.

Pandit N* Tiwary: May I know 
whether they were to carry on on a 
big industrial scale or on a cottage 
industry basis?

Shri Karmarluir: Not on the basis
of cottage industry, on the normal 
industrial scale.

Pandit D. N. Tiwary: May I know 
whether they asked for subsidy from 
the Government for the manufacture 
of watches?

Shri Karmarkar: No, Sir.

Shri S. N. Das: May I know whe
ther the firms are Indian or foreign 
firms?

Shri Karmarkar: I can give the 
names. One is Collin Company—looks 
like a foreign firm. The other is New 
Friend & Company. I cannot say 
what it is.

^  "IT 5  ?

it ^ I

Pandit D. N. Tiwary: May I know 
wheth^ the attention of Government 
has been drawn to the speech of an 
industrialist who had manufactured 
watches and who threw it and destroy
ed it saying that Government is not 
helping and therefore they are not 
going to carry on?

Slul K%muMrkar: Throwing and
destroying could not have been due to 
want of our help. But I am sura np 
good industrialist would throw it 
away. . j *

D amodar V alley Project

Shri a  K. Das: WIU the Min
ister of Irrigation and Power be pleas
ed to state.

(a) the number of adminlstrativ*» 
and engineering personnel, clerical 

and other staff and the averaiie num 
bĵ r ot labour that was eng;aged in Til 
aiya in tĥ , Damodar Valley Project 
during the c>̂ ak period of construction;

(b) the number of such persons now 
working; and

(c) the number to be retained per- 
ipanently fqr maintenance of the dam?

The Deputy Minister of Irrlfation 
and Power (Shri Hathi): (a)
The number of administrative and 
engineering personnel, clerical and 
other staff—184; Average number of 
labour—3206.

(b) 120.
(c) 72.

Slui B* K. Das: Has any alternative 
employment been found for the sur
plus staff; if so, where?

Shri Hathi: All the regular em
ployees of the D.V.C. have been em
ployed in other projects under the
D.V.C.
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Shrl B. K. Das: What will be the 
staff necessary for running the electric 
plant?

Shrl Hathi: Seventy-two in all will 
be the number required for running 
the hydro-electric plant at Tilaiya.

Shri B. K. Das: What will be the 
monthly or annual expenditure for 
the maintenance?

Shrl Hathi: I would like to have 
notice for that.

aid to t e l c o  Ltd.

Dr. Rajn Subhag Singh:
Will the Minister of Commerce and 

Industry be pleased to state:

(a) whether Government propose to 
give any aid to the TELCO l  imited 
Jamshedpur for setting up a diesel au
tomotive plant and an electric foundry 
at their engineering works;

(b) if so. the amount of that aid; 
and

(c) when the two new plants are 
likely to come into operation?

The Minister of Ck>ininme and In
dustry (Shrl T. T. Krishnamachari):
(a) and (b). Government have no 
such proposal before them— ând, I 
would like to add, no such request for 
aid. It has, however, been agreed to 
release to the extent of Rs. 2 crores 
from the Development Account of the 
Locomotive Project for setting up a 
steel foundry.

(c) It is not possible at this stage 
to say when the steel foundry is likely
to commence operations.

Dr. Ram Subhag Singh: The hon.
Minister just said that it is likely that 
the Government may give Rs. 2 crores 
to that company. May I know when 
that money will be given by the Gov
ernment?

Shri T. T. Krlshnamachari: It is not
money given by Government, it is a 
Development Fund which belongs to 
TELCO, which has been created under 
an agreement between TELCO and the

Railway Ministry. It is proposed to 
release Rs. 2 crores out of that Fund 
for the establishment of a steel foim- 
dry.

Dr. Ram Subhag Singh: It was also 
said that the Government is not in a 
position to say when the foundry will 
be established. May I know why 
Government is not in a position to say 
that, if the amount of money is going 
to be given to the company?

Shrl T. T. Krlshnamachari: Sir, my 
real difficulty was to give a precise 
date when this would be established. 
We are very anxious that this should 
be established. I might like to add 
that we are suffering a great deal for 
lack of heavy steel casting foundry 
and we would certainly try to ex
pedite establishmeht of it as early as 
possible. The question of finance or 
other difficulties will not stand in the 
way of establishment of the foundry.

Shri T. N. Singh: The steel foundry 
is required both at Telco as well as 
Chittaranjan. May I know whether 
it has now been finally decided that 
the steel foundry will only be located 
at Telco? ^

Sliri T. T. Krlshnamachari: It is
now decided that there should be a 
steel foundry at Telco. If it is found 
that that steel foundry is not adequate 
for the needs of Chittaranjan, we 
will have to think .of another one; 
until that time the steel foundry at 
Telco, as soon as it comes into being 
will be used by Chittaranjan loco 
works as well.

L ocal W orks Programme

n780. Shn L. N. Ailshra: Will the 
Minister of Planning be oleased 10 
state:

(a) whether State Governments have 
submitted progress reports about ihe 
works done under the local works pro
gramme of the National Plan; and

(b) if so. whether progress haa been
achieved according to the expectation 
of the Planning Commission?
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The Deputy Minister of Irrigatloii 
and Power (Shri Hathl): (a) and (b). 
In most States the local works pro
grammes commenced in the later part 
of the year. Progress reports are 
awaited. It is too early to judge the 
results achieved during the year.

Shri L. N. Mishra: May I know
whether Government are aware of the 
fact many of the public institutions 
that were given grants could not com
plete the work as they received the 
aanctioning memo too late, and they 
were asked to complete the works be
fore lapse of the financial year?

Shri Hath!: The sanction for local 
works are generally granted by the 
States from the sums allotted to them 
by the Centre. So far we have not 
received any progress reports and, 
therefore, it is not possible for me to 
say anything about this.

Shri L. N. Mishra: May I know
whether there is any procedure to 
make payments in advance to public 
institutions?

Shri Hath!: Generally, it is the liais
on officer in the States concerned who 
makes advance payments on considera
tion of merits about a particular case.

Shri L. N. Mishra: Are Govern
ment aware of the fact that in the 
State of Bihar money was not ad
vanced to many public institutions even 
against collection of materials like 
brick, cement etc., the work suffered 
and no progress could be made?

Shri Hath!: The subject is mainly 
being dealt with by the State and if 
the hon. Member wants I shall en
quire into it.

Shri S. N. Das: May I know whe
ther, in cases where the amounts sanc
tioned for various development pro
jects are not spent during the current 
year, those amounts will be allowed 
to be spent in the next year?

Shri Hathl: As I said, the reports 
are still awaited; but these amounts 
which have been sanctioned will be 
continued in the next year.

Shri B. K. Das: May I know whe
ther it is a fact that in many States, 
for the fifty per cent, of local contri
bution that has to be made for local 
works, the entire burden of that 
amount is to be borne by the local 
people only and the local Government 
or the local bodies are not making any 
contribution?

Shri Hathl: The position is that out 
of the total cost for a particular work, 
50 per cent, has to be contributed by 
the people and the remaining 50 per 
cent, of the cost is being advanced by 
the State Governments from the funds 
allotted to them by the Centre.

fiT«r: w r
jTift iTf iRrTfT f»rr

: .

(^ )

^

^  I' ?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) West Pakistan—About
18,000 displaced persons.

East Pakistan—About 47,000 dis
placed persons.

(b) Rehabilitation benefits have 
been given to about 57,000 displaced 
persons.

f w :  ^  ^ ’trft %

•ft ijo ^  % ^Mlf %
3TT f r  ^  ^  wwr

gsT ^  ^?irT i  I

«ft ftnjfir f iw  : ar^
STKfWf t  ?
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q:® «fto ^  : 5f?nTr ^  
^ 0 0  f  I ^  ^  ^

f  I

Shri H. N. MukerJ^: May I know 
what has happened to the offer of land 
ioT the settlement of several hundreds 
o f displaced persons from East Paki
stan made by an organisation in Bihar 
called the Colonisation Society of 
India? They offered land near about 
McKluskiegunj.

Shri A. P. Jain: That question is 
being examined.

Dr. Ram Subhag Singh: May I know 
whether the hon. Minister is in a posi
tion to say the number of displaced 
persons who were settled on lands in 
Bihar and who have now left that 
place and gone to West Bengal?

Skri A. P. Jain: I am not in a posi
tion to give the total figure, but re
cently some 112 families left Bihar and 
went to Bengal. Previous to that, out 
of the new influx 15,812 persons had 
left Bihar, but there might be some 
more who may have left.

C ottage  Industry P roducts E x
h ibition  AT Singapore

♦1732. Shri D. C. Sharma: Will the 
Minister of Commerce ta«ii«try
be pleased to state:

(a) whether a display of Indian cot
tage industries goods was organised 
lit Singapore on the Republic Day this 
year; and

(b) if so, the nature of the products 
shipped for the purpose?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the House. [See Appendix VIII, 
annexure No. 9.]

Shri D. C. Sharma: May I know if 
similar displays were arranged at 
some other places outside India?

Shri Karmarkar: Yes. it is difficult 
to say off-hand, but I think 1 have al
ready given the information regarding

i'he various fairs and exhibitions held 
at places outside India.

Sliri 0 . C. Sharma: May I know if 
there is a proposal to set up a per
manent emporium of Indian cottage 
industries’ goods at Singapore?

Shri Karmarkar: Not so far as I can
say off-hand; I should like to have 
notice for that question.

Shri D. C. Sharma: May I know 
whether it is a fact that the categories 
of cottage industry products which 
were exhibited at Singapore were 
very much limited?

Shri Karmarkar: Well, it has neces
sarily been limited because the exhi
bition was only for four days from 
23rd to 26th January 1954. It was on 
a small-scale in connection with the 
Republic Day and therefore we had 
to limit the budget for the celebra
tion.

Shri N. Sreekantan Nair: May I
know what t5T>e of mats have been 
sent and from which States they have 
been sent to the exhibition; whether 
they included the pure white mat from 
Travancore-Cochin or not?

Shri Karmarkar: I should like 
notice for that question.

to

Shri K. Subralmianyam: May I
know whether any of the exhibits 
were put on sale and if so, what was 
the amount realised?

Shri Karmarkar: The total exhibits 
were worth about Rs. 10,005-5-9 and 
exhibits worth about Rs. 1.050 are 
reported to have been sold,

O m cB OF THE A ccou ntant-G en era l, 
Orissa

•1734. Shri Sanganna: Will the Min
ister of Works, Housing and supply be
pleased to state:

(a) whether Government have deci
ded to construct a building to house 
the office of the Accountant-GencTal, 
Orissa at Bhubneswar and biilldmgs 
for residential accommodation for offi
cers and staff;
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(b) if so. the estimated cost of the 
project; and

(c) the «tage at which the matter 
stands?

The Minister of Works, Housin; and 
Supply (Bardar Swaran Singh): (a)
Tes, Sir.

(b) Rs. 64*8 Lacs.
(c) Detailed drawings and estimates 

are under j>reparation. ^
Shrl Sanganna: ^ay I know whe

ther the Government of Orissa is re- 
•quired to contribute any amount to
wards the cost of this building?

Sardar Swaran Singh: No, Sir, not 
that I know of.

Shri Sanganna: May I know whether 
■the construction will be done depart- 
jnentally or through any other agency?

Sardar Swaran Singh: This work
will be done according to the usual 
method of giving the work to a con
tractor.

Coal Cess

♦1786. Shri Nageshwar Prasad 
Sinha: Will the Minister of Production 
be pleased to refer to the answer to the 
:starred question No. 190 on the 6th 
August, 1953 and state:

(a) whether the question of increase 
in the coal cess has been finalised now; 
and

(b) if so, what is the decision?

The Parliamentary Secretary to the 
Minister of Production (Shri B. G.
Dnbey): (a) Yes, so far as the dis
tricts of Hazaribagh and Manbhum are 
conoerned. The rate of increase in 
Palamau, Ranchi and Santhal Par- 
ganas Districts is still under consi
deration.

(b) The increased rate of cess fixed 
for Hazaribagh District is As. -/3/6 per 
ton. For Manbhum District the in
creased rate fixed Is As. -/2- per ton, 
exclusive of the existing cess levied 
by the Water Board and the Mines 
Board of Health.

Shri Nageshwar Prasad Sinha: May
I know what principles are taken in
to consideration in fixing the rates and 
why there is no uniformity in them 
between the districts?

Shri R. G. Dubey: So far as the
question of uniformity is concerned, 
already the Bihar Government has in
troduced uniform rates. The princi
ples taken into consideration are the 
needs of local development from the 
point of view of maintaining sanita
tion, dispensaries and other local 
things.

Dr. Ram Subhag Singh: May I know- 
the purpose on which the increased 
coal cess will be utilised?

Shri R. G. Dubey: The increased
cess will be utilised towards mainten
ance of roads, construction of new 
roads, dispensaries and other allied 
matters.

Dr. Ram Subiiag Singh: When are 
those roads to be constructed; is there 
any likelihood of any road or dispen
sary being constructed during this 
year?

Shri R. G. Dubey: I believe, already 
they have drawn up programmes in 
local districts and they are under 
execution.

Forward M arkets Commission

•1738, Shri K. C. Sodhia; (a) Will 
the Minister of Commerce and Indus
try be pleased to state the present 
composition of the Forward Markets 
Commission?

(b) Is the Chairman of the Commisr 
sion a whole time paid officer?

(c) In what commodities have for
ward contracts been regulated? '

(d) Since when is this Commission 
working and has it issued any report?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) A Chairman, one whole-time Mem
ber and one part-time Member.

(b) Yes, Sir.
(c) None yet under the Forward 

Contracts (Regulation) Act, 1952, but
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forward trading in cotton is at pre
sent regulated under the Cotton Con
trol Order, 1950.

(d) The Commission started working 
since 22nd September 1953, and has 
been sending monthly reports on its 
discussions with the trade interests 
eoncemed.

Shri K. C. Sodhia: Are the mem
bers paid any allowance?

Shri T. T. Krishnamacharl: Two
members who are whole-time mem
bers are paid salaries. The third 
member is an official of the Govern
ment and therefore he is not entitled 
to any allowance unless he travels.

Shri K. C. Sodhia: Which member 
is the expert in forward contracts?

Shri T. T. Krishnamachari: I believe 
both the members can be considered 
to be experts. Both of them are eco
nomists of some standing. The Chair
man has been a member of the Tariff 
Commission for a long time. The 
second member, Shri Natu, has consi
derable experience of commodity 
markets. He has been the Secretary 
of the Agricultural Prices Sub-com
mittee which reported in 1945. He 
was also the Economic Adviser of the 
Food and Agriculture Ministry for 
some time. He has served for a 
period of time in the International 
Monetary Fund.

Shri K, C. Sodhia: Has he any busi
ness experience? )

Shri T. T. Krishnamaciiari: In the
sense that he was engaged in business, 
I do not think so. But I cannot say 
with any degree of precision.

Shri Muniswamy: May I know what 
are those Associations with which this 
Commission will have to deal in its 
work?

Shri T. T« Krishnamachari: Associa
tions dealing with commodities in 
which the Forward Market Commis
sion has to get interested.

Shri Bogawat: May I know if the 
Government are going to restrict for
ward marketing in gur as the prices 
have gone very high?

Shri T. T. Krishnamachari: H the
Government should declare a policy 
in regard to commodity controls before 
the actual Control Order is issued  ̂
quite a lot of people will benefit by it.

W ar Surplus Stores

*1739. ShH Bhagwat Jha Azad: Will 
the Minister of Woflu, Housing and 
Supply be pleased to state:

# .
(a) whether all the war surplus 

stores have been disposed of; and
(b) if not. what are the outstanding 

items?
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): (a)
and (b). Approximately 98 per cent 
of the war surplus stores have been 
disposed of. The outstanding items 
mostly consist of signal stores which 
is a security item and small quantities 
of other miscellaneous stores.

Shri Bhagwat Jlia Azad: May 1
know what would be the approximate 
book-value of the surplus stores that 
are still lying for disposal?

Sardar Swaran Singh: I can only 
give the book-value which does not 
normally represent the prices that 
they are likely to fetch. They are 
roughly of the order of Rs. 13 crores.

Shri Bhagwat Jha Azad: May I know 
what was the sale proceeds of the 
surplus stocks that have been disposed 
of up to 31st December, 1953, and 
how far they compare with the book- 
value of such stocks?

Sardar Swaran Singh: That is a
separate question. I can collect infor
mation if notice is given.

Shri S. N. Das: May I know what 
is the present strength of the staff that 
is kept and how it compares with the 
original staff?

Sardar Swaran Singh: It is very
much reduced. I do not have the 
exact numbers with me.

Shri K.' K. Basu: May we know
what is the book-value of the miscel
laneous items and whether these goods
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can be sold in the open market in our 
country?

Sardar Sivaran Slnffh: Some of
them can be. The signals stores re
present over 50 per cent, of these 
war surplus stores still in our hands.

N andikonda Project

♦1741. Shri C. R. Cbowdary: Will the 
Minister of PlanninK be pleased to
state:

(a) whether the Joint report of the 
Andhra and Hyderabad Governments 
on Nandikonda Project has been re
ceived; and

(b) what steps have been taken to 
implement its recommendations?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.

1 might add that the latest position 
is that the report has since been hand
ed over by the Deputy Chief Minister 
of Andhra, who was here last week, 
to the Deputy Chairman of the Plan
ning Commission, I think towards 
Saturday evening, and it is being sent 
to the Technical Committee.

Shri C. R. Chowdary: May I know 
whether a copy of it would be made 
available to the Members of the House 
who are interested in the project?

Shri Hathi: This will be scrutinised 
by the Technical Committee.

Shri Raghuramaiah: May I know,
since this has to be included in^the 
First Five Year Plan, vhetbfir every
effort will be made to expedite its exa
mination? ^

Shri Hathi: All efforts will be made 
to expedite the examination. '

Irrigation Projects in Andhra

*1744. Shri Raghuramaiah: Will the 
Minister of Planning ibe pleased to 
state:

(a) the total estimated cost of the 
projects in the Andhra State accepted

by the Planning Commission for im
mediate implementation; and

(b) the time when each of the pro
jects will be taken up and when they' 
are expected to be completed?

The Deputy Minister of Irrigation  ̂
and Power (Shri Hathi): (a) Rs. 870* 
lakhs.

(b) A statement is laid on the Table 
of the House. [See Appendix VIII, 
annexure No. 10.]

Shri Raghnramaiah: Regarding item 
18 in the statement, may I know why 
information is not available, because,. 
I understand the foundation has been 
laid already?

Shri Hathi: These schemes generally 
were discussed somewhere in Febru
ary and looking to the needs of the 
particular areas, the Planning Com
mission has sanctioned it. Detailed in
formation is being obtained from the 
State Governments. ,
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The Deputy Minister ol Rehabilita
tion (Shri J. K. Bhonsle): (a) It is
not possible to estimate correctly the 
number of displaced Harijans rehabili
tated in the Delhi State so far because
(i) the level upto which the economic 
recovery of the individual should have 
taken place before he can be said to 
be rehabilitated, is not so easy to 
define and so far, no such definition 
has been evolved; (ii) certain displac
ed Harijans have rehabilitated them
selves by their own efforts and in the 
absence of an economic census, their 
number cannot be easily ascertained;
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and (lii) even for those who have re
ceived direct Governmental assistance, 
there is no organisation in Delhi State 
Tto follow up the individual cases.

(b) Single room—991 families. 

Double room—32 families.
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Hindi Typewriters

*1746. Shrimatl Kamlendn Mat!
Shah: (a) Will the Minister of Com- 
meirce and Industry be pleased to

state whether it is a fact that the ques
tion of manufacturing Hindi Type
writer in India is being considered?

(b) In which countries are these 
type-writers manufactured at present?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) So far as Government are aware, 
Hindi Typewriters are being manu
factured against specific orders by 
firms in Germany, Italy, Sweden and 
the United States of America.

Shrimati Kamlendu Mati Shah: 
Are they going to be manufactured in 
our country?

Shri T. T. ITrishnamaehari: So far 
as Hindi typewriters are concernedy 
no, Sir. But, there is a proposal that 
it should be manufactured in the 
country.

Dr. Ram Subhag Singh: May I know 
whether the key-board of the Hindi 
typewriters which are being manufac
tured in Germany has been approved 
by the Education Ministry?

Shri T. T. Krishnamachari: There
is a long story behind this scheme. In
1948, the President of the Constituent 
Assembly appointed a Committee to 
standardise the key-board under the 
presidentship of Kaka Saheb Kalelkar. 
Kaka Saheb Kalelkar has been in
teresting himself in this matter. In 
fact, he, some time ago, visited Ger
many to arrange for the manufacture 
and^supply of these machines. Later 
on, it was found that the quotations 
he received were much higher than 
the quotations offered by the firms in 
India who are manufacturing type
writers. All the manufacturers of 
Hindi typewriters were informed by 
the Government of its decision to 
place orders with them should the 
products be satisfactory. They were 
requested to submit their machines for 
test. The names of the firms whose 
machines have been received are: 
Remington Rand, India, Latham Aber
crombie & Co., Ltd., Halda Type
writers, Ltd., Olympia Typewriter Co.
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Xtd.. Volkart Bros.,—*I do not know 
the name of the typewriter—and 
Roneo Ltd.

Dr. Ram Subhaff Slnrh: May I know 
whether these orders for the manufac
ture of typewriters in Germany have 
been given with the approval of this 
committee or the approval of Kaka 
Kalelkar?

Shrl T. T. Krlflhnatnacharl: I thought 
I indicated that the orders were not 

/given. The orders were, on the other 
iiand, given to people who had their 
-offices in India, and they had agreed 
to submit the machines for tests.

Shrimati Kamlendu Mail Shah: How
’does the price quoted by the Indian 
suppQiers compare with the price 

^quoted by the Americans?
Shri T. T. Krishnamachari: I am

afraid I am not cognizant of this in
formation. If notice is given, perhaps 
I would be able to send it on to the 
appropriate Ministry.

N ahan Foundry

*1747. Shrl Bogawat; (a) Will the 
Minister of Productioii be pleased to 
state whether centrifugal power 
pumps have been manufactured in the 
Nahan Foundry Limited?

(b) What are the prices of the va
rious types of such pumps?

The Parliamentary Secretary to the 
Minister of Prodnction (Shri R. G. 
Bubey): (a) and (b). Yes. The 
Nahan Foundry Ltd. started manufac
ture of centrifugal pumps during 1953
54 and have so far manufactured about 
200 pumps. They are in seven types. 
The retail price varies from Rs. 112 
to Rs. 340 per pump depending on 
the size and type of the pump.
‘ Shri Bogawat: What is the delivery 
•of the bullock-drawn pump per hour?

Shri R. G. Dubey: I believe 15,000 
gallons, subject to correction.

The Minister of Production (Shri 
K. C. Reddy): May I add that the 
delivery depends on the size of the 
pump? The delivery ranges from a

maximum output of 26,000 gallons per 
hour to a minimum of 13,000 gallons 
per hour.

Shri Munlswamy: May I know
whether both kinds of pumps—power 
and bullock-driven—are manufactur
ed, and if so. how do the prices com
pare?

Shri R. G. Dubey: So far as the
bullock-driven pump is concerned, it 
is with reference to a different type of 
pump. Recently, the factory has been 
investigating into the possibility of 
a pump which could be both power 
and bullock-driven for irrigation pur
poses.

C ustodian of Enemy Property

*1748. ShH S. N. Das: WiU the Min
ister of Commerce and Industry be
pleased to state:

(a) whether the office of the Con
troller of Enemy Trading and the 
Custodian of Enemy Property is still 
functioning;

(b) if so, the nature of work that 
still remains to be done In this con
nection; and

(c) the amount of property belong
ing to enemy countries, still held in 
India?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) The main items of work of this 
office relate to (i) collection ind pro
cessing of Indian claims against coun
tries which were treated as enemy or 
enemy-occupied territories during 
the last war. and their nationals, (ii) 
maintenance of proper, accounts of all 
vested assets and checking the 
genuineness of claims of nationals of 
ex-enemy and enemy-occupied coun
tries for the return of these assets, 
and (iii) advising Grovernment gen
erally in matters of Debt Settlement 
Agreements,

(c) Rs. 580 lakhs, approximately.
Shri S. N. Das: May I know the 

present strength of the organisation 
and whether there has been any reduc
tion recently in the strength?
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Shrl Karmarkar: The present
strength is one Deputy Custodian, one 
Superintendent, six Upper Division 
clerks, seven Lower Division clerks, 
one stenographer, one Daftry and four 
peons.

Shri S, N. Das: What are the im
pediments that stand in the way of 
final disposal and settlement of the 
assets of the foreign countries?

Shri Karmarkar: The agreement has 
to be mutual, it was bound to take 
time, but till now France, Belgium, 
Czechoslovakia, Greece, Denmark, 
Austria and Thailand have entered 
into such agreements, and in the case 
of some of these countries, most of 
our claims have been liquidated. 
There are some other countries— 
Italy, Japan, Netherlands, Hungary 
and Poland—with which exchange of 
views is going on.

Shri Radha Raman: In view of the 
fa ct that the treaty with Japan was 
signed two years ago, why are the 
Japanese assets not being transferred
yet and vice versa?

Shri Karmarkar: There are certain 
difficulties.

Dr, Ram Subhag Singh: May I know 
whether any account of the property 
of the Indian National Army or the 
personnel of the Indian National 
Army which was left behind at the 
time of the dissolution of that Army 
is being maintained by this office?

Shri Karmarkar: I have no precise 
information on that particular point 
regarding the I.N.A.

D isplaced T . B. Patients

*1749. Shri D. C. Sharma: Will the 
Minister of Rehabilitation be pleased
to state:

(a) the amount sanctioned by Gov
ernment for the treatment of displac
ed T.B. patients during the year 1954
65; and

(b) how much was sanctioned for 
the displaced persons from East and 
West Pakistan, separately?

The Deputy Minister of Rehabilita-
Uon (Shrl J. K. Bhonsle): (a) and
(b). The following provision of funds 
has been made for the current finan
cial year:—

(i) Western Zone, Rs. 7 * 50 lakhs.
(ii) Eastern Zone, Rs. 4*50 lakhs.

Total: Rs. 12:00 lakftis.
Shri D. C. Sharma: May I know 

how this amoimt is going to be distri
buted—whether it is going to be given 
as grants to patients or in some other 
way?

Shri Jf* K. Bhonsle: It is to be given 
as grants to the States.

Shri D. C. Sharma: May I know if 
there is any attempt going to be made 
to set up some sanatorium for these 
patients?

The Minister of RehabUitation (Shrl 
A. P. Jain): We have already set up> 
sanatoria at one or two places, and we 
are reserving a nxmiber of beds in T.B. 
hospitals.

Shri D. C. Sharma: For a total of 
how many patients are the arrange
ments made?

Shri J. K. Bhonsle: Provision has
been made for 714 beds—401 for 
Western Zone and 313 for Eastern 
Zone.

Dr. Rama Rao: May I know what 
arrangements have been made for 
T.B. patients in Ulhasnagar in Bombay 
where T.B. is reported to be very high?

Shri J. K. Bhonsle: Actually, this is 
a matter for the State Government. 
We place necessary funds at the dis
posal of the State Government for 
treating these T.B. patients in various  ̂
hospitals wherever they have vacan
cies.

R eport on D amodar Valley Projects

*1750. Shri L. N. Mlshra: Will the
Minister of Irrigation and Pow^ be
pleased to state:

(a) whether the Board of Techni
cal Consultants for the Unified Damo
dar Valley Projects has submitted 
any report recently; and
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(b) if so, its main findings and re
commendations?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes Sir, 
in February 1954.

(b) A copy of the Report is laid 
on the Table of the House. [Placed 
in the Library. See No. S-y4/54.]

Shri L. N. Mishra: May I know
the recommendations that have been 
accepted by the D.V.C. or by Govern
ment?

Shri Hathi: Generally, these recom
mendations are being accepted—al
most all of them.

Shri L. N. Mishra: May I know
whether the change in the location of 
the power house of Panchet Hill will 
mean increase in the estimate of the 
original cost, and if so, by what per
centage?

Shri Hathi: Perhaps, it will not
mean any change in the cost.

Shri L. N. Mishra: May I know
whether there is any proposal to have 
a change in the design of the Panchet 
Hill project?

Sliri Hathi: Not as envisaged in 
this report.

Shri T. N. Singh: May I know
whether this Committee has advocated 
any drastic change in the designs of 
the remaining dams like Maithon, 
Panchej Hill and Durgapur?

Shri Hathi: This is contained in 
the report. The important suggestions
or the recommendations do not envi
sage any major change. The recom
mendations are in the report itself.

Boarding and L od6 iino Houses in 
N ew D elhi

1̂751. Shri Sanganna: Will the Mior 
ister of Works, Housing and Supply
be pleased to refer to the answer 
given to part (d) of unstarred ques
tion No. 636 on the 23rd December, 
1953 regarding boarding and lodging 
houses In New Delhi and state:

(a) whether any final decision has 
been arrived at; and

(b) if so, what?
The Minister of Works. Honsinr and

Supply (Sardar Swaran Sinrb): (a)
and (b). It has been decided that
liveries should be supplied to the room 
bearers in Western Court and Consti
tution House.

Shri Sanganna: What is the scale 
of liveries fixed for these bearers?

Sardar Swaran Singh: It is very
difficult to answer about the scale of 
liveries. I suppose liveries will be of 
the usual type, not very imposmg I 
should say but will be designed more 
from the utility and decency point of 
view.

G iridih Collieries

♦1752. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Produc
tion be pleased to state how many 
categories of workers in Giridih Col
lieries are still awaiting announce
ment of their scales of pay under the
Central Pay Commission’s recom
mendations?

(b) Are there any complaints of 
anomalies regarding fixation o f pay 
in respect of skilled and semi-skilled 
workmen of the said collieries?

(c) If so, how many cases of such
anomalies and of which category,
have been brought to the notice of
Government?

The Parliamentary Secretary to the 
Minister of Production (Shri E. G. 
Dubey): (a) Three.

(b) Some complaints have been 
received stating that the scales of pay 
fixed for certain categories of posts 
are low. Presumably the Member is 
referring to such cases as ‘anomalies*.

(c) A statement is laid on the Table 
of the House. [See Appendix VIII, 
annexure No. 11.]

Shri Nageshwar Prasad Sinha: May
I know whether the complaints that 
have been received are receiving the 
consideration of the Government?

Shri R. G. Dubey: Yes, Sir. They 
are.



U tilization of Shales

•1753. §hri K* C. Sfodhia: (a) Will
the Minister of Production be pleased 
to state the approximate total quan
tity of shales produced annually In 
co3il mines?

<b) To what use is it put now?
(c) Can it be utilised for any other 

purpo^ besides this and if so. what?

Til© Parliamentary Secretary to the 
MiiUster of Production (Shri R. G.
Dubey); (a) Nc statistics of shale or 
snaley coal produced in coal mines in 
India are maintained, but the total 
production may be estimated at ap
proximately one million tons.

(b) It is not generally used except, 
in limited quantities, for burning bricks 
and lime. It is reported that shale 
can be also used in the manufacture 
of cement.

(c) Other uses have not so far been 
investigated.

Shri K. C. Sodhia: Were any ex
periments ever conducted in our 
national laboratories about that?

Shri R. Q. Dubey: No, Sir.

Shri K. C. Sodhia: Do Gk)vemment 
think it necessary to refer the matter 
to the laboratories? ?

Shri R. G. p^bey: So far as the in
formation of Government goes, there 
is no propriety in carrying out any 
further investigation because in no 
country is this product used for any 
industrial purpose.

Shri N, Sreekantan Nair: May I
know whether the Government is 
aware that shale rock is used to ex
tract crude oil in China from a plant 
which was initially set up by Japan 
during their occupation of China?

Shri R. G. Dubey: Not to our know
ledge.

COMMBRCIAT. ORGANISATIONS

*1755. Shri S. N. Das: Will the Min
ister of Commerce and Industry be
pleased to state:

(a) the names of organisations of 
trade, commerce and industry of an
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allrlndia character which are recog
nised by Government for the purposes 
of representations on various advisory 
bodies constituted by them; and

(b) what are the points that are 
taken into consideration for according 
recognition of this nature?

The Minister of Commerce (Shri 
Karmarkar): (a) and (b). A state
ment is laid on the Table* of the House. 
[See Appendix VIII, annexure No. 12.]

For the information of the House». 
I might mention the names of those 
organisations. They are the Indian 
Jute Mills* Association, Calcutta, the 
Federation of Indian Chambers o f 
Commerce and Industry, New Delhi,, 
the Associated Chamber of Commerce, 
Calcutta, the All-India Spinners' As
sociation, Wardha, and the iSarva Seva 
Sangh, Wardha.

Shri S. N. Das: May I know the 
number of organisations that are affili
ated to the Federation of Indian 
Chambers of Commerce and Industry^ 
New Delhi, and the Associated Cham
ber of Commerce, Calcutta.

Shri Karmarkar: I have no ready 
information, but I shall ask the organi
sations concerned, if given notice.

Shri S. N. Das: May I know whether 
any proportion has been fixed for the 
representation of these two associa* 
tions, and if so, what the same is?

Shri Karmarkar: No definite propor
tion has been fixed, but in the case 
of these two organisations, the Federa
tion of Indian Chambers of Commerce 
and Industry, and the Associated 
Chamber of Commerce, the president 
is there ex~officio, and I think, also the 
secretary.

Shri S. N. Das: May I know whe
ther the Associated Chamber of Com
merce has got affiliation of less num
ber of organisations, and that also». 
racial organisations?

Shri Karmarkar: It is likely, but it 
is a Chamber of an all-India nature.

Shri Radha Raman: May I know
whether the Associated Chamber of
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Commerce is virtually a European 
conjcem. in which Indians have no 
equal opportunity?

Shri Karmarkar: I think the Euro
pean interest predominates in that 
organisation.

Shri Joachim Alva: May I know
whether in giving representation to 
the Associated Chamber of Commerce, 
and the Federation of Indian Cham
bers of Commerce and Industry, the 
representatives of the two bodies are 
taken into confidence?

Shri Karmarkar: We do not take
the Chambers into confidence, for 
nominating as such.

Interim C ompensation Scheme

*1756. Shri D. C. Sharma: Will the 
Minister of Rehabilitation be pleased
to state:

(a) whether the Five-man Advisory 
Committee appointed by Government 
to advise them on matters pertaining 
to Interim Compensation Scheme 
hel(̂  any meeting;

(b) if so, the subjects 
and

(c) the decisions taken?

discussed:

Tlie Minister of Rehabilitation (Shri 
A. P. Jain): (a) and (b). Yes. the 
Committee has held about a dozen 
meetings and discussed several matters 
relating to the implementation of the 
scheme of compensation, verification 
of claims, and the classes from which 
claims for compensation should be 
invited next.

(c) The recommendations are under 
the consideration of Government.

Shri D. C. Sharma: May I know 
from what class of refugees applica
tions for compensation are going to 
be invited now?

Shri A. P. Jain: That is a matter 
which is under consideration.

Shri N. L. Joshi: What are the
terms of reference of this Committee?

Sliri A. P. Jain: Generally, to advise 
on the implementation of the interim 
compensation scheme.

Shri D. C. Sliarma: Have they taken 
a decision with regard to the accele
rated comoletion of the interim com
pensation scheme?

Shri A. ]?. Jain: They do not take 
decisions, but make recommendations.

Shri D. C. Sharma: May I know 
the recommendations they have made 
to complete the interim compensation 
scheme in due time?

Shri A. P. Jain: So far as their
recommendations are concerned, it is 
not in the public interest to disclose 
them, because those recommendations 
are meant for the Ministry, and the 
Ministry is entirely responsible for the- 
decisions taken: tHose decisions will,, 
of course, be announced, when they 
are finalised.

Export op Soap

*1757. Shri San^anna: WiU the Min
ister of Commerce and Industry be:
pleased to state:

(a) whether agreements entered 
into with Burma and Finland for ilve 
years for export of soap from India 
are still in force: and

(b) if so, the break-up figures of 
exports of soap for each year from 
1950 to 1953?

The Minister of Commerce (Shrt 
Karmarkar): (a) We have not en
tered into such agreements with 
either Burma or Finland.

(b) No soap was. exported to Fin
land during this period. Exports of 
soap to Burma were as below:—

1950
1951
1952
1953

670 cwts. 
732 ” 

6088 ” 
2460 ”

I should like to add, however, under 
part (a), that though the agreements 
were not for export of soap as such, 
soap has been mentioned as an item
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in the export schedules to these coiin- 
tries»

Shri Sanganna: May I know whe
ther India is surplus in soap?

Shri Karmarkar: Yes. I should think 
so.

Shri Joaehim Alva: In the matter 
of the soap exports, may I know the 
share of the monopolistic world com
bines like the Lever Brothers Ltd., 
and the definitely Indian concerns?

Shri Karmarkar: I cannot give the 
respective shares of the exports, at the 
present moment.

Shri Maniswamy: Do we manufac
ture medicated soaps also here and 
export them?

Shri Karmarkar: It is rather a very 
vague term. But part of it medicated, 
I think, as for instance, carbolic soap.

Shrimati Kamlendu Mat! Sluth:
May I know whether we import soap 
from other countries for our own use, 
and if so, why can we not make soap 
ourselves, for our use?

Shri Karmarkar: We are making
those things ourselves.

Shrimati Kamlenda Mali Shah: Do
^ e  import soap from other countries?

Shri Karmarkar: No.

WRITTEN ANSWERS TO 
QUESTIONS

Payment of Compensation by D .V.C.

*1733. Babu Ramnarayan Suigh: Will 
the Minister of Irrigatioii and Power
be pleased to state when and at what 
rate compensation in cash has been 
given to the people of Ilarahi which 
-was submerged in the Tilaiya Dam 
Reservoir?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): The people 
of Harahi have been paid cash com
pensation for trees, wells, tanks, Abars, 
standing crops etc. While for the 
houses and lands, as they had expres
sed their option in writing to have land

for land and house for house, land 
was reclaimed by D. V. C. and houses 
constructed for them. These lands 
and houses are being offered to them.

WORK-CHARGBD STAFF OF C.P.W.D.
*1740. Shrimati Renu ChalU'avartty:

Will the Minister of Works, ‘ Housing 
and Supply be pleased to state:

(a) whether it is a fact that special 
pay is being given to Central Govern
ment employees working at Bagdogra 
and Siliguri under Fundamental Rule 
9(25)C;

(b) whether it is a fact that the 
work-charged staff at Central P.W.D. 
are not being paid this special pay; and

(c) if so, the reasons therefor?
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): (a)
Yes, sir, but only to non-gazetted 
superior staff.

(b) Yes, Sir.
(c) The special pay at Bagdogra 

and Silliguri was sanctioned to com
pensate the staff for the unhealthiness 
of the localities, particularly as such 
staff who were generally posted there 
from other stations could not readily 
acclimatise themselves to the un
healthy conditions. This consideration 
does not exist in the case of work- 
charged staff as they are mostly re
cruited locally, but I am reviewing 
the position.

Cottage Industries in  Hyderabad

*1742. Shrt H. G. Vaishnav: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the amount advanced to the 
Hyderabad State in 1952-53 for aid to 
cottage industries; and

(b) what portion of it was in the 
form of loan and how much as aid?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) No amount has been advanced to 
the Hyderabad State during 1952-53.

(b) Does not arise.
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W ork-charged Staff of C.P.W.f). 
*1754. Shrimati Rena Chakravarity; 

Will the Minister of Works. Housiiir 
and Supply be pleased to state:

(a) whether house rent allowance 
;s admissible to all Central Govern
ment employees employed at Dum 
Dum aerodrome who are not provid
ed with Government accommodation;

(b) whether it is a fact that the 
benefit of the allowance was given to 
the employees with effect from the 
1st January, 1947;

(c) whether it is a fact that it has 
been given to the work-charged iDtaff 
of the C.P.W.D. at Dum Dum w.e.f. 
the 1st July, 1948 only; and

(d) if so, the reasons therefor?
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): (a)
Yes, Sir.

(b), (c) and (d). The allowance was 
admissible to the work-charged staff 
as to others only with effect from 1st 
July 1948, but some employees were 
paid the allowance from 1st January 
1947 under some misunderstanding of 
the orders.

frqn ^  ftr ^ ^

^  ^3Wnr ^  % ?F«TT5T #  ^

The Minister of Commerce and 
Industry (Shrl T. T. Krishnamachari):
Salt cake is not being used in place 
of soda ash except by the sheet glass 
section of the Glass Industry. It is 
understood that it is an essential con
stituent of sheet glass batch and is not 
used merely to replace soda ash, and 
that about 200—250 tons of salt cakes 
are used per year for this purpose.

Import op Soda A sh

f  Shri A. K. Gopalan:
* \Shri V. P. Nayar:
(a) Will the Minister of Commerce 

and Industry be pleased to state the

quantity or value of the imports deem
ed necessary for the current year by 
Government of (i) Soda Ash; (ii) 
Blane fixe and (iii) Sodium 
Sulphide?

(b) Will Government lay on the 
table of the House a statement show
ing the quantities allotted to the 
various importers for this period to 
whom (i) ad hoc and (ii) other than 
ad hoc import licences have been 
given so far?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) The statement is attached. [Placed 
in the Library. See No. S-115/54.]

(b) The licences granted by the 
Import and Export Control authorities 
are published in the Weekly Bulletin 
of Import and Export Trade Control 
which is issued by the Chief Control
ler of Imports and Exports and is 
priced at Rs. 4-8-0 per copy. The 
information required has however 
been extracted from the Weekly 
BuUetins and embodied in the state
ment B attached. [Placed in the 
Library, See No. S-116/54.]

qffo qifo f w :  w r  

ftw if urn IT? ^

( v )  ^  vt srft Tc 
^  mxifhr

(^ )  Jiftr |T,
% ar?r ^  ^  w r Jr̂ frsr-T | ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.

(b) To study the flood and silt con
trol measures taken by the Chinese 
Government in the Yellow-Huai- 
Yanktze river basins.
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(Part II—Proceedings other than Questions and Answers) 

OFFICIAL BEFOBT
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H O U S E  O F  T H E  P E O P L E
Monday, 12th April, 1954

The House met at Two of the Clock 

[ M r . S p i a x e r  i n  the Chair} 

QUESTIONS AND ANSWERS 

(See Part 1)

2-45 P.M .

PUBLIC ACCOUNTS COMMITTEE

P r e s e n t a t io n  o r  E v id e n c e  R e l a t in g  t o  
S e v e n t h  R e p o r t

Shri B. Das (Jalpur-Keonjhar): I
beg to present Volume II— Evidence 
relating to the Seventh Report of the 
Public Accounts Committee (1952-53) 
on the Appropriation Accounts 
(Civil), 1949-50 and unfinished A c
counts (Civil), 1948-49.

PAPERS LAID ON THE TABLE 

C e n t r a l  E x c i s e  N o t i f i c a t i o n s

The Deputy Minister of Finance 
(Shri A. C. Giiba): I beg to lay on 
the Table a copy of each of the fol
lowing Notifications in accordance 
with Section 38 of the Central 
S e ise s  and Salt Act, 1944, namely: —

(i) Central Excise Notification 
No. 1, dated the 8th January, 
1954.

(ii) Central Excise Notification 
No. 3, dated) the 11th Feb- 
ruary, 1954.
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(iii) Central Excise Notification 
No. 6, dated the 28th Feb
ruary, 1954.

(iv) Central Excise Notification 
No. 7. dated the 19th Feb
ruary, 1954.

[Placed in the Library. See No.
S-112/54.]

DEMANDS FOR GRANTS*
Mr. Speaker: The House will now 

proceed with the consideration of the 
Demands for Grants Nos. 48, 49, 50, 
51 and 125, relating to the Ministry of 
Health.

Members and Leaders of Groupi 
may hand over the nunibers of the 
cut motions, which they select, to the 
Secretary, in fifteen minutes. I will 
treat them as moved, if those hon. 
Members in whose names those cut 
motions stand are present in the 
House, and they are otherwise 
order.

The usual time-limit for speeches 
will be observed. We shall discuss the 
Demands for Grants under this Min
istry, up to 5 P .M . Since the question 
list is over already, the House gets 
fifteen minutes extra for this discus
sion.

I shall now place the Demands be
fore the Houie.

D e m a n d  No. 48— M i n i s t r y  o f  H e a l t h  

Mr. Speaker: Motion it:
“That a sum not exceeding 

Rfi. 6,38,000 be granted to thĵ

♦Moved with the previous sanction of 
83 PSD

the President.
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[Mr. Speaker]
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment diiring the yei^ e n ^ g  
31st day of March, 1955, in 
respect df ‘Ministry of HealthV'

D em and  No. 49— M edical  S e r v ic e s

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 1.38.53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment d‘uring the year ending the 
31st day of March, 1955, in 
respect of ‘Medical Services*.**

D em and  N o . 50— P u b l ic  H ealth

Mr. Speaker; Motion it:

“That a sum not exceeding 
Rs. 5,77,56,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in respect 
of ‘Public Health*.**

D em an d  N o . 51— M ib c e l la n e o u s  E x 
pe n d itu r e  UNDER THE MINISTRY OP 
H ealth

Mr. Speaker: Motion is:

'*That a sum not exceeding 
Rs. 70,92,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment djuring the year ending the 
31st day of March, 195S, in 
respect of 'Miscellaneous Expendi
ture under the Ministry of 
Health*.**

D em an d  N o . 125— C a p it a l  O u t l a y  o f 
th b  M in is t r y  o f  H ealth

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. be granted to the
President to complete the s\im 
necessary to defray the charges

which will come in course of pay 
ment during the year ending thî  
31st day of March, 1955, in respect 
of ‘Capital Outlay of the Ministry 
of Health* *

Now the agreed cut motions may be 
moved.

Failure to provide adequate medical 
facilities in rural areas

Shri V. P. Nayar (Chirayinkil): T
beg to move:

“That the demand under the 
head ‘Ministry of Health’ be re
duced by Rs. 100.**

Failure to check and control ele
phantiasis and other filarial diseases 
in coastal areas

Shri V. P. Nayar: I beg to move:

‘‘That the demand under the 
head ‘Ministry of Health’ be
reduced by Rs. 100.**

Failure to arrest the spread of leprosy 
in Tribal areas of Tripura

Shri Biren Datt (Tripura West): 1
beg to move:

“That the demand under the 
head ‘Ministry of Health* be re
duced by Rs. 100.’*

Failure to arrest the spread of inteati- 
nal diseases in Agartala Town, Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the 
bead ‘Ministry of Health* be re
duced by Rs. 100.**

Failure to proceed expeditiously u)fth 
Legislation on drug control

ShH H. N. Mukerjee (Calcutta 
North-East): I beg to move:

“That the demand undw the 
head ‘Ministry of* Heoltit’ be re- 
d u e^  by Rs. 100.**
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f'ailure to pay proper attention to the 
problem of nutrition of the people

Shri H. It. Mttkerjee:
move ;

I beg to

**That the demand under the 
head ‘Ministry of Health’ be re
duced by Rs. 100.**

Failure to flftre medical facilities to 
the people living in rural areas by 
sending mobile dispensaries

Sliri Booyaraffhasamy (Perambalur):
I beg to move:

“That the demand under the 
head ‘Ministry of Health* be re
duced by Rs. 100.**

Need to compel all the doctors newly 
qualified in medicine to serve for 
a specific period in rural areas im̂  
mediately after they come out of 
colleges

Shri Boorarasfaasamy: I beg to
move:

“That the demand under the 
head ‘Ministry of Health’ be re
duced by Rs. 100.”

Failure of the Ministry to allot more 
funds in the Budget for expansion 
of medical facilities on a large scale 
in rural areas

Shri Slvamiirtlii Swum! (Kushta^>:
I beg to move:

‘That the demand under the 
head ‘Ministry of Health* be re
duced by R«. 100.”

Negligence of the MMstry in the 
matter of encouraging the Ayur
vedic system of medicine and 
ing of Ayurvedic centtee

8bH SIvamvrtlil Swaml: I beg to
move:

••that the dmihd under 
head ^Ministry of be re
duced by R s. 100.”

Failure to establish statut&ry councils 
for Homoeopathic^ Ayurvedic and 
Unani systems of medicine

Dr. Ja lsm ya (Medak): I beg to 
move:

”That the demand under the 
head ‘Ministry of Health* be re
duced by Rs. 100.**

Inadequacy of equipment, beds and 
medical assistance in hospitals even 
in towns and cities

ShiS V. P. Nayar: I beg to moire*

‘Th?it the demand under the 
head ‘Medical Services’ be reduced 
by Rs. 100.”

Inadequacy of medical assistance and 
hospitals even in towns

Shri Sivamarthi Swaml: 1 beg to
move:

“That the demand under the 
head ‘Medical Services* be reduced 
by Rs. 100.**

Failure to provide more sanatoriums 
to check spread of T S , etc.

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘PubUc Health’ be reduced 
by Rs. 100.**

Provision o; more sanatoriums to 
check the spread of tuberculosis 
etc,

Shri Slvamitrthl Swaml: I beg to
move:

**That the demand under the 
head ‘Public Health’ be reduced by 
Rs. 100”.

Inadequacy of funds for health

Dr. R a m  Bap (Kaklnada): I beg to
move:

“That the demand under the 
head 'Capital Outlay of the l t̂inis- 
trj of Health* be reduo^ by 
Ra. 106.”

Ittr. ANHiltor; Th«i^ cut motions ixt 
betore til# Hous#.
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Dr. Jalioorjm: Sir, if you go through
the list of cut motions, you will find 
that I have mored one cut motion, and 
there are twenty-three other cut

motions, having similar basis and
similar ideas.

I find it difficult to discuss the pro
blem of health, without getting proper 
statistics. I regret to say that when I 
asked for certain relevant statistics, 
from the Health Ministry, they were 
unable to supply it. I asked for the 
total numb^ of hospitals and major 
dispensaries in India, in the year 1953- 
54, as compared with those for 1948-49. 
They have not got it. I asked for the 
total number of beds in 1953-54, as
compared with that in 1948-49. They 
have not got it. I asked again for the 
total number of in-patients and out
patients treated in lu53-54 as com
pared with those in 1948-49. They 
have not got it. Therefore, the ques
tion arises, whether it is the fault of 
the Ministry, that they have not got 
these figures. I say, no, it is not the 
fault of the Ministry, because the 
States have not supplied them the 
material that they should have. What 
is it due to? It fjj due to Ihe fact 
that health is now at the level of the 
States and they are not supplying the 
relevant material which this Ministry 
should have, in order to fulfil their 
own functions, and know what is going 
on in India.

I say once again, that it is not the 
fault of the Minis ̂ ry, but the Consti
tution that has decentralised power 
in such a manner that the^States are 
not responsible to the Centre, even In 
respect of giving relevant Information.
If the Ministry of Health have not 
got this information, I want to know 
how this House is to get a composite 
picture of the state of health in the 
country.

Therefore, there are two wasrs possi
ble. Either this Ministry has no- 
funrtion, no function because it has 
not got a complete and accurate pictu^ 
of the state of the health of India, 
or this subject, Health, must be made 
a Central subject, so that at least we 

know whom to hold responsible for 
the state of health in India. I will

give you one example. There is no 
uniformity. You make rtcomm«nd* 
ations and there is no uniformity. U 
you do not have uniCorniity, and if you 
cannot enforce uniformity, you can 
have no comprehensive health plan* 
Under our very noses, we see the 
disparity of the conditions in hospltala 
— in Delkl Itself. I have seen a very 
big hospital and, believe me. Sir, I was 
shocked because it was indescribably 
filthy, such as I have not seen in even 
Che smallest district hospital in the 
rest of India.

Dr. Lanka Sondamm (Visakhapat*
nam); Mention the name.

Dr. Jaisoorya: That hospital Is not 
under the Centre. It does not require 
much money to be clean. It requires 
a sense of responsibility and it requirei 
a sense of decency. I have seen in the 
worst period of the inflation in Ger* 
many, German hospitals iU-equipped, 
suffering from want of money, but
there was cleanliness. Even the
smallest mission hospital, I must tell 
you— I travelled throughout the
villages— even the smallest mission, 
hospital, small as it is. poor as it is, Is 
clean.

Therefore, the question arises: what 
is the function of this Ministry? Here 
we find that the educational side comes 
up. How can we have an educational 
side when we do not know the facts 
about India? The impression I am
getting. Sir, is that this Ministry la 
only advisory. It makeg experiments.
It is doing some very good work as 
far as organisation of teaching staff 
is concerned, but the main factor that 
still remains, the biggest problem that 
India still has, Is the problem of medi
cal aid in the districts and the villages 
Here we have a statement of our
Prime Minister in which he says:

**The health of the viUages re
quires special attention. The 
country derives its vitality from, 
the villages. It is not enough for 
large imposing hospital and other 
buildings to be put up in the 
towns. The benefits of health 
niust, be extended to the whole . 
co'untiyside.''
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That is the crux of the problem* 
Therefore, when the problem arose, 
this same Ministry had a Committee 
called the Committee for Indigenous 
systems of Medicine headed by CoL 
Chopra and it produced a magnificent 
report of two volumes. What has 
happened to that? In that, they 
mentioned that the course for Ayur
veda should be three years. What 
has this Ministry done? It has taken 
the recommendations of the Indian 
Medical Council and made it five 
years! The problem in India is Bow 
soon can we produce a large number 
of men who can go into the 
villages......

An Hon. Membi^r: And women.
Dr. Jaisoorya:. .Men and women,

naturally,— ŷou cannot leave women 
out— who can go into the villages and 

do some medical work. Obviously if 
anybody knows the economics ol 
India, it is impossible— not only Im
possible, but absurd— to expect that 
high-class graduates are going to 
settle down in the villages. The Bom
bay Government and the Madras Go
vernment have tried the so-called sub
sidising of rural medical practitioners 
in the villages and have failed. Here 
is corroboration about it from a report 
by Dr. K. C. K. E. Raja— I believe he 
is in the Government of India— and 
he has made this statement:

*'The Health Survey and De
velopment Committee reported in 
1946. after a careful study, that 
even the subsidised system of 
settling private practitioners in 
rural areas promoted by State Gc- 
vernments over a period of many 
years had failed to achieve the 
purpose of providing medical care 
to the majority of the people living 
in the areas concerned.**

That proves to us on the one side 
that thlis Government cannot face such 
a huge problem. Why is it not facing 
that huge problem? Because It can
not evolve a scheme by which 
allopathy or the so-called modem 
system of medicine can be spread 
very rapidly or In sufRclent numbers 
in the districts and in the country
side. Now, the only statistics 1 got

from the Ministry was that from 1949 
to 1952, the number of students have 
increas^ from 10,000 to 14,000. 
According to the Bhore Committee, 
you require 250,000 doctors. We have 
got 49,000 now. By what mathemati
cal calculation and in how many years 
are you goitis to obtain 250,000? On 
the contrary, even the Indian Medical 
Association, in one of its presidential 
addresses, said that the Bhore Com- 
mittee had deliberately left out taking 
into account that there was in his 
country systems of medicine known as 
Ayurveda and Unani which had got—  
right or wrong— a large number of 
practitioners, who might amount to
200,000 or 800,000. When I went to 
China, the first question I asked the 
Minister for Health there was: ‘What 
is your attitude towards Chinese 
medicine’? She said: We cannot do 
without it. We have only got 36,000 
trained doctors and it wUl take us 
many years before we can train 
everybody. But we have got to face 
the reality, and the reality Is that In 
the villages today, we cannot supply 
that medical aid. Therefore, the 
Chinese doctor is an integral part of 
society and I say the Ayurved here in 
India is an integral part of village 
society. You cannot exterminate him, 
whether this Government likes it or 
not, whether we all like it or not— I do 
not care who likes it or not, I say that 
the Ayurved is going to be the main 
source of medical supply to the villages 
for many years to come. I say that as 
an allopath, because I have studied 
the whole problem.

An Hon. Member: 
Homoeopathy?

Wh£l about

Dr. Jaisoorya: I will come to that. 
I am talking pure economlics ^ow. It 
is absurd to say: *We shall give the 
very best, we want to give the very 
best*. It is a very fine <dea. But it 
is not what is desirable that matters. 
It is what is feasible and necessary 
within fhe financial limits of the coun
try that matters. And who is here?
I have got in front of me a litft of the 
people who are on the Indian Medical 
Council. I have got with me her# a
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liftt of tbo people on the Indian ^  
•earch Council. In my privileged 
portion, I happen to know all oi them 
and their background. I say with full 
authority that they are not ^ tilled  ta 
judge on Ayurveda. They are not 
entitled to judge on Homoeopathy. 
Only he if entitled to jydge who has 
studied it for several years. I am pre
pared to take the word of people who 
have studied it. If the late Dr. 
Bhadkamkar had said something 
about it, I would say ‘yes’: if Dr. Mah- 
skersaysso, I will say'yes\ because 1 
know that the late Dr. Bhadkamkar 
and Dr. Mahsker have studied the 
subject. How can we judge and what 
right have we to call ourselves scien
tists without proper knowledge, with
out putting it to a proper test?

Now the question arises: How can 
we allow this country to be treated by 
people whose niediclnes we do not 
know? I say: ‘Yes, quite right*. But 
I also want to nsk: ‘Do we know of the 
medicines that we are using?’ Here 
I have got a report. I am reading fiom 
the report of the Indian Council of 
Medical Research, which says:

“Further work showed that apart 
from some variations in mucinase 
titre of various strains tested, no 
evidence could be obtained that 
immunization with anti-cholera 
vaccine confers any demonstrable 
protection to guinea pig ileum 
against the desquamating effect of 
vibrio filtrates of homologous or 
heterologous strains. The patho
genesis of cholera and the mech
anism of cholera prophylaxis is 
vague and indefinite and cannot 
be explahied on the basis U  
epithelium desquamating acthrtty 
of V. cholera mudnase alone.*’

Yet, we have rrms cholera inocula
tion. Last year I said that the B.C.O. 
vaoQine waa still new and it was not 
tpffoperlflf studied and that w^ should 
lake care not to try it on a mas9 9qi\le 
before we studied it properly. 
have we got here? This is the report

of the World Health Organisation of 
1952:

“This raises a perplexing pro
blem of much practical importance 
in the B.C.G. programme now 
carried on by WHO and UNICEF. 
The present criterion for vaccinat
ion is that persons whose reaction^ 
measure less than 5 mm to a 
Mantoux test of 5 TU are accepted 
a t  m n m d o n  eligible for 
vaccination.

One important but disturbing find
ing in the retesting surveys made 
in the International Tuberculosis* 
Campaign was that there were 
wide variations in postvaccinationi 
tuberculin allergy” ......

and yet we have subjected our children 
to have these vaccinations, no doubt 
in good faith, but the same can apply. 
If they do not know about Ajrurveda, 
I say that you and I do not know 
about it, but the people of India know 
about it and the Ayurveds know nbout 
it. The remarks of Neuburger will be 
of great interest as he was one of the 
greatest medical authorities in Ger
many:

**The request to not administer 
any remedies in disease, when the 
chemical and mechanical action in 
the organism is unknown, would be 
analogous to the request which the 
scrupulous investigator could ask 
the physiologist, namely, to with
hold foods until their physiologic 
reaction on the animal body could 
be followed in detail.”

But the fact is that the people are 
being treated by AyurvcKls. They are 
going to be treated by Ayurveds, for 
many years to come. India is in 
tcaasition and is g o lu  to be in transi
tion for nvany yews to come, and our 
flnanqial ouIJqoÎ  is going to be none too 
twJgfat for several years to come. 
Therefore, the question arises: what
are we to do? If we are to look at
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ttoe r ^ r t ,  one gets the imprsssion that 
the WHO has almost taken charge of 
everything in India:

''The vahie of the assistance 
given by the Organisation from 
1949 to 1951 and programmes for
1952 is 1*604 million dollars or
Rs. 76*35 lakhs. For services in
India for 1953 and 1954 the WHO 
have budgeted a sum of 252,093 
dollars and 171,839 dollars res
pectively under their regular 
budget. The assistance rendered 
by the World Health Organisation 
is utilized mainly by the States and 
to small extent by the Centre. In
the case of personnel provided by
the WHO, their local expenses are 
paid by the Centre or the States 
concerned. The estimated expen
diture on local expenses on accoiuit 
of WHO programmes including 
cost of buildings etc. for 1P53 and 
1954 is Rs. 84,61,094 and 
Rs. 134,21,760 respectively/’

Mr. Speaker: The hon. Member has 
already spoken for fifteen minutes.

Dr. Jaisoorya: Then, should I sit 
down, Sir?

Mr. Speaker: He can have live
minutes more.

Dr. Jaisoorya: Thank ycu.

I am prepared to welcome any aid.
I am prepared to welconio the most 
modem aid and I am an allopath my
self, But in a country like the U.S.A.. 
the wealthiest country in the world 
with the highest me<li(;8l organisation, 
— and on the 6th April Elsenhower 
said that it is the world’s greatest force 
that God has allowed at his foot-stools 
— you will be surprised to find that 
according to The Nation ŝ Health, A 
Ten years’ plan— out of 20 niiUiwi 
school-going children, 75 per cent, of 
them need dental attention. In some 
parts of the country, a recent survey 
showed as many as 72 per cent, ol pr«if>  ̂
nant womeja and 8,5 per cent, of the 
children of early school age suflEeriiig 
from secondary anafsnU. One mDUon 
children attending public school will

spend some part of their lives aa 
patients in mental hotpitala— 1 will 
not talk of handicapped children. 
There is no plan for ei!isuring proper 
treatment; less than 20 pdr cent, popu
lation can afford itiedical care. Hail 

~ the families with less than 30̂ 0 
dollar annual income find it hard to 
pay for even routine treatment. 'Hie 
report shows a severe shortage of 
medical and health facilities. Twenty- 
five States have no child guidance 
clinics. Every nineteen minutes an 
infant dies which could have been 
saved. Every four hours a mother dies 
in child-birth which could have been 
avoided. Annually 325,000 people die 
of avoidable diseases. The New York 
a t y  Hospital Commissioner warned:

“If present trends of living 
costs continue, there is grave 
danger that the health of large 
segments of the population will 
deteriorate and should food prices 
climb still higher, a definite in
crease in the rate of illness will 
come in a population weakened by 
malnutrition."

At the Health Conference in Wa.chmR- 
ion D.C. on the 27th November 195J, 
the Chief of the Children’s Bureau 
stated:

‘̂Babies are dying needlessily in 
many places, particularly in the 
South West and South East. They 
are dying not only because doctors, 
hospitals and health services are 
scarce. They are dying because 
family incomes are too low to buy 
proper food and other things tlie 
family needs, or because sanitation 
is inadequate.^

In 1951, the national death rate 
from T.B. among Negro girls between 
the age of 10 and 19 was nine times 
that of white girls of the same age.

Two years ago, the claim was made 
that B.C.C. vaccine had reduced the 
mortality among the ‘ Red Indians. 
Here is the report which says that ♦lie 
death-rate is 10 times or over 10 
times that of the U S. general popu
lation from T.B. Therefore, if this 
great orfaniaitiai, cannot solve the 
problems df ^ a lth y  Atneiioa. what 
can the WHO teach us, a poor country.
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who have got to find out simpler means 
of treatment?

[Mft. DKPtTTY-SPEAKER in the Chair} 
The crux of the problem is; what 
can the Government show us as to how 
to reach the people with simpler aid? 
There is only one way out, and that 
is, you should have Ayurved; you 
should have Unani and you should 
have Homoeopathy, whether you like 
ttiem or not. I say with authority 
fbH  they are cheaper, simpler and 
more effective. You have no scienti- 
He evidence to say that they are not 
effective. It has got to be done, and 
if you cannot do that, the people will 
force you to do that sooner or later. 
As the hon. Member pointed out, we 
are not reaching our people. 1 have 
no objection to WHO, but please do 
not imagine that it is going to show us 
the way out. We have to find the 
way ourselves, and instead of sitting 
in Delhi and having International con
ferences, go to the villages and ftnd 
out what the condition there is and 
ask your officials to show you a 
scheme. If they cannot show you a 
scheme, we will show you.

Shri Dhulekar (Jhansi Disit.—  
South): I wish to address in the 
English language because I find that 
through the English language I can 
reach my hon. friends on the right side 
and also reach the Press and the irter- 
national world. I am here to speak on 
behalf of the thirty crores of people of 
my country who do not get a single pie 
out of the health budgets of either the 
State Governments or the Central 
Government. I have seen the budgets 
all over the country and I And that 
only in some States a few lakhs of 
rupees are earmarked for Ayurved 
while all the money is eaten up by 
that great corporation, which is the 
Agent-General to the foreign medicines 
to. this country. Their official name 
is the Medical Council of India 
and, the unofficial name is the Medical 
Association of India. These two 
associations are ruling our country 
and advising the Government of India 
as well as the. State Governments.

Now, in a Budget which envisages an 
expenditure of about Rs. 400 crores.
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Ayurveda. Homoeopathy, Chromo- 
pathy. Naturopathy, or any other 
‘pathy* that caters to the needs of 
about 30 crores of people, are not 
getting a single pie. Whenever we 
make a demand on behalf of these 
30 crores of people, instead of bread 
we are given stones. It is very un
fortunate. Sir, that after so many 
years of life devoted to Ayurveda, a 
life of self-abnegation and self-sacri- 
ftce, I And that I am where I was. 
I believed that after Swaraj came, 
Ayurveda will have a chance, that 
our voices will be heard, that about 
30 crores of people who are not getting 
any medicine out of the annual budget 
provisions in this country, will at least 
get some relief. But to my mis
fortune, I have today to stand in this 
august assembly and make an appeal 
on behalf of my 30 crores of people 
that we should be given something. 
This is democracy. Nobody has any 
right to say that 30 crores of people 
because they are using Aj^rveda, or 
homoeopathy, have no right to get 
anything. It is a well known fact that 
while 15 per cent, of the people of our 
country take advantage of the allo
pathic system of medicine, 85 per 
cent, depend upon the indigenous 
systems of medicine. Why should we 
not get our share of the budget pro
vision on a pro rata basis? As at 
present while the whole money is used 
for 15 per cent, of the populatioi. the 
other 85 per cent, of the people are 
going without any medical aid from 
the State and still this is called a 
Health Department. I cannot conceive 
of any greater injustice in the demo
cratic world.

Now, so many schemes are in 
operation, BCG, Planning and all that. 
There are so many scientists, so-called 
scientists of modem medical know
ledge. They tell us: *‘No, Ayurveda
is nothing.** I put a straight question. 
The report says that every ten years 
we increase 10 per cent. It is admitted 
that hardly 15 per cent, of the popu
lation get the advantage of treatment 
by allopathy. Is it meant that the 15 
per cent, of the people who ge* allo
pathic treatment become 25 per cent, 
in ten years. What about the other
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85 per cent., do they increase or de- 
qreasa? If you dontend that on 

account of all your health relief 
measures, the population is increasing, 
then please show me facts, that only 
the 15 per cent, of the population of 
this country who get all this medical 
aid have become 25 per cent.

There was one friend of mine who 
said. What is the use of birth control 
and family planning? If they believe 
that Ayurveda does not cure, then 
please have Ayurveda in this country. 
It will reduce the population; it will 
solve your population problem in 
thirty years, all people will die, be
cause the 85 per cent, of the population 
who depend on this system will be 
gradually reduced to 75 per cent., then 
to 65 per cent, and then to 55 per cent. 
But Sir, still the population is increas
ing; our longevity goes on increasing; 
everything goes on increasing an^ still 
the allopathic people say we are the 
people who are increasing the popu
lation; we are increasing longevity; we 
are doing everything. Yes, you are 
doing everything for the 15 per cent, of 
the people. What about the other 85 
per cent, of the people who have to 
depend on Ayurveda and who are in
creasing in number? Why are they 
continuing to l iv e  longen? Why are 
they not dying? Why is the whole 
nation not exterminated?

 ̂ I place the responsibility for all this 
at the door of Allopathy— that every 
day our people are becoming more 
and more degenerated. I charge the 
Medical Department that our people 
are becoming more and more blind; 
our people are getting more and more 
of leprosy. Our charge is that this 
system of allopathy is eating into the 
very vitals of our Indian people; our 
charge is, on account of allopathy and 
the Medical administration of this 
country, thousands of diseases have 
come among our people which ziev«r 
existed before.

I am prepared to throw a diallenge: 
let the Health Minister show me that 
our T.B. sanatoria are able to cure 
even 1 per cent, of the cases. I know 
their trick. A  young man is admit
ted into the sanatorium. In the

year he puts on flesh; as soon as he is 
discharged he goes’ down. That man 
is never readmitted. I shall prove 
that none of your sanatoria in India 
ever admit a T.B. patient a second 
time, because they know that within 
some time he will die. Therefore they 
are never taken again.

Shri R. K. Chaudhori (Gauhati): It 
is said in Ayurveda:

^  «PTT ^ I

It means that for tuberculosis there is 
no medicine.

Shri Dhulekar: Now, Sir, 1 shall 
show that the attitude of the Medical 
Department of this country towards 
Ayurveda and Ayurvedic people is one 
of utter contempt. I may mention a 
few facts from the correspondence 
which I had addressed to Dr. Leo G. 
Rigler, University of Minnesota, the 
Leader of a team of medical scientists 
who came to India recently. I told 
him: ‘‘You and your team have come 
here. These medical people of India 
will not even tell you that there is 

anything îke Ayurveda in this coun- 
ry. Therefore, I shall request you that 
when you make a round kindly go to 
any library, or ask the Government 
of India or the Medical Department, 
to supply you with a copy of the re
port of that great man, Col. Chopra.’" 
But they did not supply him with that 
(An hon. Member: He is an allopathic 
doctor^) He was presiding over an 

Ayurvedic Committee, and he (Col. 
Chopra) also said that allopathy 
does not solve the health problems of 
this country. That report of the Col. 
Chopra Committee could not be hand
ed over to that gentleman. Dr. Rigler 
went to America and from there he 
wrote to the effect that in the materi
al that was supplied to him he was not 
given an}rthing about the Ayurvedic 
colleges, about the figures of the num
ber of people who were being treated 
by Ayurveda, the number of books 
that Ayurveda possessed, and the num
ber of prescriptions in Ayurveda, And 
when he enquired, the Government of 
India said there were here and there 

some schools which carry on Ayur-
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[Shri Dhultkar]
9«dic educaUon for two yean <Hily. I 
w ai very muoh surprised. 1 knew that 
this will be the case. But as an Indian 
1 did not like that I should malign xny 
own countrymen and write them back 
that these people are not worthy of 
being called scientists.

We have passed through three 
stages. There was a time when it was 
said that Ayurveda is not a science. 
Now there is nobody in this country 
who will say that, except one or two 
self-styled scientists who may say that 
Ayurveda is not a science. Now gen
erally it is believed that Ayurveda 
is a science. Another bogey was 
put up that Ayurveda could 
not be studied up to very high 
standards and that the knowledge that 
Is contained in the books is not suffi
cient high. That also has gone away. 
Now a fad is to go about and say that 
Ayurveda could be taught as a post
graduate course in the medical colleg
es. I put it to you, Sir, that if Ayur- 
veda is not a science and does not 
contain anything, why is it that after 
two years* study of Inter-science and 
ftve years' study of medical science, 
one is going to read it in post-gradu- 
ate course? Surely I shall not be ex
pected to read arithmetic after I have 
passed my M.Sc. examination! After I 
pass the M. Sc. in Mathematics, can 
anybody advise me to read Adhar 
Chandra Mukerjee’s or Gokhale*8 
arithmetic? Why are we told “yours 
is not a good science but it is still good 
for the post-graduate course In the 
medical colleges” ? That thing also 
has gone. One more thing is there, 
“You have got certain drugs in 
Ayurveda which are very valuable^. 
Very well, they are very valuable. May 
I know how many prescriptions and 
how many drugs there are in Ayur- 
vedaj I have not been able to count 
all of them, but I can show and prove 
that there are not less than flve lakhs 
of djTUgs in Ayurveda, If you want to 
s ^  thejp, Just come out in any 
garden, and Ayurveda will tell you 
that every herb, here or anywhere ^ae 
in the world, is a medicine. It Is a 
drug which helps a human being.

It is c n ij ten mixiutea, Sir.

Mr. Depoty-Speaker: True. Hon.
Members forget that this Ministry 
has teen allotted only two hours, and 
the Minister evidently wants about 
fcrty-flve minutes.

Shrl SyamiiaBdaii Sahaya (Muzaf- 
larpur Central): He has to deal with 
a whole veda— Ayurveda,

Mr. Deputy-Speaker: Then, not twci 
hours, but 240 hours will be neces 
saryl

Shri Dhnlekar: Sir, my other
friends are prepared to give their 
time to me.

Mr. Dc^ly-Speaker: I am not goin^ 
to be guided by the other friends. 
They cannot take the responsibility 
which I have to bear. The Minister 
wants about half an hour. At 5 o’clock 
I have to apply the guillotine. So at 
4-30 I will call her. Now it is 3-30. We 
have only one hour more. I have to 
g iv e  an opportunity to the Opposition. 
Dr. Jaisoorya spoke on behalf of the 
Unattached Group. The Communists 

are there, then the National Demo
crats, the P.S.P. Even if ten minutes 
are given ta  each one of them it will 
take forty minutes. And then one or 
two Members here. Such being the 

case how can I allow more than ten 
minutes to any hon. Member. That is 
my difficulty.

Shrl Olinlekar: Scu Sir, I will cur
tail my remarks within another five 
minutes. I was going to tell you about 
a third fad, that “you should have re
search” . Now, there is one institution, 
government institution, in Lucknow 
which has taken only punar nava. 
More than Rs. lakhs have been 
spent for it. What will be the amount 
if five lakhs of Aywrvedic drugs have 
to he Investigated into? I may repeat. 
Sir. that there is no other go except 
Ayurveda. Ayurveda does not deal 
with drugs. Ayurveda does not deal 
with medicines. AynrvedB w not a 
science of medicine; it is a science of 
life. It has drawn upon aU the past 
experience and come to the concjusimi 
that the whole bodjr of man. as we l̂ at
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)X)d7  ol animals, as well as the 
body ol the vegetable kingdom is made 
of certain well deflhed things, vath, 
pith, cuf twenty-tour gunas, ahadrasas, 
that is, six tastes. In this whole com
pass, the entire principle of Ayurveda 
has been defined.

^  I will give you an example within 
half a minute. Quinine does not cure 
malaria because it is quinine; Quinine 
cures malaria because it is kadua, 
bitter. And therefore anjrthing which 
is bitter— it may be quinine, it may 
be chirayeta, it may be neem— ŵlll 
cure malaria. The wonder of wonders 
that allopathy has found is quinine! 
And the wonder of wonders, that 
what Ayurveda has found is, that it 
is the bitter taste that cures malaria 
and not quinine. It is not streptomy
cin and auriomycin that are going to 
cure; they must be governed by vath, 
pith, cuf, and other Ayurvedic princi
ples which are so simple that any per
son who has got some brains can 
master them within three or four 
years. Therefore, I plead on behalf 
of the thirty crores of people that 
Ayurveda and other Apathies’ __

Shri Syamnandan Sabaya: Thirty-six 
crores.

Shri Dhulekar: The six crores are 
left for allopathy! On behalf of the 
thirty crores who do not get medicine 
I appeal.

Th  ̂ Planning Commission sits and 
plans about. I would say, unemploy
ment. Rather it should plan for the 
removal of unemployment. In India 
there «re about seven lakhs of villages. 
If 3̂ u create one Ayurvedic physician 
in each of these seven lakh villages, 
there will be seven lakh physicians, 
and then seven lakh compounders, 
seven lakh midnrives, seven lakh 
dhai9. Or in a central place if you 
have got a cetrtral ayufvtdic physi* 
cian and surgeon in a group of ten 
viUagfM, you cam have seven s tluwr- 
sand people. In that wajr you can re
move unemployment. But you appoint 
one M^B.B.S. at one big dispensary 
and it creates unemplpymimt all 
round.

I shall appeal to you, Sir, and 
tkrottfh you to the Health Minister 
that all these problems should be 
taken into consideration by her. And 
she should consider the position of 
the ayurvedic colleges, the Jhansi 
University, the Research Institutes in 
Bangalore, in Madras, in Jamnagar, 
all over the places wherever Ayur- 
veda it  being taught, where post-gra- 
duate courses are run, where research 
is conducted by Ayurvedic people.

And then there are thousands of 
Homoeopaths who are giving relief to 
people. There are no medical colleges- 
for homeopathy. Pathy is only pad- 
dhati of Sanskrit. Why is it known as 
allopathy? Because Ayurveda went 
from India to Arabia. Arabia was the 
land of Allah, and' so when it went 
into Europe, the Europeans called it 
allopathy. When Ayurveda went to 
Greece; Greece was called Unan, and 

when it came back, it was called Unani. 
Therefore Ayurveda never says that 
it Is one ‘pathy* or another ‘pathy*.
I may assure Rajkumari Amrit Kaur 
that I am not against allopathy at all 
buft allopathy cannot solve the health 
problem of this country. The Bhore 
Cammittee has itself said that it is 
impossible to solve the health problem 
of this country through allopathy. 
When Col. Chopra sat over a commit
tee, he gave a report and that report 
has been thrust into the shelves; no
body cares for U. I shall request the 
hon. Rajkumari through you, Sir, that 
she must implement every item that is 
written in the Chopra Committee re
port and not simply— whenever any 
question is put in this House: '*What 
have you done for Ayurveda?**— say 
that *‘I tove creatcid Jamnagar” . Do 
you believe thfit Jamnagar is going to 
give us everything of Ayurveda—  
knowledge, medicine, research and 
everything? That is not so. I shall now 
crave the indulgence of this House to 
read a few  lines from what Shri K. M. 
Munsh! has written. He writes:

“On Vecem h^  24, we arriv
ed at Jhanfi. This city has a 
fine Ayurvedic University; i f
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[Shri Dhulekar]
well supported, it could easily 
become a University with colleges 
all over India.

It is tragic that during the last 
century the progress of Ayurve
da should have been thwarted for 
want of Government support. If 
one-tenth of the money spent on 
allopathy had been spent on this 
system, it would have provided 
relief for an immense number of 
people. It would also have 
caught up with modem medical 
science. Most of the allopaths en
joying power and influence in 
modern India— however, have, 
with few exceptions, been superi
or men. All that they have done 
is to preach a homily on the need 
for research in Ayurveda.

The missionaries once called us 
uncivilised. Our distinguished al
lopaths dub Ayurveda quackery. 
Millions and millions, however, 
are daily being treated under the 
Ayurvedic sys t̂em; and apart 
from surgical operations, anti
biotics and sulphonamides, its 
prescriptions are found by them 
in no way inferior to the fore
ign allopathic drugs. I am igno
rant of medical system. But I am 
an expert medicine-taker, and I 
ought to know. I have survived 
in spite of having taken every 
conceiveable kind of medicine—  
Ayurvedic, Unanl, Homoepathic 
and Allopathic— with judicial im
partiality. Starting with a feeble 
constitution, I would not have 
been able to retain the little vig
our that I possess but for three 
or four Ayurvedic medicines 
which I have been taking or using 
for years.”

1 appeal to you on behalf of the 
Ayurvedic bodies that are working in 
Ixidia and ameliorating th^ conditions 
of 80 crores of people of this country, 
that our voice may be heard and the 
Medical Council and the Medical As
sociation may not be called to pre
vail over the voice of our Health

Minister. We appeal that a separate 
department of Ayurveda be created 
in this Health Ministry, either under 
a Director or a Deputy Minister; 
Rs. 5 crores should be given out of 
the Planning Commission’s fund for 
the development of Ayurveda] one 
crore should be allotted every y e v  
for the upgrading of the A y u rv e^  
and other institutions in India and 
money spent on their research and 
other things. I may say that even 
if several crores of rupees are spent, 
they w ill be well-deserved.

Dr. Rama Rao: Sir, before I proceed 
with what I personally wanted to say 
on the subject, I will first deal with a 
proposal which Dr. Jaisoorya has made 
about training of Ayurvedic*. I agree 
with him as far as the training of 
Ayurvedics is concerned, if he means 
that it is training in allopathy. If it 
is not, then my proposal is something 
different. I know that scientific organi
sations are against, but I have come 
to this view after experience and some 
thought. It is true that allopathy is not 
the highest medical aid that we will be 
able to give to the villages. So, the 
best thing is to take the Ayurvedic 
people and other unqualified medical 
practitioners and give the^i a short 
course— one or two years— in modern 
scientific methods; give them a basic 
idea regarding causation of diseases, 
causation of infectious diseases, 
bacteriology; give them training in 
giving injections, especially drugs like 
penicillin which cannot do much harm, 
which is very cheap and which cures 
so many diseases. Unfortunately, in 
villages people suffer due to the non
availability of penicillin and doctors to 
give proper injections. Therefore, if 
you train these unqualified practi
tioners whether Ayurvedic, Homoeo
pathic— ŵhom you find in quite a good 
number in villages, and give them the 
basic knowledge of scientific methods, 
they will be able to do a lot of good 
and much less harm than they are 
doing at present.

I now want to touch upon the 
health field of the country. We find 
a very sorry, tragic picture of our
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condition. First of all, the ezpecta- 
tion of life, as you all know, is one of 
the lowest in the world. I have a few  
figures of 1945 both for males and fe
males:

Australia r.. 66— 71
„ Austria ... 55— 60

Germany ... 60— 68
TJ.S.A. ... 64— 67
India ... 32:45—

31*66 
(this is for 1951).

From this it is clear that India is one 
of the lowest.

Then I come to infant mortality. In
fant mortality is very high and our 
country is one of the highest in this 
respect. Our Health Minister has pro
duced a beautiful and luxurious health 
atlas in which they have given us 
this. They have given the figures of 
22 countries out of which with the 
exception of Egypt, India is the high
est in infant mortality. It is given in 
the statistics that 40 per cent, of the 
total deaths are of children under ten 
years age and 50 per cent, of all die 
before they are twenty years old. That 
means, as one author puts it, so many 
have only mouths and no hands; that 
Is looking things from an economic 
stand-point, they only consume food 
and do not contribute anything to so
ciety.

Then I want to say something about 
some of the main medical problems 
which our departments are trying to 
tackle. Our enemy number one is mal
aria, which we know is causing deaths 
upto ten lakhs every year. That is a 
very modest estimate and according to 
another estimate deaths due to malaria 
directly or indirectly, are about 
twenty lakhs. So, in a way it is one 
of the biggest killers in India; probab
ly we are having ten or twenty atom 
bombs every year without our know
ing it. Of course. I am glad that the 
Government have taken steps to tac
kle this problem in a very sci^tifie' 
m d effective way. My quarrel is that 
it is not sufficient,*  ̂ the way they are' 
spraying D.D.T. is a hapazard way.

Even these haphazard methods are 
having good results and if we do 
it on a nation-wide scale, the results 
will be better. This is something like  
fire and you cannot put it down in 
one portion and then say we w ill 
come to the other side afterwards. 

You must put down the whole thing 
on something like a war basis. I 
would like the Government to manu
facture more D.D.T. They must also 
manufacture immediately synthetic 
anti-malarials. It should be bold of 
me to say that the age of quinine is 
over but the age of synthetic anti- 
malarials is on. We must manufacture 
and distribute them either freely or 
at very low prices.

Next, I come to tuberculosis. The 
Bhore Committee estimated that
500.000 people die of this every year, 
and that 25 lakhs are active patients. 
These figures themselves are very 
striking and awe-inspiring. They esti
mated that we require 500,000 beds 
for all these patients. To show that 
these figures are conservative and 
that deaths from tuberculosis are in
creasing, I should just like to quote 
statistics from a group of States for 
1949, 1950 and 1951. Deaths due to 
pulmonary tuberculosis were 47,500, 
48,500 and 52,800. That shows that from 
1949 to 1951, the figures have gone up 
in the same group of States. Comparad 
to this estimate of Dr. Benjamin, the 
original estimates were conservative. 
Even then, how are we trying to tackle 
the problem? It is very unsatisfactory. 
If we say that we are going at snail’s 
speed, probably the snail will be insult
ed. Take Delhi. Recently, the Health 
Minister of Delhi State said in the As
sembly that the Delhi State alone is 
in need of 5,000 beds for treatment and 
isolation. How many beds have we in 
Delhi? Probably 500 or (500. In the 
whole of the country we have got
14.000 or 15,000 beds whereas we re
quire 500,000 beds. My suggestion is 
this. Even if you cannot provide
500.000 beds, get at least 50,000 beds 
in the next five years. I am not satis
fied with this-^I cannot say compla^ 
eency— speed.
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8kri S]T*MW»dM S«to7ft: Is It
hydropathy that you are attending to?

Dr. RaniA Rao: Yes.

Mr. D eputy-Sicker: This takes 
aw ay some time from the hon. Mem
ber.

Dr. Rama Rao: The problem that I 
am speaking about touches me in 
more than one way and this is the 
evidence.

Mr. Deputy-Speaker: Unwittingly
we wound hon. Members,

Shri Syamnandan Sahaya: It was
not my intention, Sir.

Dr. Rama Rao: I have little time. 
If the House allows me to proceed un
interrupted, I shall not trouble the 
House for a long time.

Municipalities with a population of
100,000 must have at least 200 beds. 
If they provide at least 100 beds, that 
would be something.

Take the Grovernment themselves. 
Railways are one of the biggest em
ployers. We say that the employers 
must take care of the health of the 
workers. Government themselves do 
not do anything worth mentioning 
4ibout this. The Railway employees 
and their families require at least
3,000 beds for tuberculosis alone. What 
have they done? Probably not even 
100 or 200 beds have been provided. 
Tw o years ago. the Railway Minister 
promised to have some sanatoria 
built. All that has evaporated and it 
has come only to this: they want to 
reserve some beds in the exlstini 
’Sanatoria which, as I said in thô  
H o w ,  is Just elbowing out the other 
patients freon the sanatoria. To b# 
brief, the Railways must provide at 
least 1000 beds immediately, and they 
•can aflord to do it. So also about the 
TOits and Telegraphs stafT.

Recently about 40,000 goremment 
«orvanta,— not unemployed people 
but 40,000 government

were examined and I understand that 
there are about 200 cases which re
quire treatment. There have been 
mass X-raying in Madras, Delhi, and 
other places. The figures are start
ling. Mass X-ray was done of people 
working in the factories, not of peo
ple sitting in the house and the exa
mination has shown that 1 to 3 per 
cent, of the people who are thinking 
that they are healthy, require treat
ment and hospitalisation or other
wise, they will become bad cases. I 
hope something will be done very 
quickly, and not at the present rate. 
Nowadays some doctors think and 
probably the Health Ministry is also 
of the opinion, that what is called 
home treatment solves the problem 
under the present conditions; that is, 
doctors visiting the patients and the 
patients visiting the clinic now and 
then. As one doctor put it, home treat
ment is satisfactory as far as it goes, 
that is for people who have got a 
home. But, many people have no 
homes at all. People live in very 
small houses in Ulhas Nagar near 
Bombay and recently we read an arti
cle in the Free Press Journal which 
called it a tuberculosis factory: hund
reds of tuberculosis patients living in 
the same place and coughing and 
spreading the disease. Home treatment 
does not prove satisfactory in these 
conditions. Isolation is essential not 
only in the interests of the patients, 
but also in the interests of society. 
Otherwise you go on spreading the 
disease. Bach time a man spits, he 
brings out millions and millions of 
germs and these are distributed to 
all people free of charge. My sugges
tion is that the Govcs^nment should 
make free X-raying available to any
body that asks for it. When a regis
tered mfdical practitioner sends pa
tient, he must not only be examined, 
but the photographs also should be 
available. Everybody knows that X« 
raying is one of the easiest ^ays of 
early detection of the diaea ie. This 
must be arranged by the Govem- 

Goveraneiit must take up t o
maoulaelure of now dntgi hydrazides 
and streptomycin.
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Maternal mortality in India is 20 
per thousand live births. That is, 
nearly 200,000 young sisters are dying 
every year. There is absolutely no 
reason why they should die. If at all 
anything, it should be a very small 
percentage especially when the mod
ern drugs, sulphonamides and penici
llin are easily available and also 
cheap. It is a most tragic thing that
200,000 of our young women should 
die in the prime of their life. We 
should not tolerate this any more.

More than 200,000 people die of 
cholera and other things. I must say 
that the general insanitary conditions 
in the country are responsible for the 
various diseases like cholera, typhoid, 
dysentery, hook-worm, etc. If we 
tackle this problem, we could ban all 
these diseases. In this connection, one 
of the most important things is the dis
posal of night soil. Proper scienliflc lat
rines are very essential. If we could 
not do anything else, if we could pro
vide decent, scientific latrines through
out the country, you could solve the 
problem. Unfortunately, this beauti
ful country of ours is a huge public 
latrine and there are no proper 
arrangements. Coupled with this, if 
we have a protected water supply, 
that would go a long way in solving 
this problem.

If the Government tackles the prob
lem of malaria properly, fUaria could 
be also dealt with equally. The only 
difference in Malaria is that we have 
a double attack, both mosquito as well 
as parasite, whereas in filaria, we art 
helpless as far as the pvasite is con*- 
cerned. It is a pity that very little 
has been done regarding venereal 
diseases. You can make penicillin 
available to the patients freely in 
every town and venereal diseaMs 
being easily curable, they should not 
be seen at all.

Noiw, I come to that touchy probleMi 
«^ am %  pluninfl. I want to mak» 
it absolutely clear that I have no 
obJ^iOB for anybody usUui birth 
control methods Individually. In

fact, all sensible people wiU use accord
ing to their needs. I do not say: 
“Go you and multiply."’ I do not say: 
“Every year you must bring forth 
a child*'. It is for the individual and 
hi  ̂ doctor. And if the State wants to 
provide the facility let them provide. 
There is absolutely no objection. But 
I would say that we are going to 
spend Rs. 30 lakhs of people’s money 
over this, with which wc can save 
thousands of women dying from child
birth, and others from luberculosis and 
other diseases. It is a sheer waste. 
My objection as I said the other day 

is to the political propaganda behind 
it. To say all your diseases, all your 
tuberculaws, malaria, all your deaths 
are due to your over-populalion and 
not due to the economic ills— that is 
the object of the capitalist pro
paganda. Of course, I will not repeat 
ala that. The problem can be solved 
by socialist distribution of wealth and 

organisation of society on scientific 
lines and not merely by this family 
planning.

I want to put this question to the 
Health Minister. You are going to 
spend Rs. 30 lakhs. Will you make the 
facility av^ailable in the Delhi hospi
tals for a man to underijo the vasec
tomy operation if he wants? 1 
wonder if you can. Any private 
practitioner can do it. I do not know 
if it is done in the hospitals. That U 
the test. Of course, ^he is going to 
have a number of hospitals in her 
hands. Let us make It available. 
They do not do it. They only want to 

talk about it so that people are 
deceived that starvation and death 
are due to the bringing forth of so 
many children and not due to this 
capitalist society.

We have this Lady Uardinge Medi
cal College and Hospital. We are 
hearing a number of complaints.* I 
would request the GoVemmeht to take 
over that Institution completely in 
tHeir hands. TMg nbrt ot committees 
aDd commissions and all these thinfii 
niam sH iw  more than manage.
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Then I hope the Minister will brini; 
forward the Pood Adulteration Bill 
soon, and also bring out this Drug Act.

Then I come to sports and games. 
Sports and games must be under the 
Health Minister. If the Health 
department and the education depart
ment are put under one Minister I have 
no objection, but as far as sports and 
national stadia are concerned, I think 
Health Ministry should have a better 

voice or concern with these* than other 
departments.

Our Five Year Plan itself says only 
30 per cent of the population have 
adequate diet. Most of the diseases 

like tuberculosis or malaria are not 
so much a problem of health as a pro
blem of nutrition. It is not a medical 
or bacteriological problem, but it is a 
national problem, and therefore we can 
solve it only when we solve the whole 
problem— not that I want the Health 
Minister to keep quiet. We consume 

about 5i oz.— 0*3 oz. of flsh (probably 
most of that goes to Bengal), eggs and 
all these things. So, the only way to 

solve the problem of the country, in 
my opinion, is to solve the whole food 
problem, employment and distribution 
of wealth. And I wonder from a 
purely medical standpoint— not from 
political propaganda— whether we can 
solve this unless we bring about a 
dynamic and radical change in society, 
in the production and distribution of 
wealth, unless we have a socialist 
country where we can change the^e 
things.

Dr. Susilranjan Ctaatterjee (West 
Dinajpur): The problem of public
health of India is a vast and compli
cated one. Its vastness commensu- 
ratê s with the vastness of the country 
itself, and its complications are due to 

illiteracy, ill-nourishment and low 
standard of living.

We have j(ot 36 crores of population 
of which only 20 per cent, is literate. 
Most of the people do not know 
two square meals in a day mean. Our

per capita income is the lowest in the 
world barring one or two countries.

The complications have been made 
more complicated by variations in 
climatic conditions in different parts 
of the country, and the various kinds 
of social customs and religious beliefs 
in different groups of people in the 
country. It is a pity that there is 
complete lack of health sense not only 
amongst the illiterate persons, but also 
among the so-called literates.*

Education plays an important role in 
the health scheme. You cannot create
health sense in the old or adult. The 
health sense should be instilled into the 
brains of the young ones when they go 
to the primary schools. We are tcld 
that Switzerland is the cleanest coun
try in the world, and we are also told 
that when her children first go to their 
primary schools, they learn the motlo 
''Keep the Alps clean*' before they 
learn their alphabets, and they do keep 
the Alps clean when they grow up as 
adult citizens.

When I was a student in the Medical 
college, Dr. Bentley was our Professor 
of Hygiene and Public Health. He had 
several schemes of anti-malarial mea
sures which proved totally unsuccess
ful in spite of Government help. When 
he was questioned about it, he said: 
'‘First feed the people and malaria will 
go out itself,” The officials— the then 
officials, of course— ridiculed it, but the 
good doctor told a good thing. It is not 
only true of Malaria, but 90 per cent, 
of the diseases in this country can be 
traced back to malnutrition.

After independence, our Government 
are making an all-out effort to make the 
country self-sufficient in food. Recently 
our Food Minister announced: “Eat 
as much as you can” but food does not 
mean cereals only like wheat and rice. 
It means some protective elements like 
mUk, meat, eggs and Vegetables con
taining vitamins also. I would ask the 
Government to divert some attention 
to animal husbandry, poultry, flfiharies 
and such other things.
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How illiteracy, ill-nourishment and 
low standard of living are affecting our 
public health can be easily imagined 
from the statistical report on child 
mortality which my friend Dr. Rama 
«ao mentioned. Our little babies aie 
In unbelievable numbers. Every year 
20 expectant mothers out of 1,000 die 

during child birth; 40 is5,ue«». r.re lost out 
<tf 1.000 before their birth; and 145 die 
out of 1,000 born alive within one year. 
Nearly half the mortality recorded in 
India occurs in children under ten 
years. But this is not all. Those who 

escape death during the early part of 
life, some are bom deaf, some dumb, 

«ome blind, some with deformities and 
«ome with combinations of all these. 
And as such they form a veritable per

manent liability on the State.
4 P.M.

Every year ten (lakhs people die c;f 
malaria, five lakhs of tuberculosis, 
two lakhs of dysentery and diarrhoea, 
one iakh of cholera and 1 lakh of 
small-pox and plague. But tragedy does 
not lie here. But the tragedy of 
•tragedies is that every death is replac
ed by r s  births. So, there is a clamour 
for family planning. Family planning 
should be encouraged, no doubt, but it 
should be remembered that we cannot 
expect any results within a period of 
thrfee generations.

[S h r im a ti K ho ng m en  in the Chair] 
In Western countries, where the 
people are more educated, have got 
higher standards of living, and have 
been practising family planning for 
several decades, appreciable results 

have been observed after two or three 
generations only. But it is also a fact 
that fecundity of a population is inverse
ly proportional to the standard of living. 
The higher the standard of living, the 
lower the fecundity. So, the 
most important thing is to raise 
the standard of living. When 
we consider all these factors, illiteracy, 
ill-nourishment, and low standard of 
living. I often think it will be better to 
tiave the Education, Health, and Food 
and Agriculture' Ministries amalga
mated. and to have al these portfolios 

w d e r  one Minister. If that is not 
S3 p ^ a

feasible, at least a complete co-ordina- 
tion must be maintained .nmong these 
Ministries 

Before independence, our health policy 
was only a disease policy. It was a 
health policy only in name. There was 
no question of any preventive policy. 
The Bhore Committee report reveals to 
us how far we are lagging behind in our 
health matters, as compared to other 
countries. After independence, our 
national Government have taken up the 
responsibility in right earnest. But 
our problems are many and of great 
magnitude. The Bhore Committee have 
dealt with them in detail, and put for
ward a comprehensive scheme for our 
national health services. A few of their 
recommendations are so urgent as not 
to brook any further delay. They are, 
environmental sanitation: control of 
devastating diseases such as malaria 
and tuberculosis; malnutrition and pro
duction of food; extension and expan
sion of health services— medical relief 
and preventive; improvement of vital 
statistics; proper training of medical 

and ancillary personnel; and medical 
research.

A,s regards medical research, our 
Government have established a chain of 
research institutions all over the coun
try, and they are doing excellent work. 
Though we are now at a level much 
below that in the West, stiD, it is hoped 
that we shall be able to reach a higher 
level of attainment before long.

In regard to training of medical and 
health personnel our State Govern
ments are undoubtedly trying their 
best to provide adequate training for 
medical and health personnel, but 
much leeway has .vet to be made.

Our vital statistics are very defective.
I would . suggest that it should be 
mechanised. The peripheral units for 
registration should be made smaller, 
and with the devel(^ment of h»??ltfi 
centres, medical officers should be made 
registrars of births and deaths. The 
present Act should be revised. A 
national survey of sickness and nutri
tion should be undertaken immediately.

The Bhore Conrunittee’s recommen
dation in regard to the extension and

i i . '"
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expansion of medical and health ser
vices, is a huge one, and I do not think 
it will be possible for any Government 
to implement it. I would, therefore, 
suggest that it might be implemented 
in a modified form, as is bein;? done 
by the West Bengal Government.

I have already dealt with the recom
mendation in regard to malnutrition 
and the need for production of more 
food. I now come to control of devas
tating diseases, such as malaria and 
tuberculosis. Malaria is a known devil; 
We know its habitate, its whereabouts, 
and its mode of attack, and we have a 

few weapons in our armoury to face it. 
But the unknown devil of tuberculosis 
is causing a great havoc in our coun

try. Dr. Rama Rao has already re
ferred to this matter. We have no sure 
cure for tuberculosis, as we have for 
malaria; nor have we got any sure 
preventive, such as vaccination in the 
case of small-pox. Of course, there is 
B.C.G. vaccination, and people in Wes
tern countries claim about ninety per 
cent, success in their B.C.G. vaccina
tion campaign, subject to two condi
tions, namely, that the vaccinated 
children are given proper nourishment 
and kept in proper environment. Can 
We afford to do that in our country*  ̂
If we cannot, we will only be creating 
a false sense of security as a result of 
B.C.G. vaccination. Yet, certainly,
B.C.G. is one of the anti-tubercular 
measures.

As regards other normal measureis, 
we are almost in a hopeless position. 
As Dr. Rama Rao has already stated the 
number of beds that we have for T.B. 
patients is very small, as compared with 
the number of affected persons. Dr. 
Benjamin has suggested some way.o of 
increasing the number of beds. One 
of them is this. Th© Railway Ministry 
should construct a thousand bed 
hospital. The Defence Ministry also 
should start a thousand bed hospital. 
The big industries like mining and 
textiles, should provide at least five 
himdred beds each, for their employees. 
The tea and coffee planters should pro

vide five hundred beds each. The uni
versities and schools should be 
encouraged to provide as many beds as 
they can. The private organisations in 
the country should also be encouraged 
by the State and Central Governments 
to open such hospitals. Every district 
hospital should have its o w n  T.B. clinic- 
attached to it.

Lastly, I come to the most important 
item, namely, environmental sanitation^ 
by which term is meant, protected 
water-supply and proper disposal of 
waste material of the family, the 
community and also the factory. We 
know these are being undertalven by the 
Community Projects and the National 
Extension Service schemes. But much 
more is needed and immediate atten
tion should be paid to these two items. 
If these two items are attended to with 
si>eed and promptitude and intensive 
programme of work carried c u t . a.s a 
short-term measure, certainly, it would 
make a definite impression on the 
health picture of our rural areas, which 
are inhabited by nearly ninety per 
cent, of the population.

Shrimati Ammu Swaminadhan (Din- 
digul): I would like to say a few
words about one set of people who âre 
very necessary to look after the health 
of the people of India, but about whom 
so far no hon. Member has spoken. 
That is about nurses in India. A few 
years ago there used to be a great com
plaint that Indian girls did not come 
forward to be trained as nurses. That 
complaint is no longer there. So many 
Indian girls are coming forward and 
getting trained as nurses today. But 
the unfortunate thing is that w'hile they 
take their training and spend a good 
deal of time, energy and money and 
become nurse very often they do not 
get a job afterwards. And still there is 
a cry all over India that there are not 

enough nurses in this country. While 
on the one side, you have trained nurses 
who have no jobs at all, on the other 
there is this scarcity of nurses. I do 

not understand how they go side by 
side. Even in the case of nurses who are 
employed in hospitals, their lot also 1»
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not very much better. They are hard
working girls who have to be on their 
legs more or less the whole day or 
several hours a day and they have to 
look after so many patients and have to 
wor< very hard. But their living condi
tions are very very difficult. To begin 
with, their pay is very small. Also 
when they have to live in the hostels 
which are meant for nurses, the food 
is, to say the least, just appalling. I 
have betni to nuises* hostels and I have 
seen the food that they eaft* It is just 
not fit for people to eat. They are so 
under-nourished that by the time the 
day’s work is over, they have hardly 
any strength even to sit down and eat 
their food. These are matters that I 
know of and I am speaking from my 
own experience of having seen these 
things. If these nurses who are to look 
after the patients and who are to make 
the patients better by nursing, if they 
are not even given proper nourishment, 

if they are not paid well so thAt they 
can have certain comforts for them
selves, how are they to carry on their 
work? They become patients them
selves after a year or two, because they 
have not got any stamina, they have 
not got any resistance power left at all.

So I feel I would appeal to the hon. 
the Health Minister, who, I know, is 
very sympathetic towards the nurses. 
She has done a great deal to make girls 
take up nursing profession. But I feel 
that today she must also see that direc
tions are given, in view of the fact that 
health is a State subject; I feel that if 

the hon. Health Minister gives direc
tions to all the States to see that if they 
wanted nurses, they should see that 
they are looked after properly, they are 
paid properly and they are given 
proper nourishment, all the States will 
certainly listen to her and wiU see that 
the nurses get a fair deal.

Then there is the case of midwives. I 
know there are not enough doctors in 
India. Several speakers who have 
spoken before me have also said the 
same. But there are a great number of

young women who want to be trained 
as midwives. I know they are quite 
willing to go to the villages and help the 
village people who have no doctors or 
any medical facilities at all. But they 
also should be given living wagej. It 
IS all very well. Madam, to tell our 
people: “Give . your life for service. 
Service is the best thing that you can 

do. Serve your country and then per
haps you will go to heaven.*’ But they 

want &ome comforts here before going 
to heaven; they want certain comforts 
•while they are still alive. We must not 
forget that nurses and midwives who 
are working so hard should certainly be 
given living wagev. It is no use telling 
them just to go to the villages and 
work. It is no use our saying that 
people are not going to the villages, our 
people all want to stay in the cities. 
Why is it that they want to st&y in 
cities? Simply because they can get 
certain comforts in cities, which they 
cannot get in villages today. So make 
their life bearable even when they go 
to villages, look after them a little bit, 
so that they will be able to give relief 
to the poor suffering and those who are 
in ill health. That is one way of over
coming this d fflculty about not having 

hospitals in a!?l our villages in I.idia. 
It Is not possible perhaps for us to have 
hospitals all over the place and it Is not 
possible for us to have doctors for all 
those people who need doctors. But I 
do think that certain Improvements can 
be brought about if we have more mid- 
wives trained and if we have more nur
ses trained and give them proper facili
ties, living wages and see that they have 
a certain amount of comfort, so that 
they can carry on their work well and 
are able to help people who are in the 
Vi IJ aces and also tnose people who are 

in hospitals whom they a; e looking 
after.

Shrl Rishang Kelshing (Outer Mani
pur— Reserved— Sch. Tribes): Madam, 
this is what Mr. Barr says in his re
vealing pamphlet Let us join the 
Human Race:

**lt you are bom in India. . .
you have only a little better than
a one-to-four chance of living
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more than a year. Even if you 
survive babyhood in that country, 
you have only a fifty-fifty chance 
of growing to maturity.”
Again I quote:

“If you are bom coloured or for 
that, matter in India, the chances 
are overwhelming that you will 
be chronically sick all your life 
from malaria or intestinal para
sites, or T.B., or may be leprosy, 
and, even if you are not chroni
cally sick, you are likely to be 
sick from hunger. You have 
about a two-to-one chance of 
suffering from malnutrition, either 
from too little food or from food 
which is not a balanced or 
nourishing diet. You have a 
reasonable chance of experiencing 
real famine to the point where you 
will be glad to eat the bark of a 
tree but this chance is extremely 
hard to calculate.**
In India— I am quoting a few figures 

which are subject to correction— 100 
million people suffer from malaria and 
of these, 2 million die; 2 million people 
suffer from T.B. and half a million tUe; 
13 million people suffer from venereal 
diseases; a million and over suffer 
from night-blindness due to bad light
ing; 2 million are totally blind; and 2 
million have rickets due to deficiency 
in diet.

Typhoid. small-pox, dysentery, 
intestinal parasites and other 
diseases take also a heavy toll of 
lives. Infant mortality is 162 per 
thousand. The expectation of life is 
32. The number of doctors, nurses, 
health visitors and midwives is a tiny 
prox)ortion of those required to cope 
with the demand of the people for 
medical attention. In India, we have 
one doctor for every 0,000 persons, 
one nurse for 43,000, one health visi
tor for 4 lakhs of people, one midwife 
for 60,000 and one dentist for 3 lakh 
people. The number of beds is 0 *24 
per one thousand population. Now, 
Madam, taking into account the ntim- 
ber of doctors, nurses, midwives and 
others available for the population of 
this country, it is much below the 
minimum requirement of the people

of this country. Here 88 per cent, of 
the population reside in the villages 
and only 12 per cent, live in the 
urban centres. Of this 12 per cent, in 
the urban centres, I am sure we have 
several millions of industrial labou
rers. The population in the urban 
areas are enjoying three-fourths of 
the available medical facilities. From 
this we can understand that whatever 
Government is doing at present is not 
meant for the 88 per cent, of the 
people in the villages, and including 
the industrial labourers, 92 per cent 
of the people of the coimtry, but only 
for 8 per cent, of the literate persons 
Uke industrialists. Ministers, Secre
taries and others who are big person
ages. In this country, now and in 
future whatever health programme 
Government undertakes must be so 
done as to benefit and relieve the 92% 
of the country’s population. Madam, 
as you are also a person coming from 
the tribal areas, you will realise how 
much the people there suffer due to 
lack of medical facilities and how they 
are treated even though they go to 
Government hospitals. Even here in 
Delhi, we, the tribal people, are treat
ed in the same unsatisfactory way. 
Last year, I took one of my friends, a 
Member of Parliament, to one of the 
big Government hospitals here— I will 
not disclose the name of the hospital 
As I was in this dress. I was taken to 
be a common man— of course, I am a 
common man— and the doctors, nurses 
and other medical staff there did not 
care to give any assistance to us. I 
was asked to push the wheel chair. I 
personallv took my friend to the 
X-ray room and brought him oack 
from the same. I carried him on my 
back. From this instance you can 
understand how people in the hospitals 
treated the patients and their relatives. 
Even though I do not look like a Minis
ter. which of course, I will never be, I 
surely look like a gentleman. If all 
men like me are to be treated in this 
manner, what about those millions of 
people who are ill-clad, illiterate and 
dirty? Our doctors, nurses and mid
wives, etc. whether they personally 
want to go to the villages or hill areas 
or not, are at present concentrated in
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the cities and towns. It seems that 
nobody is willing to go into the inter
ior of the villages; everyone wants a 
city life. Most of these doctors, em
ployed by Government, are corrupt 
and they want money etc. in the shape 
of bribery even from patients; other
wise the patients are not properly 
treated. I have seen and heard how 
even the nurses and midwives go to 
the patients and ask for a rupee, or a 
few annas and if they do not pay this 
amount, the nurses and midwives 
never visit those patients, and this is 
still happening. I have drawn atten
tion to this point in public meetings 
and public have even drawn the point
ed attention of the Chief Medical 
Officer, but no action has been taken. 
I feel that if the doctors, nurses and 
compounders etc. are not willing to go 
to the hill areas and the interior of 
the villages, what is the object of the 
Health Minister in giving them 
scholarships and training them? My 
own opinion is that a cadre of per
sons should be selected from the 
tribal areas and from villages and 
then they should be trained specially 
for work in these areas, so that when 
they complete their training, the 
benefit of their training may be had 
in the villages and tribal areas. To 
get cured of diseases and to get ade
quate help from medical men, by 
92% of the people of the country the 
number of doctors must be increased 
A t present they are few, and it will 
never be possible to provide proper 
attention to the patients in India with
out raising the existing strength of 
doctors. I therefore urge that Gov- 
emment should take effective steps to 
increase the number of medical men 
and hospitals in the country. Mean
while, I thinks homoeopathy and other 
indigenous systems of medicine should 
be allowed to have their full play and 
they should not be contemptuously 
treated. They should be given a pro
per place, because up till now in the 
villages and in the hill areas, indige
nous systems of medicine are doing 
very effective work and they are the 
only source of relief there. I plead 
that they should be given an honoiu*- 
able place in the country in the medi
cal field. As this is a democratic

country, why should they be depriv
ed of their rights to earn their liveli
hood by these systems of medicine? 
If you do not recognise them, it will 
mean that many lakhs of people would 
be thrown out of their works. Though 
you have got mobile dispensary units 
their activities are confined in cities 
and towns, and they are not serving as 
intended to the people living in the 
interior of the villages. Immediate 
step should be taken to increase the 
number of mobile dispensary units. 
Without motorable roads, mobile Dis
pensary imits will be meaningless for 
the hill areas. Therefore to render 
medical attention to people living in 
interior of the hill areas, touring Dis
pensary units may be formed. A  
small team of medical workers imder 
the guidance of a qualified doctor and 
a dozen of mules for transport w ill 
be required for each unit. In the sub- 
divisional headquarters, at least two 
qualified doctors should be appointed, 
— one to be allowed to tour the sur
rounding areas and the other to be 
in the station to run the hospital.

‘Health for air is the prime social 
necessity and, therefore, if Govern
ment of this coimtry want to give 
medical attention to all citizens, so
cialisation of health is the only way. 
When you do that, people ‘can look up 
to the Government for help, but if 
the Government continue to pursue lis 
present policy, it will only continue 
to serve the 8 per cent, of the coun
try’s population. I request the hon. 
Minister of Health to consider the 
suggestions that I have made and 
particularly see that the tribal peo
ple, who have so far been neglected 
and have not been given adequate 
medical facilities, are given relief as 
soon as possible. As my friend says, 
the slum areas of cities are the resi
dences of the labourers and worVcrr 
who belong to the Scheduled Castes 
and I request that immediate action 
should also be taken to give medical 
relief to these people. Government 
are at present doing everything only 
for the comfort of the Ministers and 
other big officials. In future, any
thing to be undiertaken in this country 
should be for the benefit of the
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people in the villages, and the hill 
areas. If you do not pay attention to 
this urgent problem in time, it will 
amount to a great dis-service to the 
country, and that will bring ruin to 
the country.

The Minister of Health (Eajkumari 
Amrit Kaur): Madam-Chairman, I
have listened with very great inte
rest, not only interest but with plea
sure, to all the speakers that have 
been good enough to ventilate their 
grievances and also make their sug
gestions for the improvement of the 
health of the nation. I will try, in 
the short time at my disposal, to an
swer most of the points that have been 
raised.

One hon. Member complained that 
when he asked me for certain statis- 
ics as to the number of dispensaries 

and hospitals in our country, the 
nimiber of beds, patients and so on, I 
was unable to supply that informa
tion. He quite r i^ t ly  said that he 
did not throw the fault at my door, 
because he knew that the States were 
autonomous in the matter ofl health 
and that I was not able to get this 
information from them. Now that is 
the absolute truth, because I can only 
write and ask the States to furnish 
me with information. And I may 
say that I have been trying for the 
last several years to get all such in
formation as would enable me to put 
before this hon. House a clear pic
ture of the health situation in the 
country, but I am imable to get those 
figures. The figures as I have in my 
possession today would mean a report 
for perhaps 1948-49 which is not good 
enough, because naturally I want to 
know how much progress we have 
made. Nevertheless In spite of my 
inability to get these figures I do want 
to assure this House that progress is 
being made in the States, that there 
are more hospitals, that there are more 
dispensaries and that the attention of 
all the Health Ministers of all the 
States h ^  been drawn to the m ral 
areas.

As more than one hon. Member of 
this House has said, the problem of

health of India is the problem of how 
much medical aid and relief we can 
give to rural India. There is no doubt 
about it that in all our plans— if any
body reads the Five Ye^r Plan with 
an impartial mind he w ill find— the 
basic motivation behind the minds of 
all those who have made them, is 
how to get relief and upliftment to 
the rural areas. In the matter of 
health this has been no less evident. 
It w ill be evident if hon. Members 
read the report, that I have placed in 
their hands, of the Health Ministry, 
the plan for health in the First Five 
Year Plan and now what is going to 
be done In the Second Five Year 
Plan.

Malaria has been enemy No. 1 of 
India. If hon. Members look at the 
Plan, they will find that during the 
two and a half years remaining of the 
first Five Year Plan, it is hoped that 
we shall be able to make 125 million 
persons of this country free from the 
malaria risk. I am hoping that in the 
Second Five Year Plan we shall be 
able to go still further and perhaps 
embrace almost the whole of the coun
try, if not the entire country.

Now malaria exists very much more 
in rural areas than it does in the 
cities. It disables the farmer for 
months on end and if this protection 
is given to the farmer he is going to 
be able to produce more.

In the Second Five Year Plan, even 
in the remaining years of the First 
Five Year Plan, I am negotiating and 
I hope we shall be able to give to the 
people a clean drinking water-supply, 
because in my opinion prevention is 
at all times better than cure and if 
we can reach out to the people a pure 
drinking water-supply and if we can 
by means of modem knowledge that 
is now available to us get rid of mala
ria, or at any rate the risk of malaria, 
I consider that we shall have done a 
great deal for rural India.

Again, the high rates of maternity 
and child mortality have been stress
ed by more than one speaker: tlie 
expectation of life has also been 
referred to. May I humbly submit
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that since independence the ex
pectation of life has increased from 
27 to 32? Now I do not consider that 
•it is a bad record. I know it is not 
I500d enough, but at any rate we have 
not gone backwards. 1 also wish to 
isay that wherever one is able to send 
•out a woman health visitor, or a mid
wife, mortality rates at once come 
•down.

In the All-India Institute of Hy
giene in Calcutta we have intensified 
the training for village workers, so 
rthat for child and material welfare as 
Also for environmental hygiene, which 
Again is a very very important subject 
.and which has been touched upon by 
more than one speaker, we may be 
.able to put into the villages the type 
*pf worker that will understand the 
jieeds of the villages, that will be able 
to teftthe people howto get rid of 

i:he habits that make for insanitation. 
In addition to that, we had appointed 

An Environmental Hygiene Committee 
sometime back. It wrote a very 
valuable report. But the States, again 
owing to lack of finance, have not 
been able to give practical effect to 
many of its recommendations. All the 
same the matter has not been allowed 
to lie still and in the last meeting of 
the Ministers of the Council of Health 
a  sub-committee has been formed to 
‘draw up a Public Health Act which 
again will be extremely valuable. At- 
i:ention has again been drawn of the 
States to the absolute essentiality and 
the urgency of the problem of envi
ronmental’hygiene in the States.

I have been accused of being un
able to have uniformity of policy in 
the coxmtry. True, there cannot be a 
uniform policy for various reasons, the 
main reason being, of course, that the 
States are autonomous in the matter 
of health.

Dr. Jaisoorya: I think you have
misunderstood me. I did not say that 
you have not got imiformity, but that 
you cannot have imiformity unlesg 
you have power.

Rajkmnari Ainrlt Kanr: I under- 
^rtand the hon. Member. His point is

that I cannot have it unless there is 
Central control. I agree with him. 
For that we have got to change the 
Constitution. After all, I have got to 
work within the limits of the Consti
tution as it is today. But I do want 
to say this that 1 have been able to 
get a very large measure of co-opera- 
tion from the Health Ministers of the 
States and they try their level best, 
again within the means both material 
and physical at their disposal, to try 
to work along the lines of policy after 
we have discussed them and thrashed 
them out round the table. That I con
sider the best that I can do and the 
Health Council is a very valuable 
forum which enables me at any rate,, 
to keep in contact with what the 
States are doing. It also gives me an 
opportunity of giving them advice and 
guidance which is at all times avail
able from the Centre, should they 
wish to use it.

I am grateful to my hon. friend on 
the Opposition Benches for the very 
useful suggestions that he made. I 
would like to tell him that in the 
matter of training of village workers,
I have already recommended a short 
course. For the community projects 
we have got three training centres; 
special centres for training village 
workers that will go and help in the 
community projects and that will be 
conthiued to be usedi in the village 
areas. This is a short course training. 
In addition to the three centres,— one 
in the South, one in Calcutta and one 
In Pelhi, I have recommended to all 
the States, and nearly all of them 
have accepted it, the training of auxi
liary personnel. This gives just the 
type of training that my friend Dr, 
Hama Rao suggested.

Shri Meghnad Saha (Calcutta—  
North-Weet): What is this kind of 
training? Is it training the Homoeo
paths and Unanis and Ayurveds in 
modem science or something el.se?

Bajkumari Amrit Kaur: if  any
practitioner of homoeopathy or Ayur-̂  ̂
veda or Unani, or anybody who has 
got no training at all, wishes to under
take this training, he can certainly
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have it; and he can practise his 
homoeopathy, Ayurveda or Unani; 
there is no ban on anybody doing that. 
I am coming to the question ol Ayur- 
veda, I will take it up last.

It has been suggested that there 
should be more manufacture of syn
thetic quinine. We have not got any 
manufacture of synthetic quinine just 
now. We produce more or less enough 
quinine for our requirements, pure 
quinine which we can never do with
out The question of the pharmaceuti
cal industry is under investigation. A  
committee is sitting to make recom
mendations. DDT will be begun to be 
produced this year, and I hope penicil 
linalflo. I hope with these two fac
tories coming in, we shall go forward 
in time with the production of sulpha 
drugs and anti-biotics which are also 
greatly in need.

Then many Members have natural
ly  stressed the question of the menace 
of TB in India today. Nobody is more 
conscious of it than myself. When I 
took over, there were only five thou
sand beds in the whole of India. With 
the aid of the people of this country 
I am glad to say, very much more 
than with the aid from Government, 
we have been able to raise forty lakhs 
of rupees in the country, and the 
nxmiber of beds has been practically 
quadrupled. And I do not think that 
that, again, is a bad achievement. In 
addition, there are now TB clinics—  
and I hope to have two more this year 
— ^which will give treatment, first- 
class treatment, to the people, and 
also give demifciliary treatment. I 
know that very many more beds are 
needed. I would love to have a target 
of fifty thousand beds in the next 
five years, as was recommended to me. 
But I would have the hon. Member 
who suggested that to remember that 
fifty thousand beds w ill cost Rs. 40 
crores capital expenditure and Rs. 6 
crores recurring expenditure. Where 
am I to go and get that money from? 
I would like everybody to remember 
that TB is a disease that can be elimi
nated, and w ill be eliminated, as our

standards of life go up, as the question 
of malnutrition and under-nutrition 
is lessened or eliminated when w e 
begin to produce more, as I definitely 
hope we shall, and also as and when 
there is less overcrowding in our 
houses. After all, I cannot really have  ̂
health, such health as I would like to 
have, while there is overcrowding,, 
malnutrition and imder-nutrition. A ll 
these things go together.

I was very glad indeed that some
body mentioned the question of 
nurses. I would have the hon. Mem
ber remember that no one perhaps  ̂
has done more for nursing than I have 
been privileged to do in the last five- 
years. And no six months in any y e a r  
elapse without my writing to the 
Health Ministers of the States to raise 
the standard of pays of nurses, to. 
give them better dwelling houses, to- 
reduce their hours of work. A  Nurs
ing College has been brought intO' 
being. I am glad to say that the pays, 
of nurses too have gone up.

Again, if there is unemployment 
amongst doctors or amongst nurses, it. 
is because there is not enough finan
cial backing to employ these persons. 
One of the great difficulties in sending 
doctors to rural areas is that they are 
not paid, as an hon. Member said, a 
living wage. Our young doctors are 
willing to go to villages, but they 
must have even a small hospital w here 
they can carry out their skill. But» 
time and again, it happens there is 
nothing for them. There again, thâ  
attention of the State Govemment*^ 

*has been drawn to this and I believe^ 
I hope at %ny rate, that this question 
w ill be solved. I am asking all the 
medical colleges, and I certainly will> 
want the A ll India Institute of Medi
cal Sciences that comes up here, to 
give training actually in the village- 
for all the under-graduates, for post
graduate studies and for research, s a  
that those who practise the art and. 
take up this profession may have a 
calling to go to the villages and under
stand the problems, in other worda^ 
have the urge from within.
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But, there again, it is difficult un
less we socialise medicine and unless 
we are able to pay the doctor enough 
so that he does not have to rely on 
private practice* One hon. Member 
was saying that there is no hope for 
anything in India unless and until we 
socialise medicine. Well, we are 
taking step:> towards.it. though slowly 
no doubt. But I also agree with 
him that we should, as far as we can 
and within our limited resources at 
the moment, do all we can to go that 
way. We are going that way. There 
is the Employees* Health Insurance 
Scheme and, for the first time, the 
Contributory Health Service Scheme 
for the Government of India employees 
here. I hope these small steps will 
lead to bigger steps in the future.

One hon. Member referred to mass 
X-ray examination. Wherever it is 
done nothing is charged for TB. In 
Calcutta, Madras, Bombay, Delhi, 
Patna, in all these places it is free, and 
it is yielding us, at any rate, know
ledge. I want to make a plea for 
BCG vaccination. Some hon. Mem
ber said it had been declared a fail
ure. I am here to say with all the 
emphasis at my conunand that all the 
countries that have gone in for it have 
reported extremely favourably on It, 
and even the U.K., one of the most 
conservative of countries, the last 
even to move, is now going in for it 
and is reporting favourably on i t  
And in the U.S.A. where the standards 
of life are so high that they do not 
need it for themselves, where there is 
illness amongst the Negro population, 
they are going in for mass inocula
tion.

In regard to the hill areas I would 
like to tell the hon. Member who 
talked about neglect of the hUl areas 
that I am aware that very little has 
been done. But I would like to as
sure him that all the hill areas that 
come under the Government of India 
have had special attention paid to 
them in these last few years. And I 
would like him if he would be good 
enough— ^because I have very little 
time left— t̂o come at any time to my 
office and I would be able to prove to

him that today there are more dis
pensaries and more medical aid per 
capita available in some of the hill 
areas of Manipur than, for example, 
there are perhaps in other more ad
vanced places. But I will certainly 
not forget the hill areas for I would 
like to do as much as I can for them. 
In the way of mobile dispensaries, we 
have given them a mobile dispensary 
in Manipur and another is going to be 
given to the western hill areas. And 
today the health services there are 
greatly Improved in comparison with 
what they were before. As I said,, 
they have got more hospitals and dis
pensaries than the valley areas which 
have a population of four lakhs as 
against two lakhs in the hills. In the 
valleys there are only seven dispen
saries and six branches, whereas we 
have increased them to very much 
more than that number— t̂en more dis
pensaries have been opened in the 
year 1952-53 in the hill areas, and 
more medicines are being supplied and 
so on. So, I would ask him not to be 
depressed and believe me when I say 
that we have these areas absolutely^ 
in mind.

In regard to statistics I have to 
plead that our statistics are not satis* 
factory. There again, we are trying 
to do what we can and we hope ta  
show some progress in this sphere 
also in the coming year.

Now I come to the question of the 
Ayurvedic system which has evoked 
some very trenchant remarks from 
some Members of the House. In fact 
some Members have said that the on)y 
solution to medical aid and relief in̂  
our country is through Ayurveda,

Mr. Chairman: May I request the 
hon. Members not to carry on conver
sation inside the House?

Rajkamari Amrlt K aw : I would
like the hon. Members who think in 
this way to remember agaifi, as I have 
said more than once, that after all 
Ayurveda has existed here for centu
ries and for reasons, whatever they 
may be— I am not going to enter into 
details— t̂he fact remains that there 
was a tremendous period of stagnation
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lor which they may or may not be 
responsible. Whatever circumstances 
may be responsible for it, there is no ' 
doubt about it and 1 say that modem 
medicine is the outcome or outgrowth 
ot all the medicines and/or systems 
of medicines that existed in the by
gone years.

Shri Dhulekar: No, no. That is 
not a fact. It is an imported thing; 
it is a foreign thing.

Rajkumari Amrit Kaur; In any
case, the Member who is the greatest 
protagonist of Ayurveda in this 
House, comes from a State whose 
Heath Minister, the other day on the 
floor of the Council of Health Minis
ters. said to me: have had to change
my opinion and come round to your 
way of thinking. I am giving Ayur

vedic dispensaries to the people of the 
State of Uttar Pradesh^ but they want 
a modem doctor.** I may say that 
the answer to the question whether 
modem medicine is to be the basis of 
health and medical aid to the people 
or whether it is to be Ayurvedic, 
comes to you from the people of this 
country. I have travelled about in 
villages and visited the remotest 
areas. Wherever I have encouraged 
the vaids to come forward and help 
me because I could not give the people 
a modem dispensary, the people have 
^ id :

?ft ^
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Therefore, the answer, as I say, w ill 
come to you from the people. In 
spite of that, I say that if Ayurveda 
has got to give anything to modem 
medicine it must withstand the fierce 
light of scientific investigation and lor 
this quite a fair amount x)f money has 
been set aside. I may say that any 
research that has been done in 
A3Turveda has been done by modem 
doctors because the vaids today do not 
know how to go in for research; I have 
to say this with all the earnestness at 
my command. In every other science,

in all the natural sciences, we are go
ing forward and accepting modern 
methods. Why only in this science do 
we want to go back by centuries? The 
people are not for it and I cannot be 
responsible for taking the people back. 
What is happening to the vaids today? 
In Madras, the Director of Health Ser
vices and the Health Minister of Mad
ras said that all those who are trained 
in Ayurveda plus the basic sciences of 
modern medicine, when they are 
qualified, they all practise modem 
medicine. Those who are not trained, 
what do they do? They use peni
cillin, chloromycetin, streptomycin and 
all such drugs with the most ter
rible risk to the people on whom 
they practise because they do not 
know the reactions of these medicines 
on the body. If you train them to 
make use of these medicines, I have 
no objection whatever. In the matter 
of homoeopathy I have tried to help 
them. The homoeopaths quarrel 
among themselves. If you expect me 
to allow people who practise after six 
or nine weeto correspondence courses 
to be recognised, I say to you, you are 
asking me, at any rate, to do the im
possible. But I am perfectly willing

Dr. Jaisoorya: What about the three 
years’ course that has been recom
mended? You have made it five 
years.

Rajkumari Amrit Kaur: I have not 
recommended it. I have got a com
mittee of homoeopaths who have come 
to an agreed solution, but now they 
are quarrelling among themselves be
cause they cannot tell me which insti
tution they would like to be up
graded. I have therefore referred the 
matter to the State Government con* 
cemed. It is not a question of what I 
want or even what the individual 
Members of this House want; it is a 
question of what are the best means to 
work out these problems; and in the 
ultimate analysis it is, what the 
people of this coimtry want. I say 
again with all the emphasis at my
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command that we are trying to 
achieve the best that other countries 
in the world have; India cannot re
main behind in the struggle. In the 
fight for progress we cannot remain 
behind in medical science. I was 
told that China has said: ‘‘We
have not got enough doctors; we must 
make use of Chinese doctors with such 
indigenous medicines and they have”. 
But the younger ones are being train
ed  in the modern system. The Health 
Minister of China told me that the 
basis of treatment in China must be 
modern medicine and this is rightly 
so in every country in the world—  
Egypt, Iran, Iraq, Indonesia— they 
have all accepted it. Why should 
India want to go back? I do not want 
my country to go backwards, but I 
must take, and take willingly all that 
Ayurveda gives me, provided it is 
scientific. I want the vaids to get the 
training and then do their research. I 
say again as a friend of Ayurveda that 
if Ayurveda is uplifted to the post 
graduate stage, only at that stage will 
it be able to make its contribution to 
modem medicine. Modem medicine 
just like any other science knows no 
barriers. I for one cannot ever con
cede the theory that because it is 
cheap, because it is born in this coun* 
try, therefore Ayurveda is best. The 
same applies to everything else that we 
have. If it has been outmoded, well, 
it has got to come into line. There is 
no ban on Ayurvedas it is being em̂  
ployed by vaids in many States. 
There is no ban on the science and 
wherever we find that good work is 
done, we are helping and the Plan
ning Commission has also put aside a 
certain sum of money that can be uti
lised usefully. But, it is our duty to 
see that it is properly utilised.

Madam-Chairman, there is no more 
time for me; otherwise I would have 
replied to some of the other questions 
as for example the matter of health 
education. I entirely agree that we 
should go ahead with health educa
tion. We have got a bureau from this 
year; I have been longing for this for 
a long time so that we can put 
out all our pamphlets, posters etc. to

our schools in order to give education 
on health.

5iriW ) ! ^  ^

*̂5̂  ’ RiscRf

ifto tjTTo ^  ^

<Rf sf w, sjrmt q ro

w  an? ainnt t 'I’T
«rr ............

Mr. Chairman: Order, order.

m m  ^  wprm (firmnp) ; pft-

Eajkomari Amrlt Kaur: I would 
request the hon. Member to come and 
talk to me again if he has any specific 
grievances against the sweepers or 
an3̂ hing about which he would care 
to come and talk to me so that I may 
give him the necessary answer but 
I do not know what relevance this has 
over my Demands for Grants here.

So, now in all humility 1 plead that 
this House sanctions the Demands for 
Grants in respect of the Health Minis
try and I will do my best with what 
I get.

I am extremely grateful to the hon. 
Members opposite who raised a new 
question namely sports. I am myself 
very keen on sports. If you will kindJy 
read my little report, you will see that 
I have started doing something and I 
hope to do more in the future.

5 P.M.

Mr. Chaimuui: I will now put the 
cut motions already placed before the 
House, to the vote of the House.

The cut motions were negatived.
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Mr. Chairman: I will now apply the 
guillotine.

The question is:

“That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper in respect of Demands Nos. 
48. 49, 50, 51 and 125 be granted 
to the President, to complete the 
sums necessary to defray the 
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1955, 
in respect of the corresponding 
heads of Demands entered in the 
second column thereof.**

The motion was adopted.

[The Motions for Demands for Grants 
which were adopted by the House ar9 
reproduced below.— Ed. of P P .]

Demand No. 48— M̂inistry of Health

“That a sum not exceeding
Rs. 6.38,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of ‘Ministry of Health’/*

Demand No. 49— Medical Services

“That a sum not exceeding
Rs. 1,38,53.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of ‘Medical Services’.’*

Demand No. 50—-Pxjbuc Health

“That a sum not exceeding
Rs. 5,77.50,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
8lst day of March. 1955. in res
pect of Tubllc Health’.''

D e m a n d  No. 51— M i s c e l l a n e o u s  E x -  

PENDITUI«: u n d e r  THE M lN IS T R \  OF  

H e a l t h

“That a sum not exceeding 
Rs. 70,92,000 be granted to the 

. President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of ‘Miscellaneous Expendi
ture under the Ministry of 
Health*.’*

D e m a n d  N o . 125— C a p i t a l  O u t l a y  0?*  

THE M i n i s t r y  o f  H e a l t h

'‘That a sum not exceeding 
Rs. 5,84,58,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of ‘Capital Outlay of the Min
istry of Health*.**

Mr, ChaimiAii: The House will now 
proceed with the consideration of the 
Demands for Grants Nos. 1. 2. 3, 4 and 
110 relating to the Ministry of Com
merce and Industry.

Members and Leaders of Group* 
may hand over the numbers of the 
cut motions which they select to the 
Secretary in 15 minutes. I will treat 
them as moved if those hon. Membera 
in whose names those cut motion* 
stand are present in the House and 
they are otherwise in order.

The usual time-limit on speeches 
will be observed,

I shall_now place the Demands 
before the House.

D e m a n d  No. 1— M o t s t r y  o f  C o m 

m e r c e  AND I n d u s t r y

Mr. Chairman: Motion’ is:

“That a sum not exceeding 
Rs. 66.19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pa>- 
ment during the ^ a r  ending the
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31st day of March. 1955» in res
pect of ‘Ministry of Commerce and 
Industry’.”

D e m a n d  N o . 2 .— I n d u s t r ie s  

Mr. Chairman: Motion is:
“That a sum not exceeding 

Bs. 13,11,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay« 
jnent during the year ending the 
31st day of March. 1955. In res

pect of ‘Industries'.”

D e m a n d  No. 3 .— C o m m e r c ia l

I n t e l l ig e n c e  a n d  S t a t is t ic s

Mr. Chairman: Motion is:

“That a sum not exceeding 
Hs. 46,88,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res

pect of 'Commercial Intelligence 
and Statistics'.”

D e m a n d  No. 4.— M is c e l l a n e o u s  De-
aPARTMENTS AND EXPENDITURE UNDER

THE M in is t r y  o f  C o m m e r c e  a n d  

I n d u s t r y

Mr. Chairman: Motion is:

“That a sum not exceeding 
Rs. 40,15,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, In res
pect of ‘Miscellaneous Departments 
and Expenditure under the Min
istry of Commerce and Industry’.’*

D e m a n d  N o . 110.— C a p it a l  O u t l a y  o f  

t h e  M in is t r y  o f  C o m m e r c e  a n d  

I n d u s t r y

Mr.'Chairman: Motion is *

“That a sum not exceeding 
Rs. 19,77,28,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
"Which will come in course of pay
ment during the year ending the

31st day of March, 1955, in res
pect of ‘Capital Outlay of the Min
istry of Commerce and Industry’.**

1 would like to announce the select
ed cut motions. Demand No. 1: 8, 215, 
216, 219, 224, 434, 435, 436, 438, 442, 
444 1012, 1013, 1289, 1290, 1293, 1294 
1298, 1301, 1302, 1303, 208, 211, 807,
808, 447, 899, 900, 901, 1291, 7 and
1324; Demand No. 2: 692, 1019, 1311, 
12,13, 810, 812, 1259, 1260, 1307, 14.
15, 16, 17, 18, 1325, and 1326; Demand 
No. 3: 24. 457, 459, 1312, 1313, 25, 26 
and 27; Demand No. 4: 1314, 1315, 29 
and 30; and Demand No. 110: 1321.

The cut motions may be moved.

Failure to exercise proper control 
over the jute industry in national 

interest

Shri Tufthar Chatterjea (Serampore);
I beg to move:

“That the demand imder the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Closure of several textile mills, ar̂  
silk factories, small-scale shoe and 

soap factories

Shri Nambiar (Mayuram): I beg 
to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.”

Export policy

Shri Nambiar I beg to move:

“That the demand under* the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Reduction of freight charges on 
pxneappVes

Shri Dasaratha Deb (Tripura East):
I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry  ̂ be reduced by Rs. 100.”
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Failure to grant suitable business 
loans to the small shopkeepers 

and traders of Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the 
head ‘Ministry df Commerce and 
Industry* be reduced by Rs. 100.”

Failure to stop the production etc, 
of Biddi machines

Shri V. P. Nayar (Chirayinkil): I
beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100/'

Foreign^owned industrial and 
commercial undertakings *in 

India

Shri V. P. Nayar: I beg to move:

"*That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Anti-national effects of the present 
industrial policy of Government

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industr/ be reduced by Rs. 100.’*

Dire distress of handloom weavers 
and dismal condition of handloom 

industry

Shri V. P. Nayar: I beg to move:

‘That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.**

Export and import policy with 
reference to tobacco

Shri C. R. Chowdary
pet): I beg to move:

(Narasarao-

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Labour conditions in the jute 
industry

Shri Tuahar Chatterjea: I beg to
move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.*'

Reconciling the interests of hand-loom 
workers and textile mill workers

Shri N. Sreekantan Nair (Quilon 
cum M avelikkara): I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Failure to maintain steady, reasonable 
price levels for coir, pepper, coconut 

and cashew nut

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ b e  reduced b y  Rs. 100.”

Failure to adopt a tariff policy 
calculated to foster indigenotis 

industry and trade

Shri Sadhan Gupta ( Calcutta- 
South-East) : I beg to move:

“That the demand under the 
head 'Ministry of Commerce and 
Industry’ be reduced by tls. 100.”

Continuance of Imperial Preference 

Shri Sadban Gupta: I beg to mover

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Failure to work Industrial Develop^ 
ment and Regulation Act in 

interests of industry

Shri k . K. Bastt (Diamond Har  ̂
bour): I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”
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Policy of allowing foreign firms to 
establish factories when Indian 

firms are already established

Shri K. K. Basu: I beg to move:
‘That the demand under the 

head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100. ’

Proposed rationalisation in Jute, 
Cotton and other industries re- 
sulting in large unemployment

Shri K. K. Basu; 1 beg to move: 
“That the demand under the , 

head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.'*

Failure to have quantitative restrict 
tion on imports of articles for 
which Indian manufactures do 

not get proper markets

Shri K, K. Basu: I beg to move:
“That the demand under the 

head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.”
Failure to stop the large profits of 

WIMCO

Shri K. K. Basu: I beg to move:
“That the demand under the 

head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

The huge profits of the paper industry 
especially the Titaghur Paper Factory

Shri K. K. Basu: I beg to move: 
“That the demand under the 

head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Nationalisation and socialisation of the 
large scale indv^stries

Shri Madhao Redd! (Adilabad): I
beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industr/ be reduced by Rs. 100 ”

Setting up a bureau of scientific and 
technical research to invent and 
improve low-^cost small machines

Shri Madhao Reddi: I !>eg to move;
“That the demand under the 

head 'Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Failure to give adequate protection 
and encouragement to cottage and 

small-scale industries
Shri Keiappan (Ponnani): 1 beg to 

move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100. ’

Unhelpful trade policy of the 
Government

Shri Keiappan: I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Policy regarding export and import

Shri Boovaraghasamy: T beg to-
move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Failure to carry out the recommenda^- 
tions of the Tariff Commission

Shri G. D. Somani (Nagaur-Pali):
I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry '̂ be reduced by Rs. 100.”

Policy of fixing uneconomic prices 
for controlled goods

Shri G. D. Somani: I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.”

Failure to allow the introduction of 
rationalization in various industries

Shri G. D. Somani: I beg to move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100 ”

General economic policy

Dr. Amin (Baroda West): I beg to- 
move:

“That the demand under the 
head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.”
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Failure to promote cottage industries

Shrl Sivamurthi Swami: I beg to
„move:

'That the demand under the 
head ‘Ministry of Conunerce and 
Industry’ be reduced by Rs. 100.'

.Constitution and working of the 
Cottage and Village Industries 

Board

Shri P. N. Rajabhoj: I beg to move:

“That the demand under the 
head 'Ministry of Commerce and 
Industr3r* be reduced by Rs. 100.”

Failure to re^orientate the stores 
purchase policy of the Government 
so as to help and encourage hdndi^ 

craft and small scale industries

Shii T. IL Chaudhuri (Berham- 
;pore): I beg to move:

“That the demand under the 
head 'Industries’ be reduced by 
Rs. 100.”

Necessity for granting protection to 
the Indian ceramic, glass and electri

cal industries

Shri N. Sreekantan Nair: I beg to
move:

'That the demand under the 
head 'Industries* be reduced by 
Rs. 100.”

.Failure to give price protection and to 
find markets for products of cottage 

industries

Shri K. K. Basu: I beg to move:

"That the demand under the 
head 'Industries’ be reduced by 
Rs. 100.”

Failure to aid the Sericulture 
industries

Shri M. S. Gumpadaswamy (My* 
:::Sore): Sir, I beg to move:

“That the demand under the 
head •Industries’ be reduced by 
Rs. 100.”

Failure of Government to solve th t 
problems of the Coffee industry

Shri M. S. Gurupadaswamy: I beg
to move:

“That the demand under the 
head ‘Industries* be ieduced b;, 
Rs. 100.*’

Sad plight of handloom weavers 

Shri Kelappan; I beg to move:

“That the demand under the
head 'Industries* be reduced by 

. Rs. 100.”

Policy regarding Indian concerns and 
Foreign concerns such as soap and 

ink indu^stries

Shri Kelappan: I beg to move:

“That the demand under the
head 'Industries’ be reduced by
Rs. 100.”

Policy of industrial development

Shri Tulsidas (Mehsana West): I
beg to move:

“That the demand under the
head 'Industries’ be reduced by
Rs. 100.”

Policy of encouragement of cottage 
and small scale industries

Shri Tulsidas: I beg to move:

“That the demand under the
head 'Industries’ be reduceti by
Rs. 100.”

Pole of small scale industries in the 
economy of the country

I>r. Amin: I beg to move:

“That the demand under the 
head •‘Industries’ be re/luced by 
Rs. 100."

Unsatisfactory condition of handloom 
weavers and the handloom industry

Shri Sivamorthi Swami: I beg to
move:

“That the demand under the 
head 'Industries’ be reduced by 
Rs. 100.”  I ! i
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Installation of spinning mills on 
small-scale and co-operative 

basis in all cotton growing 
districts

Bhti Slvamarthl Swami: I beg to
move:

“That the demand under the 
head ‘Industries* be educed by
Rs, 100/*

Necessity of avoiding competition 
between handloom products and 

mill products by nationalising 
all the big mills

Shri Sivamurthi Swaml: I beg to
move:

*That the demand under the 
head Industries^ be reduced' by
Rs. 100.”

High cost of production of handloom 
cloth due to false gradation of 
cotton and manipulated cost of 

yam by mill owners

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head ilndustries* be reduccd by
Rs. 100.**
Failure of the Five Year Plan to 
promote the basic industries for 
the production of capital goods

Shri Sivamurthi Swami: I beg to
move: 1

“That the demand under the
head ‘Industries* be reduced by
Rs. 100.**

Failure to encourage cottage and 
small scale industries

Shri P. N. RaJabhoJ: I beg to move:

“That the demand under the
head ‘Industries* be reduced by
Rs. 100.**

Failure to support and encourage the 
leather and tanning industries

Shri P. N. Rajabhoj: I beg to move:

“That the demand under the
head ‘Industries’ be reduccd by
Rs. 100.**

83 P.S.D.

Failure to take action against the 
Bengal Chamber of Commerce for 
directing its constituents not to 
furnish figures about foreigners 

employed

Shri Sadhaji Gupta: I beg to
move:

'‘That the demand imder the 
head ‘Commercial Intelligence 
and Statistics* be reduced by 
Rs. 100.**

Failure to collect and maintain 
proper statistics regarding 

trade and commerce
Shri V. P. Nayar: 1 beg to move  ̂

“That the demand under the 
head ‘Commercial Intelligenc# 
and Statistics’ be reduced b  ̂
Rs. 100.**

Failure to maintain proper statisiuis 
relating to managing agency firms
Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Commercial Intelligence 
and Statistics* be reduced by 
Rs. 100.**

Arrangements for obtaining com
mercial statistics which are quite 

inadequate
Shri K. K. Basu: I beg to move:

“That the demand under the 
head ‘Commercial lutelligence 
and Statistics* be reduced by 
Rs. 100.**

Manner in which industrial produce- 
tion and trade statistics are worked

Shri K. K. Basu: I beg to move: 
**That the demand under the 

head ‘Commercial Intelligence 
and Statistics* be reduced by 
Rs. 100.*’

Control of unwarranted fluctuation 
in the market prices of agricultural 

prodiicts
Shri Sivamurthi Swami: I beg to

move:
“That the demand under the 

head ‘Commercial Inlelligence 
and Statistics* be reduced by 
Rs. 100.”
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Failure of the Government in not 
finding adequate external and 
internal markets for handloom 

products

Shri Slvamurtlii Swami: I beg to
move:

“That the demand under the
head ‘Commercial Intelligence 
and Statistics* be reduced by 
Rs. 100.”

Publication of all statistics in all 
regional languages

Shri SiyaaKarthi Swami: I beg to
move:

“That the demand under the
head 'Commercial Intelligen'?e 
and Statistics' be reduced by 
Rs. 100.”

Grant of patents to foreigners 

Shri BL K. Bm u : I oeg to move:

“That the demand under the
head 'Miscellaneous Departments 
and Expenditure under the 
Ministry of Commerce and In
dustry' be reduced by Rs. 100.”

Working of the Trade Marks Com
mittee, Forward Market Commis

sion and Jute Enquiry Commission

Shri K. K. Basu: 1 beg to move:

“That the demand under the
head 'Miscellaneous Departments 
and Expenditure under the 
Ministry of Commerce and In
dustry’ be reduced by Rs. 100.”

Inefficiency and negligence of the 
Textile Enquiry Commission in 
checking manipulation in price 

and gradation of yam

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head 'Miscellaneous Departments 
and Expenditure under the 
Ministry of Commerce and In
dustry’ be reduced by Rs. 100.”

Dissolution of certain departments 
whose functions are unnecessary, 

overlapping and superfluous

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the 
head 'Miscellaneous Departments 
and Expenditiure under the 
Ministry of Commerce and In
dustry’ be reduced by Rs. 100,”

Establishment of Civil Explosive 
Factory with the aid of foreigners

Shri K. K. Basu: I beg to move:

“That the demand under the
head 'Capital Outlay cf the
Ministry of Commerce and In
dustry* be reduced by Rs. 100.”

Mr. Chairman: These cut inotions
are now before the House.

Shri Bansal (Jhajjar-Rewari): I
have great pleasure in commending 
the work of the Commerce and In
dustry Ministry during liie last 
year. It has had, in my opinion, an 
enviable record of progress both in 
the industrial and commercial field. 
I will take up the industrial field 
first. The index of industrial pro
duction rose from 128-7 to 134 during 
the year. Quite a number of new 
and difficult lines of production were 
undertaken during the course of the 
year. I will make mention of only a 
few lines: drilling machines, trans
formers of 2000 KVA, steel tubes for 
bicycles, steel tubes for transformers, 
bore hole turbine pumps, carding 
machines and a number of other in
dustries came into being. Invest
ment too has gone up. As against a 
gross investment of about Rs. 90 
crores per year during the five years 
1946-47 to 1950-51, according to my 
estimate, the gross investment during 
1951-52 and 1953-54 has been of the 
order of Rs. 110 crores annually. 
This is no small achievement on the 
part of the Government or private 
enterprise. I have some figures to 
show that substantial expansion in
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existing industries and new under
takings has also been quite signifi
cant. The estimated investment in
substantial expansion of industries 
and of new undertakings is Rs. 38 
crores in 1952 and Rs. 77 crores in
1953. This again is a very good
record.

Having said this, I must admit that 
considering the vast problems that 
the country has to face, and the vast 
unemployment which is facing us, 
this is not even a flea-bite of what 
should be done both in the invest
ment field and in the employment 
field. As you are aware, the per
centage of national income originat
ing in our country in manufactures 
is only 16 as against 30 in Canada, 
80*8 in the U.S.A. and 38*5 in the 
TJ. K. The labour force engaged in 
primary and secondary occupations 
in our country constitutes 62 per 
cent and 15 per cent as against 35 
and 23 per cent in Canada, 24 and 
30 in Australia, 19 and 31 in USA. 

.A lso considering that we are adding 
about 18 lakhs of working people to 
our poiAlation every year and that 
nearly 25 lakhs of people have to 
find employment in the non-agri- 
cultural sector, we have to make 
quite a big leeway in the industrial 
field.

Further if we remember that the 
bulk of our industrial development 
today is based on the foundations 
that are as old as 15 to 20 years, we 
will have some idea of the great 
progress that we have still to achieve. 
In spite of the big progress that we 
have been making in recent years, if 
you remember that our textile pror 
duction today is actually less than it 
was in 1937-38, that the peak of 
sugar production was almost reached 
about 12 years ago, that the peak of 
jute production that we reached in 
1941 has not been reached after that, 
that the production of steel this year 
is actually less than it was last year 
and also In 1941, we can imagine 
what great leeway we have to make 
in our industrial development. What
ever industrial progress we are see
ing in other lines of production, in

my opinion, is like putting up a few 
annexes, a few out-houses in our 
building which rests on the founda
tions of about 15 to 20 years back. 
The family is growing. It has be
come more conscious; it is also be
coming more ambitious. Therefore, 
unless we lay further foundations 
and bigger foundations I do not 
think the country can make progress. 
The problem therefore is to increase 
the rate of investment from about 
Rs. 110 crores to Rs. 250 crores per 
year if you are to make any subs
tantial progress. In this great task, 
we have to get help from everybody.

There is a cut motion before the 
House against the utilisation of 
foreign capital. I challenge the 
Opposition to put forward a single 
case of a country which has develop
ed without the aid of foreign capital, 
not excepting Russia. Even China 
today is accepting foreign aid from 
Russia.

Shri V. P. Nayar: Do you say for
eign aid and foreign capital are the 
same?

Shri Bansal: I will make only one 
exception. In accepting foreign aid, 
we should not allow any monopolistic 
stranglehold of foreigners on the de
velopment of this country. If we take 
care of that we must take every step 
to invite foreign capital to this coun
try because otherwise, you will not be 
in a position to tackle this great prob
lem of unemployment, of low -stand
ards of living and backward economy 
in a big way.

Dr. Lanka Snndaram; Please give us 
figures for Quantums of export and 
import trade.^

STiri Bansal; Therefore, I would 
like to take a very broad view of Gov
ernment's activities and tbeir actions 
in helping industries. While going 
through the report, I find that the Lic
encing Committee, while rejecting one 
or two applications, has given as the 
reason that the transport capacity in 
that particular region was not enough.
I ask this House if we are going to
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stand in the way of industrial develop
ment Bimply because we have not de
veloped transport. What are the impli
cations of this? The implications of 
this are that industries cannot deve
lop in those areas where we have not 
pn’equate ^transoort. Areas which are 
backward, but perhaos rich in mine
rals and other resources cannot deve
lop. Therefore, I would suggest very 
strongly that we should not allow 
these reasons to stand in the way of 
industrial progress, and if transport 
pre'^ents a bottleneck, we must over
come it and not reject the applica
tions on that ground.

I will now come to export and import 
trade policy. There is a cut motion 
by Dr. Lanka Sundaram who says 
that the fall in our foreign trade has 
been due to lack of integrated trade 
policy. This sounds a very nice 
phrase, but I wish Dr. Lanka Sundar
am, learned as he is, went through 
the figures of our export ;and import 
trade which have been given in this 
report which is, after all, not a very 
.bulky document. • It is true our im
port trade has declined by Rs. 233 
crores in 1953 as against 1952, but 
what are the reasons? The reasons 
are that we imported food grains less 
by Rs. 130 crores in 1953, we imported 
less cotton by Rs. 65 crores, we import
ed less raw jute by Rs, 10 crores. 
This gives Dr. Lanka Sundaram the 
figure of Rs. 205 crores.

%
Dr. Lanka Sundaram: May I inter

rupt my hon. friend for a minute? 
Let him look at the quantities instead 
of the values.

Shri Bansal: i will jcome to that
also if my friend will have some pati
ence.

This gives him Rs. 205 crores out of 
a short-fall of Rs. 233 crores. In the 
export trade also almost the same 
picture is presented. Our exr^orts in 
jute manufactures, although quantity- 
wise they were slightly above the 1952 
figure, have gone down by Rs. 52 
crores. The same is true of our cotton,

and the same applies to cotton piece* 
goods.

This leads me to the crux of 
the question— I do not think that the 
short-fall in our foreign trade has been 
on account of a lack of integrated 
trade policy, but it may be that the 
terms of trade have gone against our 
country during the,period of this year. 
I was analysing the figures of terms of 
trade. In June the terms of trade 
were 85, in July 84, .but from August 
they are again going up. In August 
the figure was 94 in September 97, in 
October 94, in Novertnber again 97. So, 
the point is this, what we have to take 
care of is that our terms of trade do 
not go against us rather than confin
ing ourselves to this over-all question 
x)f a fall in our import and export 
trade. After all, we all want to be 
self-sufficient in food grains, we all 
want to be self-reliant in raw cotton 
and raw jute. Therefore instead of con
gratulating the Government on this 
achievement of making the country 
self-suflftcient in these very essential 
materials which has been the policy c f 
Government and the policy of this 
august House, my friend tablets a cut 
motion.

About these terms of trade, I 
would just like to say it is very diffi
cult to do anything about terms of 
trade, because if a buyers* market 
develops there is hardly anything 
that the Government of India or the 
trade can do, but this much certain
ly Government can do, viz,, to make 
enquiries in places where those com
modities the prices of which go against 
our country are grown or are produ
ced.  ̂ I was told that our terms of 
trade were the lower most in 1952-53 
when the figure was 91. In that year 
one of the causes of this was that our 
coir industry was suffering and the 
export of coir was declining with the 
result their orices went down. There
fore, Government ought to have at 
that point seen as to what could be 
done to rehabilitate the coir indus
try, to help the coir industry, so that
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the income and employment ot peo
ple in that particular industry did 
not go down. Therefore, we must 
look at this export-import prpblemin 
this context not so muc^ from the 
over-all balance ot trade position or 

irom the over-all rise or fall, but 
from the point of view as to how our 
terms of trade are being affected, how 
they are affecting our employment 
and income in particular sectors.

‘ I am very glad that our Commerce 
and Industry Ministry has taken this 
step of gradually introducing higher 
import duties in place of import quo- 
tas. About 40 articles were included 

in the Finance Bill last y;*ar and about 
,"̂ 2 items have been included this year. 
Simultaneously import quotas have 
been relaxed. This is one form of 

'stabilising the fluctuations in our 
import trade control which was a 
very serious feature in our economy 
three or four years back. Now, that 
feature has almost completely dis- 
apoeared, and I must congratulate the 
Commerce and Industry Ministry for 
having brought about this position of 
stable import. But while Govern
ment have taken this step of control
ling imports by raising the import 
duties rather than by adhering to 
strict quotas, the Tariff Commission 
is unfortunately taking a very narrow 
view of the industrial development of 
the country. They have a method of 
<!omputing landed cost and fair ex- 
works price. I have two or three 
cases to illustrate my point. The 
Tariff Commission calculated that in 
the filature raw silk industry the di-

' fTerential between landed cost and fair 
f»x-works price is 29.2 per cent— t̂hat 
<9 the figure given by them— and 
-they suggested ,a tariff protection of 
nnlv 30 per cenl  ̂ In tfie case of hy- 
<lroquinine they calculated this diff
erence at 49.72 per cent and gave 
tariff protection of 50 per cent. Ih 
the glucose industry they calculated 
this difference at 49 per cent and 
gHve protection of 50 per cent. Now, 
I ask the hon. Commerce and Indus
try Minister if this is consistent with 
hio policy of controlling Imports by 
means of raising our tariff level from

about 30 to 66 per cent. If it i i  not 
consistent, then we must do some
thing about it, and I think the Tariff 
Commission must be told that a more 
helpful attitude should be taken 
rather than adhering to these fine 
points of decimals ifi giving protec
tion to our industries. As you are 
aware, there are a number of indus
tries which are protected but which 
have been Included in oiur Finanre 
Bill for duties being raised.

One or two more points about our 
Tariff Commission. The Tariff Com
mission generally gives protection for 
a period of three to four years. There 
are only a few cases where tariff 
protection has been given for four 
years, but generally it is for three 
years. wUh the result that 29 indus
tries came before this House for con
tinuing protection in 1952 and 25 
industries came in 1953 without their 
having been reported upon by the 
Tariff Commission. Therefore. I 
would suggest that the Tariff Com
mission should grant protection for a 
longer period of tiitie and if in the 
meantime any industry does not be
have properly or if Government 
thinks that Its case has to be review
ed. then it will be for the Tariff Com
mission to review that case suo motu 
or on a reference of Government.

The Tariff Commission again. I 
think, is not working as competent
ly as it ought to. In 1952 it went 
into and reported on 15 cases: in 1953

• into 17. and in 1954. so far, six 
cases. So, I would suggest that 
something must be done to expedite 
the working of the Tariff Commission 
and they should be told about the 
dissatisfaction of this House as to the 
manner of their working.

I will take only one more minute  ̂
about this question of Indianisation in 
relation to employment in industrlet.
I do not think it is of very vital im
portance. but a certain section of 
this House attaches a great deal of 
Importance, and therefore, I want to 
draw the attention of this august 
House to the figure circulated in the 
report where remarkable progrcsr
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has been shown by the Commerce 
and Industries Ministry in persuad
ing foreign businessmen and indus
trialists here to employ Indian person
nel. That is, however, a minor 
problem compared with the bigger 
problem of their share in our export 
and import trade. You will be sur
prised that in the import trade Euro
pean Arms in this country have as 
much share as 30 per cent share, and 
in export trade their share was actu
ally 40 per cent in 1951 and in 1952 it 
was 33 per cent. This is a very se
rious matter and I hope the Com
merce and Industry Minister will do 
something about it. I know his dififl- 
culties, because most of the foreign 
exchange banks are in the hands of 
Europeans, most of the insyrance of 
our export trade is also in the hands 
of foreign insurance companies; then, 
most of the shipping is also in their 
hands, and what is worse is the ship
ping companies are the shippers and 
shipping agents themselves. So, this 
means that there is a big octopus 
working in our export and import 
trade. And I think it is high time 
that our Commerce and Industry 
Minister did something about it.

Shri Kelappan: I have given notice 
of certain cut motions to discuss the 
trade policy of the Ministry, as also 
their failure to give adequate protec
tion and encouragement to khadi and 
small-scale industries. I would also 
like to draw the attention of the hon. 
Minister to his failure to maintain the 
price level of pepper, cocoanut and 
cashew nuts, the important products 
of Malabar.

I must admit that I have not under
stood the trade and industrial policy 
of this Government. I do not under
stand how the policy followed can be 
reconciled with the needs of the coun
try. I base my criticism on the pro
position that whether it is import, 
export or any new industry, the one 
test that has to be applied is how it 
will affect the empl03nment situation 
In the country, whether it will give 
more em plo^ent or whether it will

throw out people already employed; 
for the most important problem that 
this country with its vast population 
has to face is that of hunger and un
employment.'' Dr. Rajendra Prasad, 
while opening t^e Gandhi Bhavan in 
Jammu, quoted Mahatmaji and said:

“Freedom is not only the end 
of foreign domination, but also 
employment, food, shelter, educa
tion and medical aid for every
one in this country.”

The Prime Minister does not miss a 
single occasion to remind his audi
ence that the object of his Govern
ment is to root out poverty, and un
employment, and to liquidate the dis
tinction between the rich and the 
poor. That is a very laudable object. 
And I would add, that if, in the pro
cess of liquidating the distinction be
tween the rich and the poor, we have 
to bring down the standard of living 
of the upper strata of society, we 
should not mind that, If we could 
thereby provide work and a mode
rate living income to alL At present, 
I hold that»no solution has been 
found for the unemplojrment problem 
in the country. I go a step further 
and say that no serious attempt is 
being made to solve , that problem.

I also wish to add that the trade 
policy of this Government is not 
helpful to the industries in this coun
try. Before going into this question, 
I propose to examine the policy of the 
Government regarding khadi, hand- 
loom and mill industries, and the 
small-scale and large-scale industries 
in general. I have not understood the 
policy that the Government are fol
lowing. They say that they are real
ly helping both khadi and handloom. 
They are spending crores of rupees 
by way of subsidy to these industries. 
But our idea regarding the kind of 
help that should be given, and the 
place of khadi and handloom in the 
economy of the country, differs from 
that of the hon. Minister. The Gov
ernment and the advocates of khadi
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and handloom do not mean the same 
thing by the term ‘helping these in- 

dustries\ The hon. Minister in his 
several Utterances has made his position 
clear, and has stated, there is no 
conflict between the mill and hand
loom industries. Speaking at the 
Textile Industry's Centenary, he said, 
that khadi could not replace hand
loom or mill industry, and that it 
was intended to put a little more 
money into the hands of the people 
whose income was less than they 
needed. He also said that it would 
be wrong to say that the mills should 
be closed to help the handloom indus* 
try. We shall examine this proposi
tion and see how many persons in the 
country have incomes which suffice 
to meet their needs. There are about 
four and a half crores of agricultural 
labourCTs in the villages, who are 
without land, and who are part-time 
employees. Even among those who 
have lands to cultivate, how many of 
them have any income sufficient to 
meet their requirements? Again, in 
the case of those who are employed 
by Government and other bodies, 
how many have got a living wage? 
If all those who stand in need of sup- 
plemen^ry incomes were to take to 
spinning, I think they will produce 
all the yarn required to clothe the 
nation. If all this yam were to be 
woven into cloth, it would require ten 
times the number of weavers now 
tngaged in this task. If this is the
position, where is the place for the
fiiills. I ask. Is there no conflict bet
ween the mills and the handloom in
dustry? To say there is no conflict
between the two, betrays, to say the
least, an ignorance of the real posi
tion.

Perhaps, it may be that the hon. 
Minister considers this help as a 
temporary palliative. He says that 
Government are committed to indus
trialisation. If it be so, one cannot 
afford to shed tears that several of 
our cottage industries have been wip
ed out. and that several others are 
already breathing their last. I rem
ember the hon. Minister of Cwimerce 
and Industry saying to the weavers in

the south that nobody can help them, 
that handloom deserves only a decent 
burial, and that they must take to 
other indj^stries. I ask the hon. Min
ister what other occupation he can 
provide for the twenty-nine lakhs of 
weavers In the country.

The hon. Prime Minister also says 
that )ie is for industrialisation. But 
at the same time, he says that for 
some years to come, we have to de
pend upon cottage industries to give 
employment to the peop)e. That, I 
submit, does not show a correct ap
preciation of the place of khadi and 
cottage industries in the economy of 
the country. I would put it the other 
way, and say that for some time to 
come, our mill industries may thrive, 
but when the other backward coim- 
tries also take to industrialisation, 
which they are fast doing, our foreign 
markets will be lost, and our indus
tries will have to look to internal 
markets only. Then the question will 
arise whether to encourage these 
mechanised industries whioh give 

work and better wages fbr a limited 
number, and produce a few million
aires, while throwing out of employ
ment millions of persons, or to revert 
to cottage industries which provide 
work for all and meet the consumers’ 
diemands, though that would mean a 
general lowering of the standard of 
living of the higher income group.

I believe most of the hon. Members 
of this House would have seen the 
Khadi and Village Industries Exhibi
tion, now being held in Delhi. They 
would have noted that in weaving as 
well as in other cottage industries, 

our country has attained a very high 
degree of perfection. But what is 
the fate of those industries? Do we 
realise that we are seeing them on 
their death-bed,— so to say,— that 
several of them have already died, 
without the possibility of being revi
ved, and that others are dying now? 
As long as the present policy of 
trade and industry is followed, most 
of the cottage industries will be wiped 
out, because they cannot stand the 
competition of mechanise^i industries
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Here are some tell-tale figures, 

which I have taken from the brochu
res prepared by the Ministrv, and the 
cChadi and Village Industrief Board.

The figures refer to the change of 
position during the last 50 years, i.e., 
from 1901 to 1951. During this 
period, in the wool industry, .while
27.000 persons found employment in 
big industries, 2,00,000 have been 
thrown out of employment in cottage 
industries; in the silk industry, while
18.000 had been absorbed in big in

dustries, 2,00,000 have been thrown 
out from cottage industries; in wood
cutting and carpentry, 25,000 people 
got employment in big industries, 
while 5,40,000 lost employment ir. 
cottage Industries; in hand-pounding 

of rice, husking etc., 72,000 people got 
employment in mechanised indus
tries, while 12,00,000 lost employment 
in cottage industries; in cotton spin
ning and weaving also the same sad 
tale is repeated: 7,50,000 found em
ployment in big industries, while
23.00.000 were thrown out of cottage
industries; in leather and tanning,
36.000 found employment in mecha
nised industries, while 10,50,000 lost 
employment in cottage industries; in 
cotton cleaning, ginning and pressing,
90.000 found employment in big ir^

dustries, while 2,00,000 lost their 
place in the cottage industries; in
pottery and ceramics, 36,000 found
employment in big industries, while
8.00.000 lost their employment in cot
tage industries; in oil-pressing— the 
figures are given for the last 30 years, 
i.e., from 1921 to 1951—-45,Q00 got em
ployment in mechanised industries 
while 3,00,000 lost their place in cot
tage industries.

So If mechanised industries develop 
In fin arithmetical progression, yon 
find employment increases in a geo
metrical progression. This is the
logical sequence of industrialisation. 
Tf cottage industries and mechanised 
industries work in the same field, 
cottage industries cannot survive. So
11 a matter of choice whether we

shall have cottage industries and give 
employment to all, or have industriaii- 
saiion and allow the vast masses to 
perish for lack of food and employ
ment. It is incorrect to say that there 
is no conflict between the mill indus
try and cottage industries. If the 
Minister holds that mills cannot be 
scrapped to oblige handlooms, he has 
to do at least one thing. He must at 
least eliminate the competition bet- *'
ween the two. One way to do it is 
to reserve for the time being a certain 
sphere for the handloom and later on 
probably to decide that mill cloth is 
for export and not for home consump
tion. One other thing also he has to 
do. The Import-of foreign cloth has 
to be stopped here and now. Neither 
yarn, nor cloth, nor silk or artificial 
silk, nor cotton should be imported.

Shrl A. M. Thomas 
Is there import?

(Emakulam):

Shri Kelappan: There is. Rayon
yam is being imported also certain 
varieties of cloth. It goes against the 
interest of both handloom and the 
mills. Here the question of rationa
lisation comes In. No Minister is pre
pared to give a straight answer to 
this question.

Shrl K. K. Basu: They don*t give 
straight answers.

Sairi Kelappan: I am really for
rationalisation. Our cotton mills 
have to rationalise or perish.

The Minister of Commerce and In
dustry (Shri T. T. Krisbnnmachari): ^
Hear, Hear.

' Dr. Lanka Sundaram: It fills your 
heart. ^

Shri Kelappan: Tf they are to sell 
their goods in the oper world market 
competing with other countries us
ing the most up-to-date machinery, 
our industry has to be rationalised 
and the cost of production brought 
down. I know this will throw out a 
large number of workers. They must 
bp found other occupations.
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An Hon. Member: First.

Shri Kelappan: One cannot have 
the cake and eat it too. We must 
know what the Minister means when 
he says there is no conflict between 
mill and handloom. It they are for 
mechanisation, theŷ  will faiJ to pro
vide employment for the unemployed. 
All then plans are bound to fail. If 
every able-bodied man and woman 
must have work and a living wage, 
you must make up your mind to re
sort to cottage and small scale indus
tries wherever possible, and large- 
scale industries must be for heavy 
chemicals, iron, automobiles etc.. 
which cannot be worked on a cottage 
scale. Our Ministers, whenever they 
get an opportunity, quote Mahatmaji. 
What Mahatmaji thinks about khadi 

is not exactly what the Minister 
thinks about khadi. The Minister 
thinks that khadi is for leisure hours 
so that people may find some employ
ment; and therefore he is willing to 
encourage Khadi. But what Gandhiji 
expects the Ministers to do is given 
here. He says:

''It is legitimate to ask what 
Congress Ministers will do for 
khaddar and other village indust
ries now that they -are in office.
I should broaden the auesiion and 
apply it to all the Provincial 
Governments of India. Poverty is 
common to all the provinces and 
so ar^  means of alleviation in 
terms of the masses. Such is the 
experience of both the AISA and 
the AXVIA. A  suggestion has 

been made that there should be a 
separate Minister for the work, 
as. for proper organisation, it will 
occupy all the time of one Minis
ter. I dread to make the sugges
tion, for we have not yet outlived 
the English scale of expenditure. 
Whether a Minister Is separately 
appointed or not, a department for 
the work is surely necessary. In 
these times of scarcity of food and 
clothing, this department can 
render the greatest help. The Mi
nisters have experts at their dispo
sal through the AISA and the

AIVIA. It is possJ;?le to clothe to
day the whole of India in khadi
on the smallest outlay and in the
shortest time possible. Each Pro
vincial Government has to tell the 
villagers that they mUSfnlanufac- 
ture their own khaddar for their 
own use. This brings in automa
tic local production and distribu
tion. And there will undoubtedly 
be a surplus for the cities at least 
to a certain extent which, in its 
turn, will reduce the pressure on 
the local mills”.

So he expects Congress Ministers to 
take up this guesiton. He is very 
clear about his plan. The villages 
will be surveyed and a list prepared of 
things that can be manufactured 
locally with little or no help, things 
which may be required for village use 
or for sale outside.

For instance, flfhani-pressed oil and 
cakes, burning oil prepared through 
ghanis, hand-pounded rice, tadgud 
honey, toys, mats, hand-made paper, 
village soap etc. can be made. Here 
Mahatmaji made only one miscalcula- 
tion. He thought that these Congress 
Ministers, when they came to office
also would carry out the directions
that he gave. That was a miscalcula
tion.

Shri S. S. More (Sholapur): The
greatest blunder.

Shri Kelappan: There is only one
way. We have to make up our
choice...

Mr. Chairman: I am sorry to
Interrupt the hon'. Member. But hr* 

has exceeded his time.

Sbri Kelappan: and resort to 
cottage industries to give employment 
to the people.

S lii^ a ti Tarkeahwarl Slnha (Patna 
Commerce and Industry is such 

a wide subject that ’  feel Incapablc, 
within the few minutes at my disposal, 
to do justice to the whole subject. So, 
I will confine myself to the cotton 

textile industry.
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The cotton textile industry has an 

undisputed claim to be reckoned as 
India’s largest organised industry, ron- 
troUed, managed and financed by 
Indian nationals. The capital invested 
in the industry is estimated at about 
Rs. 100 crores. It gives direct em
ployment to about 7,50,000 workers. It 
provides an outlet for consumption of 
practically the entire cotton crop of 
India, except about 2,00,000 bales of 
short staple cotton that is exported 
from the country. The amount of 
cotton that is consumed in the country 
comes to about 4,20,00,000 bales and 
the industry consumes over two 
million tons of fuel, and last but not 
least, it provides occupation and em
ployment for nearly 20 lakh handloom 
weavers by supplying to them yam  for 
weavmg cloth.

Notwithstanding its being an indus
try of such vital importanca to the 
national economy, it is not without iti 
soecial problems; there are the pro
blems of supply of raw material, mar
keting of finished goods and efficiency. 
As regards the supnly of raw material, 
as a result of the Partition, we lost
large cotton growing tracts in the
Punjab and Sind, but thanks to the
efforts of the Indian Central Cotton 
Committee, we have more or less over
come this handicap by producing 
nearly 75 to 80 per cent of the cotton 
requirements of our country. In 1958, 

India’s production of cotton cloth 
came to about 4,000 million yards, 
which was the highest ever xeached.

Coming to the marketing of finished 
good A. there are many disquieting 
factors that appeared in our national 
e(!onomy, the most disquieting being 
that Japan has emerged as the most 
formidable rival of India in regarc  ̂ to 
Indian cotton textiles in most of the 
countries of the world. How j?erious 
the situation has bejome is clearly 
borne out by the detailed figures re
lating to exports of mill-made cloth 

from India, Japan and U.K. The ex
ports of Japanese cloth to Indonesia 
during 1953. for instance, were 303.20 
million yards as against 129*84 million

yards in 1952 while, exports from India 
during the same year amounted to a 
bare 34 92 million yards as against 
2:68 million yards. Japanese cloth 
exports to Malaya, Siam, Iran and 

Sudan were also higher, in distinct 
contrast to the decline in exports from 

 ̂ India. Then, the off-take of Japanejb’e 
cloth by these four countries in 1953 
was higher by 3*67 million yards, 44 93 
million yards, 36*50 million yards and 
11*07 million yards respectively, while 
that of Indian cloth was lower by 
27*59 million yards, 0*09 million yards, 
4*13 million yards and 6*91 million 

yards. This is a serious situation be
cause textile is one of the most im
portant of our export commodities.

Though it is true that there was 
very encouraging response in the year 
1963 and even in the beginning of
1954, this phenomenal increase in the 
last year as well as this year is apt to 
induce a feeling of complacency about 
tke condition of their productive equip
ment. It is not readily realised that 
the industry is exerting a far greater 
pressure on its machinery, which in 
most units is hardly in a condition to 
withstand such strain indefinitely. The 
fact is that the industry had a few 
opportunities of discarding its worn- 
out and out-moded equipment, 90 per 
cent of which, so far as I know. is 
nearly 25 years old.

A series of adverse circumstances 
has prevented the indust^ from 
undertaking the prngramme of 
modernisation or rehabilitation. Before 

the last war, the home market was 
dominated by imported textiles, and 
it left little scope for the indigenous 
industry to make profit sufficient to 
meet the cost of rehabilitation of our 
industry. As the Special Tariff Board 
reported in 1936, many irills in the 
country were forced ô work 120 to 126 
hours a week in three shifts of seven 
hours each in order to reduce work
ing costs so as to enable them to com
pete not only against the imported 
textiles but also against the products 
of longer esablished Indian concerns 
whose large accumulations of de
preciation and reserve funds placed 
them in a more favourable position.
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It was pointed out by the Board that 
in spite of the strenuous efforts, quite 
a large section of the industry could 
not earn sufficient profits to cover the 
depreciation allowances to which the 
mills were entitled, and the large 
amounts required for interest on 
borrowed money.

It is true that the last war brought 
about a considerable change in favour 
of the industry. Even units, whose 
viability had been Jeopardised by the 
depression of the thirties, were able to 
shake off their Infirmities and were 
able to put their heads up, and they 
could retain a reasonable degree of 
financial stability. But these 
favourable conditions did not 
materially assist the industry in eli
minating the arrears of rehabilitation, 
because the prices of capital goods 
rose .very much. The abnormal rise 
in the price of capital equipment has 
prevented most of our industrial con
cerns to modernise their equipments. 
Because I know, in the textile industry 
in India most of the units are on the 
marginal degree. So, they could not 
adopt this policy of replacement and 
rehabilitation even after the war.

In attempting to focus attention on 
the gravity of this problem, I can do 
no better than quote a few authorities 
on the subject. In its second anriual 
report, the Industrial Finance Corpo
ration observes:

‘‘During the war years, the
machinery and plam of textile 
mills were put to intensive use, 
and renewals and replacements
could not be carried out on an ade
quate scale, partly as a result of 
restriction imposed on imports 
and the diversion of the productive 
capacity of the supplying countries 

to war purposes. Since the
cessation of hostilities, the supply 
of new machinery has not been 
adequate to meet the demand and 
while the prices are approximately 
three times pre-war or hiijher de
liveries are extended over long 
periods, generally Fpeaking, very 
few textile mim have adequate

new equipment at present prices
to replace their old machinery/'

The Planning Commission is of the 
opinion that there are 150 une<jonomic 
units in the industry, which require 
assistance in order to attain viability. 
The Commission rightly holds that the 
emphasis of industrial policy should 
be on increasing the efficiency of ex
isting plants by renovation and 

modernisation, and by securing a 
better balance in the plants.

The Working Party for the Cotton 
Textile Industry also recognises in its 
report, released last year, that there 
has been a back-log in the rehabili
tation of the mill equipment, and that 
it is not possible at this stage to get 
new capital interest for the purpose of 
renovation and rehabilitation. The 
Working Party, however. strongly 
urges that it is in the interest of the 
consumer, in the interest of the general 
economy of the country and in the 

interest of the large laboui population 
engaged in the industry, that proper 
rehabilitation, renovation and replace
ment of these old and deteriorated 
plants and machinery should be under
taken.

It is evident from these authoritative 
pronouncements that, while the pro
blem of rehabilitation is serious, the 
Industry has no adequate means for 

grappling with it. There is no precise 
data to indicate how much money is 
required for rehabilitation, but an 
approximate appraisal of the ir.duB- 
try*s needs has been attempted by the 
Industrial Counts in the cities of 
Bombay and Ahmedabad. From these 
counts, cotton mills in the Bombay 
city alone would require Rs. 72 crores 

for plant renewal and for the city of 
Ahmedabad, they put the figure at 
Rs. 55 crores. It is, however not pos
sible to give exact figures, because 
these figures have been calculated on 
the original costs which have been in
creased by 2-7 times only. As far as 
We know the prices of the equipment 
have gone up by 7 or 8 times and not 
2'7 times.

I think Gk>vemment is alive to the 
magnitude and seriousness of the pro
blem, but in the case of the marginal
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units, the bahaviour of the Govern
ment has not been very generous. 
*The first point I would like to men
tion in this connection is the deprecia
tion allowance that is allowed to the 

industry. For industries that are 
making profits, it is very well to 
accumulate funds, ani with the pre
sent rate of depreciation allowance, it 
is possible for them to carry out the 
renovation of their equipment. But 
how many industries are making such 

a  huge profit? Most of our textile 
mills are marginal units and I do not 
think that the rate of depreciation 
that is given to them is fair. My view 
is that in regard to the rale of de
preciation, it is not the original cost 

but the actual cost of replacement that 
should be taken into account. It is 
not a new thing that I am suggesting. 
In Prance, for instance, the practice is 
that the balance-sheet values of fixed 
assets are written up as a means of re
lating depreciation to current replace
ment costs.

In regard to the burden of tiixetion 
■on the marginal units, it should be 
lightened with the specific condition 
•that the undistributed profits should 
be exempted from taxation on condi
tion that it would be used for the re
novation, remodelling and rehabilita
tion of the plant. Again Government's 
import i^licy is not very helpful to the 

industries. They have put so many 
import restrictions. The time has now 
come to remove some of them. In 

most of the countries of the world, 
even in the United States of America, 
on the import of capital goods no re
strictions are put.

I hope Governmert will look into 
the suggestions that I have made.

Shrl V. B. Gandhi (Bombay City—  
North): Madam-Chairman, I shall deal 
briefly with the treatment of foreign 

'Capital in India, ihis subject has 
been suggested by some of the cut 
motions tabled bv five members of the 
Opposition. Incidentally all of these 
five Members happen to belong to the 
Communist Party. By these cut 
triotions they want the Government to

compel foreign-owned industrial and 
commercial undertakings to retain 
and re-invest their profits in India.

Now, as against this position of the 
Communist Members of this House, 
what is our policy? I should think 
that our object should be to make c* 
clear statement that we have no in
tention of imposing new restrictions on 
foreign capital invested in India. We 
should not give the appearance, or we 
should not do anything that will have 
the appearance of any unilateral modi
fication of existing conditions on our 
part. Our conduct in this matter 
shpuld be one of business rectitude and 
fair dealing. . It is, of course, conceiv
able that a situation may arise when 
for good reasons, or in the national 
interest, some modifications may be
come necessary. Or, even as my hon. 
friend Mr. Bansal suggested, we may 
have to deal with individual cases of 
foreign capitalists in this country 
whose activities would tend to secure 
for themselves a Kind of monopolistic 
control over an industry in this coun
try. But, on the whole we should con
tinue our present policy of reasonable 
restrictions and fair dealing.

Now, what is the object of these 
communist members? Ostensibly it is 
that more funds should be available, or 
would be available for investment in 
the country. But I am sure that they 
are all smart enough to understand 
that the method that they are suggest
ing is more likely to defeat that object. 
But how are we succeeding with our 
measures of reasonable restrictions 
and fair deal in securinif for ourselves 
investments from foreign sources? I 
think we are doing fairly well. Here 
are the figures.

In 1949 we had, invested in this 
country, foreign capital of Rs. 6*35 
crores; in 1950, 2-67 crores; in 1951 
it was 9'96 crores; in 1952 it was *5:50 
crores; in 1953 it was Rs. 15 crores. 

Now this refers only two what is gen
erally known as entrepreneur capita;, 
that is to say investments that parti
cipate in equity capital. But there 
are other forms of foreign invest
ments at present being made in India



such as by way of loans and grants;
For instance, we know that in the 
context of our Five Year Plan in the 
flirst three years of the Plan we have 
had, or it is estimated we shall have, 
foreign loans and grants of the value 
of nearly Rs. .120 crores; and' for the 
remaining two years of the Pl^n we 
expect another Rs. I l l  crores. So, on 
the whole, I think our methods are 
Justified.
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Now these communist friends some
how or other take special interest in 
this subject of foreign capital. 
Their interest is understandable, 
though it is not surprising, for, both 
China and Russia have not had much 
luck in attracting foreign capital. 
It is something like a case of sour 
grapes. What should be our ap
proach? For, it must obviously be 
a different approach. For, we believe 
in a free flow of multilateral trade 
among all the countries of the world. 
We believe in unrestricted and wil
ling interchange of ideas and know
how, of technical skills between 
countries. And we believe, finally, in 
a growing volume of international 
investment, subject to a minimum of 
restrictions in the interests of those 
who invest and those who receive.

We in this country have a pro
gramme of vast development and we 
certainly can use foreign capital 
with benefit. It is, of course, possi
ble for a country to carry out its 
programmes of development without 
thjB aid of foreign capital. In that
case, it will involve hard' work, ab
stinence and long waiting. In the 
context of our conditions today it 
would be no 5?ense to prolong need
lessly the suffering and poverty of 
our people when it is possible for 
countries to co-operate and help one 
another.

Then there is the question: “Is
foreign capital in this country al
lowed a free field?*' Well, if we 
consider the present policy of the 
Gk^vernment, the answer will be:

No, of course not. For, our Govern* 
ment by its policy does try to invite 
and encourage foreign investment 
only in industries of national interest 
Our Government also by its policy 
refuses to grant permission f o r ,
foreign investments in purely finan
cial or commercial or trading con
cerns. Our Government has been 
very particular in the matter always 
of seeing to it that in all such cases 
of foreign participation of capital in 
India a majority interest in the 
ownership and control shall be re
served in Indian hands. Of course 
some exceptions to this rule have al
ways to be made and these excep
tions are made always for good rea
sons, good reasons such as where we 
are able to obtain the know-how from 
the foreign participation, or where 
the Indian capital is not coming for
ward in sufficient quantity to secure 
the majority of interest in ownershio, 
or where national interest demands 
that we may rather accept foreign 
investment without insisting on this- 
majority of interest and ownership.

We also know what efforts have 
been made in the past few years by 
the Ministry of Commerce ahd In
dustry for making it possible to get 
Indian personnel trained in foreign 
industrial and commercial concerns 
in this country. I am quite sure the 
House will agree that the Minister of 
Commerce and Industry particularly 
displayed a very firm attitude in the 
matter of Indianisation, and the re* 
suits of this effort, which are stated 
in the Administration Report before 
US, are convincing enough of the 
success that this firm attitude is 
achieving. From the response we are 
getting in this respect I do not be
lieve that the Minister will be re
quired to use the powers he has 
taken under the new Collection of 
Statistics (Amendment) Act.

We have to remember in this mat
ter that there are not many countries 
in the world today who are in a 
position to spare Investlble' capital 
for other countries. There are only 
a few countries, a very few countries
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indeed, who have sparable investible 
capital. And the background! 
against which we have to consider 
our problem of foreign investment is 
that the investible resources in the 
possession of other countries are 
limited and the need for such invest
ment in the under-developed coun
tries all over the world is unlimited.

Finally. I would say that the 
Ministry of Commerce and Industry 
deserve the praise of this House for 
the cheerful picture— I shall say 
justifiably cheerful picture— that 
emerges from the Administration 
Report for 1953-54 that they have 
placed in our hands.

Shrl V. P. Najar: When I was
reading the report supplied to us by 
the Ministry of Commerce and Indus
try with all its verbiage, its tall 
claims of peak production, trade 

stability and industrial prosperity 
I was reminded of a certain very 
ifallant gentleman, whose blood 
boiled & whose heart once pined for 
the millions of this country, to ex- 
■claim in utter exasperation that this 
Government is good for nothing. 
What he said during the discussion 
of the Finance Bill was— I am quot

ing from the Debates— “I can grow 
emotional and get excited when I see 
such an exhibition of wilful, delibe
rate ignorance being thrust upon 350 
million people of this country” . And 
that very gallant gentleman..........

An Hon. Member*. Who said this?

Shrl V. P. Nayar: I am coming
to him. I must do justice to his 
feelings. This gentleman has subse
quently had his blood cooled down, 
refrigerated by the foreign interests 
in India. And this gallant gentle
man, Madam, is none other than my 
hon. friend Mr. T. T. Krishnama- 
chari.

Now, going through the Report I 
find that a picture of industrial pros
perity has been painted, and very tall 
-claims about the vstability of foreign

trade have been made. It is said 
that it was on our volition, on our 
option, that the foreign tradie of this 
country was stabilised between forty 
and fifty crores of rupees a month. 
If you go through the import-export 
figures you will find that this was 
nothing but turning a necessity into 
a virtue. The Government of India 
had absolutely no control over this, 
because recession had set in in 
foreign countries. The bulk of our 
foreign trade was only with certain 
countries, and when their economy 
was crumbling, it became necessary 
and inevitable, it was the only course 
left for this Government, to cut down 
our trade. You will find this tall 
claim about stability of frreign trade 
Is nothing at all, because when you 
analyse the figures you will find that 
whereas you had Rs. 862 crores Im
ports In 1951-52, the eight months in 
1953 give only a figure of Rs. 380 
crores. For exports also, while we 
had Rs. 701 crores worth of export 
in 1951-52, for the eight months in
1953 the official figure is Rs. 339 
crores. But, these figures by them
selves will not give us an idea of the 
pernicious manner in which the 
foreign monopolists have gripped our 
foreign trade. Yol will find that it 
is not a mere question of our trade 
figures, of our figures for export 
and * import falling down; it is
a question in which we have 
exported our gcods at almost the 
same level, in quantity and we 
have also imported some goods.
But the prices realised on exports 
were far too less compared to the 
prices which we were getting last 
year. The price which we have paid 
for our imports was mounting up in 
the case of petrol, industrial raw 
materials and several other articles. 
That means the per-unit price which 
we got on our exports was declining 
sharply, but the per-unit price on im
port was either remaining stationary 
or mounting up. I wish very much 
that the hon. Commerce Minister con
tradicts me here; I have got all the 
figures, but I do not have time



4677 Dsmarhds for Grants 12 APRIL 1964 Demands for Grants 4678

enough to read them, I will just ask 
the hon. Commerce Minister who is 
an expert on such figures to kindly 
give the House, figures for the export 

of gunny, lemon grass oil, pepper, 
ginger, castor oil and hides and skins. 
In all these items as in several other 
items also, our export level from the 
point of view of quantity has not gone 
diown much but our prices have gone 
diown terribly, while correspondingly 
for the imports, though the quantities 
might have been reduced to a little 
extent, the prices have registered a 
rise. There is no doubt about that 
and I would very much wish to be 
contradicted with figures by my hon. 
friend alsc.

Then, it is said in the report that 
the broadi pattern of our trade has 
not changed. It is unchanged and 
this is perhaps the only truth in the 
whole of the report. I submit that 
the broad pattern of our foreign trade 
has not changed. My hon. friend Mr. 
Bansal was giving out some figures. 
I do not have the machinery which 
he has, nor am I the representative of 
Indian big business; or an apologist 
of foreign capital as my friend Mr. 
V. B. Gandhi. But, here are some 
figures. I find that while United King
dom and the United States of America 
which have between them about 200 
million people have respectively taken 
24 2 and 15*5 per cent, of our im
port trade and 28 and 18 per cent, of 
our export trade. One portion of the 
globe with 800 million people, I mean 
the Union of Soviet Socialist Repub
lics, China, Chcckoslovakia, Hungary 
and' other eastern democracies to
gether, has accounted only for 0*6 per 
cent, of our imports and 0*74 per 
cent, of our exports. This is why the 
hon. Minister has had to say that the 
broad pattern of our trade has not 
changed. I certainly agree with him. 
This Government does not want the 
broad pattern of trade to be changed 
at all.

Madam, I am very happy that there 
has been a trade agreement with the 
Soviet Union. In so far as the agree
ment goes, it is good; but I wish the

hon. Minister, who is very anxious as 
he told me in a personal conversation 
the other day to improve trade rela
tions with the Soviet Union and will 
take adequate positive steps to 
work up andl see that there is greater 
flow of trade I would like to re- 
mind him of a press cutting which I 
have here. I am reading from the Free 
Press Journal dated 10th February.
1954 in which there is a news. Thiŝ  
is what it says:

“On Monday, a firm had to open 
a letter of credit for import of 
newsprint from Russia. One of 
the leading English banks was 
approached and they refused 10 
open any letter of credit for 
Russian goods. If the banks will 
take this non-co-operative alien 
attitudle, trade with a country 
with which there is a Trade Pact 
is diflflcult. All foreign banks 
should know well that busi
ness with any country is just 
business and that they should 
respect the Trade Pacts of the 
Country in which they flourish.”

I submit that when this foreign trade 
is in the octopus grip of British banks^ 
it is not going to improve in this 
direction at all. Only this morning I 
found in the Report of the Reserve 
Bank for February 1954, that in the 
foreign trade about 60 to 65 per cent, 
of our imports are under the control 
of British banks and 50 to 55 per 
cent, of the exports are also under 
the control of British Banks. In such 
a case when there is an agreement 
signed by Soviet Union and India 
and when the Soviet Union ha* 
offered to sell some articles to a mei- 
ch an t in India, a bank which is func
tioning in India right down under 
the very nose of the hon. Minister 
T. T. Krishnamachari, refused to open 
letters of credit. Is that the way they 
want to implement this agreement?

There is another loophole in the 
agreement. The quantity of the 
various commodities has not been 
specified. You kn«w that in the
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Soviet Union, foreign trade is not 
like ours, it is state controlled. Un
fortunately, when you have signed 
the agreement, the entire tradle, so 
far as India is concerned, is left to 
the private sector which monopolised 
by Foreign Interests, is out to sabot
age the trade agreement. There are 
many loopholes in this and unless 
you plug them, there is no chance of 
any effective trade promotion. In 
this connection I would also remind 
the House what the hon. Minister for 
Commerce said in the Upper House 
in reply to a question from Shri S. N. 
Mazumdar regarding the utterances 
of one of the trade respresentatives 
of India. I understand from a supple
mentary question that this represen
tative's business was not to attend 
most of the meetings. He has stated 
that although there was an agreement 
with the Soviet Union it is not going 
to increase the quantum of trade bet
ween the two countries. Mr. D. P. 
Karmarkar could not contradict it in 
a manner which the questioner him
self dtesired. Of course, in his own 
way, he answered.....................

Shri A. M. Thomas; Shr, it has 
been repeatedly laid down by the 
Chair that proceedings of the other 
House should not be referred to as 
the hon. Member is doing at present. 
Is it in order for the hon. Member to 
read from the answers given in the 
other House?

Shri Joachim Alva (Kanara): Re
plies and' speeches of Ministers could 
be read out.

Shri V. P. Nayar: I would like my 
friend Mr. Thomas who was himself 
a Speaker of an Assembly, to know 
that it has all along been held to be 
in order to quote the answer or 
speech of Ministers in the Upper 
House.

Now, Shri D. P. Karmarkar said:
“ its full potentially or develop

ment of trade between the two 
countries could not be fully ex
ploited until some more positive 
teps were takeg.*’

May I ask Mr, Karmarkar, what are 
the positive steps which he has taken 
or intends to take? It is not trade with 
Soviet Union only, because in your 
report you say that trade agreements 
have been concluded with Checzoslo- 
vakla, Rumania, Hungary, and other 
countries. What are the positive steps 
you have taken? You know that there 
is recession in the United States and 
it is now hitting our exports. It has 
already reduced our foreign trade and 
unless you do some other business 
with that part of the world there is no 
chance of our economy getting to its 
feet again. The Govt, of India has al
ways been putting all our eggs in the 
same basket with the danger of decay» 
and decay has already set in.

In th is' connection I would like to 
refer to the infamous GATT agree
ment— I would call that infamou.s and 
even pernicious— I submit I do not 
have all the details about GATT which 
my hon. friend Mr. Karmarkar may 
nave because he has been attending 
the GATT Conference so many times; 
but from whatever information is 
available with me I find that the conti
nuance of India under the agreement 
was certainly a matter in which the 
Ministers should have come to this 
House and taken permission. I say 
that this is an open affront to this 
Housp because this House was not 
consulted when an agreement of its 
pernicious character was sought to be 
continued over a period up to June 
1955.

Shri T. T. Krishnamachari: May, I 
on a point of information, correct the 
hon Member? This House did dis
cuss it; may not be this particular 
House, but its predecessor

Shri V. P. Nayar: What I said was 
that this House did not- discuss the 
continuance of GATT till June 1955, 
although it might have been discussed 
before.

GATT, as you know, is an agree
ment between certain countries. Those
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countries which are industrially deve- 
loped depend upon India and other 
undeveloped countries for the raw 
materials to feed their own industries. 
If you give certain concessions on 
these raw materials, it is not for the 
advantage or benefit of the growers of 
this country, but it is in the interest 
of their own industry. Then there Is 
this aspect. In a number of articles we 
have no exportable surplus aiid in y 
number of articles we have banned our 
exports. I would cite the case of raw 
jute, jute yarn, raw hemp, seasamum 
seed, linseed oil, castor oil etc. What 
is the use of GATT for such articles? 
Then there are many commodities like 
spices, tobacco, tea and things like 
that, the bulk of which does not enter 
the GATT market, but goes outside, 
into the world market. In such cases 
when our articles do not get Into the 
GATT market, but go into the world 
market, what is the use of these con
cessions?

There is another point which I would 
like to emphasise. In our lmpor4:8, we 
have to show concessions in the case 
of import of certain materials, which 
sometimes is very detrimental to the 
development of our industry. For ex
ample, take the case of Ball and Rol
ler Bearings which are products of a 
protected industry. It is said that ball 
and roller bearings over a diameter of 
two inches will get some protection. I 
ask the hon. Minister, will it not ' 
affect the development of ball roller 
bearing industry in India? There are 
a number of articles the manufacture 
of which India has either started or 
India seriously thinks of taking up 
very soon. Tor example, coal tar dyes, 
staple fibre, toiletry chemicals, 
drugs, medicines. fountain pens, 
razor blades, typewriters, type
writer spares parts, etc. are cer
tain articles in which I find the duty 
has been bound. I do not know exact
ly what is binding. I think a certain 

nd valorem duty has been fixed be
yond which We cannot raise the im
port duties. What is the advantage to 
our country? Are we not contemplat
ing the manufacture of some of these 
articles? Would At be possible for the 
»3 P-SJJ,

» Government to go to GATl' and ask 
them to allow us to withdraw in re^ 
pect of this article and that article 
every week or month. Would it be 
possible for the Government to go to 
the GATT and tell them, we are hav
ing this industry now, therefore please 
allow us to withdraw in respect of 
that?

You will also find a list of articles 
in which the Government has bungled. 
Take spiritous liquor. I am not sure 
what percentage of pure alcohol is 

contained in various brands. But liquor 
containing up to 42 per cent, has pro
tected duties here. Glass beads, false 
pearls, domestic refrigerators, uncut 
stones etc., enjoy concessions under 
the most favoured nation terms and 
conditions.

The GATT ruins the prices of our 
monopoly goods. We happen to be the 
monopoly fuppUerfl of certain arttcki 
in which our prices are always stipu
lated by the countries which have 
formed the GATT. They also try to 
dump into this country manufactured 
goods which will ruin our industry in 
a great measure. We also find that the 
growth of Indian industries in respect 
of several items such as medicines, 
toilets, even tooth pastes and brushes 
will certainly be hit if you continue in 
the GATT. That is my understanding 
of the matter. I do not know what the 
Government’s understanding Is. Only 
just now, I was reading through the 
speech of Shri C. D. Deshmukh last 
year in reply to the Budget debate. He * 
classified, for example, ply-wood, 
power alcohol refractories, soap and 
sewing machine industries as basic in
dustries of the country. That is the 
understanding of the Government. I 
do not know what they will say about 
thif.

The hon. Minister hlas attempted to 
point out that certain industries have 
recorded peak production. I do not 
deny that. But. what is the advantage 
of this peak production? You say you 
have produced more. What advantage 
has accrued to the people? Take the
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case of the textile industry which has 
touched its peak. It has climbed the 
Everest of production. Has it resulted 
in one pie more being paid to the 
worker? Has it resulted in reducing 
the price of yam on which depend the 
lives of millions of handloom workers, 
at least to the extent of one anna in a 
bundle? I grant that there has been 
peak production in textiles. Has it 
succeeded in reducing the prices of 
sarees and dhoties? On the contrary, 
you find that although textiles have 
touched the peak of production, the 
price of yam  has increased, the price 
of sarees and dhoties has increased 
and the handloom* worker is not any 
the better for the peak production of 
yarn and millions of our half-naked 
people are not any the better lor the 
peak production in textiles.

Take the case of sugar. The hon. 
Minister may get up and say, it is not 
in my Ministry. Whether it comes 
under his Ministry or not, it is cer
tainly an industry and an ^organised 
industry as they call it. Sugar has 
touched the peak of production. But. 
it is only the other day that we found 
that it has recorded a price level un
precedented in recent times. Sugar 
sells at Rs. 35-8-0 a maund in Kanpur 
a level which was never reached 
before. (An Hon. Member: It is Rs. 37 
today.) Millions of sugarcane grow
ers have not got one anna more on 
this account. They give the cane to 
the crushers on credit; they do not 
get even one anna more. Take tea- 
The wage cuts that were effected dur
ing the time when there was some 
crisis in the tea industry, are Jtill 
there in most of the estates: They
have not received any benefit in spite 
of the fact that last year, the export* 
of tea has brought more money. Take 
the iron and steel industry and th  ̂
cement industry. If cement production 
has touched the peak, it costs a pretty 
penny because 40 to 50 per cent of th« 
cement is consumed fcr purposes of 
Government. Have they reduced the 
prices? Similar is the case of the iron 
and steel industry.

Take the unorganised industries. 
Madam, 1 will not take up the time of 
the House by generalising, as I And 
that it is better to quote some authori
ties than to say something of my own 
Here is an article from the journal 
called Commerce which certainly is not 
a Communist Jounral. In the issue of 
19th December, 1953......

Mr. Chaiiman: Is it a long quota
tion?

Shri V. P. Nayar: It is a very short 
quotation. One or two quotations and 
then I shall finish.

About the idle capacity of, industri
es, it says:

“ ...... the percentage of installed-
capacity utilised was 49 6 in sul
phuric acid, 50.1 in caustic soda, 
44:7 in liquid chlorine, 20-5 in 
bleaching powder, 17*2 in super
phosphate and 36 -4 in bichromates.”

Take the machine tools industry. 
There is another very interesting arti
cle in which the President of the 
Machine Tool Manufacturers Associa
tion says that the Government called 
for certain specifications from the 
machine tool manufacturers, that they 
gave the specifications, that the Gov
ernment showed them to their foreign 
consultants who were in India and 
who altered them slightly here and 
there to place orders on foreign sup
pliers. The President of the Machine 
Tool Manufacturers Association says 
that in India also, the machine tool 
manufacturers can change the sp^ifi- 
cation even if it be In the case of 
machines for precision ]obs. This is a 
mstter in which we have got an in
dustry.

You come and tell us that hef* is 
industrial prosperity. Look at Travan-
core-Cochin. I hope the hon. Minister 
will come to that State one of these 
days. What about our cashew nut in
dustry? Fifty thousands of our sisters 
are already out of employment today, 
because Government of India has not
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taken time by the forelock. We want
ed you to take action; you never did 
anything. There is the monopoly of 
the Bombay exporters qpining the in
dustry. What have you done? Take the 
coir industry. It is irl a prostrate con
dition. The coir manufacturers are 
having a very bad time. In the case 
of textiles......

Mr. Ghaiman: The hon. Member 
has exceeded his time.

flihrl V. P. Nayar: One minute. I am 
the only spokesman of my party.

Mr. Chairman: I will call the next 
speaker. Shri Jangde.

Slnrl V. P. Nayar: Let me have one 
minute. I shall finish my argument.

Mr. Ch^rmaii: Shri Jangde.

sjift ^  tnrq- H H *r *nft A 
^  «niaiT5r p r  -ararn f«r?

gTok ^ t? ^

<5"? HI 91T9T ^  I *f ^1??

irn rv
«infr *T?tT ^ ^ r

^ ^  ^  jIi'ji *CTH

fii f  f  «r?
9»R ^ lA iw y f qr

mff w’ li Q*11/ OTfrf *nrs?

•J'fTP ff**, ifw  ^!?r »niT tf** I n r  

^  *̂11 ^  fS)

!V tii ?rf yiirf ?ire»f *nn£jrf ^  ihcrft w  

w » r^ « r r ^  i r*iT^ *rft *nhr*r 

«rr!  ̂ f  ^  ?rt ^  ^  
rtnr, ^  iW

ifs is  >»>,» îCT ^ Pfpf ^  mnrnr
fit tnnvni fVr^

^  f  <n r*T f t m

(re VfHI r̂t’iSRRT

* T ^  •

TTiHT 3TW

s; r*r ^  w r f  ^  ^
f- ,  ^  iffTik

r f  5 i n ^  smff, <n r>n^

if, *!Wi irf̂ ri' sirf "n 
fsR hnfift w <>T<T? ^  surfs
IRrf «IT ^  ^

^  iV?jr 5TT
I R w rrf 

*nrfs t>Jr i"*n̂  ^

it I

omi'fl 3nr »f »p8 
yn *y ^  sfliTiT ^  t ^ f*c fmV?
trrvR snftr wrar
3^hT ^ ^  ^  <n

i  h tW )  arf? ht«bp an»t
Vf ?rt ?TT

d ‘ aT5T>J‘ » ft f^ S V ^ » p i 3Trf»T ^  ^  
HVti I *p gxihr ^ fifij QTvn 

»nh HirfaVJ ^  suft >p

T?ihr ^ ^ vr% ^  ?hpft 5H5IT
wi?r it, HifmA ^  ^  ^

r̂ar 'tiff  ̂ t sHiar f̂ r *p ^̂ nhr
*f ^  ?hipft 5n if I r»r

t  wrw? t w  wvr^
?raiv ^ iVî , aifj <r^

^ ^  51^ ̂ rAqifr ^ 1  «t?f <n fift

TO snpiTT «nf? 
iRsr ^  »n̂ , <n ŵ  >ri% «n ^ ir *rar 
r>r 'iJVn?' m fmpi' *p w  m m
«»VM ^ 1  ?5? ^  *t<T ^

?iNil ;nnf 5!' y v ti
^  f«ii T*f ««rf 3Tri»T «T 7nri»r wl’
jrfwirT ^  I

^ yiRFW *1** '>Hi4 '̂ 5*11 îgni
^  f «  anft TO r>n/ »[5 i« l* ii‘ atft
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^  f ,  t fN r

f^ nfrv *T  ̂ *̂iiT I 5nr

sh rr 5TT 5ra ^

?n»rcft 1 1 ’ Jtnr <r*i5 #, sifsrA iR
t  I 5rt

n iTf f  ^  r»n ^  5^^ ̂  g " s iM  ^

5W *ft ^iniR fT ^  ?W ^  I p r
^ ’nf»T ^nr *n^ 3n^

t  I 5HR ipFTsnrrs ^  * R f 11^,
W W ift  ^  1 ^

95T WR’ /m»i 1 ^ <fll <*<(i«i 4 1̂' fsrar I 
5^  'ni<ui ^ 5Tn  ̂*p yngbrf ^

«h ;n  5̂  f  I

rsfft iw n  i f  'ertrf aS

^ jj»*i 1̂ c  I ’TO' f^r 5if*T ^pnf ^
'3^jI*i flS ^  •nff H51 «i’v  J I  

^ iT  3pnft 'oT'^r ^  JTh *^ ! 3 ift -st*^

■<i< iy< »i‘ ^  ^

^  r s h w  ^  ? s t R

K x  <p 4«4 *n3r, ^  ^

5"rinfs ♦Nysinl ^  ^rt" ’ >̂1' ^  <nn^

fs rw  ^  ^HU| wi«sil ■q*iV ^

vffprf ^  «m nv »n7T <irar it 1 
^  *j?f? ««s)i< 5̂  t'liisr 5T  ̂ I
5HT»n ^  «jnr rairrf vtri- m  ^hrrn 

«R^ aiT̂  ^  flift ^am nttrr «hiw-
^  ^  ?n n 7 q -* f ^  ^

f«ir«tT w  1 3T»ft r » n ^  « J N ft  m 7 * v iV t

W!?r 5̂  ^  VT f?P ^  ? W  ^Tnhnrfhr 

« r i W  ^  ^

^ TJTT f  f l f  ?rr«pn ^  ^

f'trjN^’iPT *iT ^^nrar ^ntf^ 1

r*n^ rsnri" nrnJ* ^ «9rmv «iraf 
j f  »(;:3ft aift »5̂ J! ^ vtaimVf?T

ykmnft 1 'w r <w!raT ^»Tfr 

nnrf T! fjTHW # ^  «nnr
'JH%T W t fs*niT 5TT flT ^ I ^ vhr

«rf ^̂  ^  *][? 3 ^ ih r

ti v N i H 1T7VR >d t l 9 T V  1̂̂ **

w iR  sn ff ^  I

f f n  ?Tv f s in f  *1^ ^

^  «ran‘ n if I «!nft « ir t ^  HiTrfNr 

^  rTVT ^ ?p t »T!IT «IT I

*njT ^  ?7 IJTB ^  aHH *B7

i M  K  i W f  1 ^  TfsTO?!? ^  * f, ?;? 

Hi ,̂ 51 ft ^  Wrcpft R vinmv ^  

5Ti^ *T^  ^  ^raift ^ b ry  ^

^  iW ? f t  1 1 cfto ^0 ^

’f t  *1^ ^>rft ^  ^

>T*T 5 1̂1 ^ifvw *ni*l'5 ^  9 ^ 4 *i ’T^ 

r*r ^  *pV ^ qsrsjT
W m f  I ^  «TT  «nft 1̂  ^  f ,  ^

« V M  if  I ^  ^  f , ?rr
^ ^ I 3n<r srtf*R^ if  n  so?^

*?0 ^ M »c  ^  ?f*lR

r* f ITSr HI'iif'ft ^  ^  «pV P*T5rT
Q *ii/ *̂i»i ^in»l SfT̂  ^  ^  ^  3fft 

Roo >i)i«'« ^  ^  <P7  ̂ ^  I aiT̂ r

>5V ^rar ^  I

5snR y*r k ^uht ?n^5 ^  ^  1 <n 

c; ^  f i r  too «iT ^  

i f  ^RTR 1̂5̂  ^  ?}*^  V < 'J

^  T5T ^  w o  ?T* ?Wa t ,  ?nft ^  

^  Hir«l«H f>ra- W5IT f  ?Prft i f
irftorar ?uft m it 1

ansr ^  tv  ^  ««nWj t  ^
i r t t/ w H  5n«r I ̂ HV^r g v ^ N

if^ in fiT^  art*? ipti>ft ’W ' #*n? ^
^  !T?? 8s^ I 3U5T aiTT >iran i f

5 n r^ , ^  ^

^  i f  aih
iTT »m s;aiT it 1 arnr w ^  ^  »n?if
ath v ih rf <p 3ra^
^  !T?T fii5Rft I Ip c; ^

f*(i^ *?*4rf a(TO ^ iirrf 3rfj 1^- 
fsjn^-^ î *anrf aiTO ^ ti,gH;ft<jitf
y<g««wt̂  5ft aih «f?iH ^  ^  ^  wi 
?if»T ^  h W  ^  i i T ?  ^  ^

HH i? #  ?
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r tr  ^  fTS atiT ^5raf *1* vifvt iRRf jf* 

^  ? ik  airiW  
TTfrf ^  I ara" y w  in ft^  ajr *T^ ^

^  ^̂ fRT f̂T?r t, t  <5T

<0 *ft5T <n W lfTtr ^  5JT 5TT?
sfti  ̂ ^  5(T f

ach ^  ^iraf *<‘ 1^91^ ^  I
aif r*n^ ^  t 't?

^  ̂ <d villi' ^  P?n# 3(1 riff
i t ,  T fT  ^  M  4  ^  WJT 

it ^  im f  ^  vr ^  ^
5T»ni'5rT f  fsRT r»n^

^ 'iw  f'P'ii *rar ^ .

f̂ T ^ >d'M<î  >f irtr ?rwRf ^
^npn grym ^  1 fsnnrr «(ni^ 'ofŝ  ^  

if, fiTff fjHR ^ fcRT srer 
^ m  ?mfif?ra! f w  ^ aih ^

WW ?lf? T? «̂iitii ^  I ^  ^

3 ^ j|  !̂T!t ^  «r^«iti it  *n 
'flW W BÎ T 'sl? '̂v *1^ f  I *TJ
aw jft *p 3Toi»T â  fsiwr it 1 
*P ^ p r  »p ^  atnr

5T  ̂ ^  ? ^  «PTfr 15T iTPp

it ^  ^  q>T7?<Hi' >f ^  f?Tjr
^  I

w  «rf «r«r?r it, ^  4  hr# «rs
WrT*TT ^  f^?pf f  td«, ei^n 3|ft

Jrai? VJ ^  f , !TST ^

3"’oi*r ^  T) <») ^ ?««J ^ ;i
<rr«r, m P*rt  ^  sttt ^

^  ?T«it 5nv I *f am- 
P̂TSIT.nirflT ^ F*B anft ijTr^^HH 

^  «^nr ̂ nnr 7?rrFr *?in̂
^Tfr *iT ?ir ^  3nc 3^h«i^- 
5NFT*3if? ^NNnrw ^  wnr v?7if if  i 
5^  anrVNrr 3ift r̂rr ^  v r? i itt
xn 2nfi?Ff innr ^  mr^ m  a r iW fv  ^  
^  ^  ^  orfSr  ̂ ftrwr ^  ^  ffi

fspft w ?rr t  I ^  r*n^ ^  f*nr 4

^fvrvN* ^  ^  ^  ^fii^i
^  3trI I

Shri Jhunjhuhwala (Bha^alpur 
Central): We are at the threshold of 
rationalising industry and commerce. 
That is what has been stated by the 
Commerce and Industry Minister and 
we welcomed the remark when it was 
said by one of my Madras friends 
that the Commerce and. Industry Min
ister is going to rationalise industry 
and commerce.

On this point, I want to ask the 
Commerce and Industry Mininter as 
to what he means by rationalisation. 
Does he mean .by rationalisation that 
he will produce the most economic 
thing or will he take into account 
also the employment question? Will 
it be proper rationalisation if millions 
o f  people are thrown out of employ
ment and some i ôods are produced at 
the most economic price that can be 
available only to a part of the popula
tion Of India who will have purchas
ing power?

1 had d^alt with this question at 
length at the time of the general 
dia^nidsion on the Budget when we 
were asked to confine cur remarks 
only to the policy of the Government. 
I confined my remarks only to that. I 
said the present policy of the Govern
ment, so far as has been seen, is not go 
ing to solve the imemployment ques
tion which is the most burning question 
of the day and should be the concern of 
each and everyone. Hie Government 
should rationalise industry and com
merce keeping in view the unemploy
ment question. I do not want to take 
my time so little at my disposal or 
the time of the House by repeating 
what I had said at that time. My 
main point was that bi« industries 
loan be justified to replace small 
scale and viUaRe Industries only when 
these can give employment to those 

*who have been and will be thrown out 
otf ^mployrnent because of such big 
industries. At that time the Finance 
Miniuter said that all these questions 
wowJd be ansjwerled by the relevant 
Ministry and he would not take up
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[9brl Jhun}hunwala] 
these things; be would take up only 
flixance matters. As such, I would 
expect an answer from the hon. Min
ister whether h^ wiU take into ac
count the employment question, hav
ing regard to what 1 had said in 
course of the genera^ discussion on 
the Budget.

I must congratulate the Commerce 
and Industry Ministry in regard to 
the progress they have made with 
peflerenicfe to industdriall pcoductian, 
and also importa andr exports. The 
mofilt impontantj thing In matters of 
industry and commerce is that we 
should take immediate action. It is 
the duly of the Minister of Com
merce and Industry to eee that he 
does not lose a moment, when he 
tinds that a particular step is neces
sary to attain a particular abject. I 
am glad to say that our Minister of 
Commerce and Industry has not 
brooked delay, whether it be in the 
matter of administration or in the issue 
of export and import permits or whe
ther it is a case of levying a duty, 
abolishing it or Increasing it on certain 
articles. He has always taken timely 
action. In fact, many people who 
were not grajited permits came to me 
and said, well, though they have not 
been granted permits, yet it is a con
solation to them that they have got 
a timely reply, so thiat they can take 
to something else. Formerly what 
used to happen was that they had to 
wait for the whole year, and yet no 
reply came, and no one knew what 
was his fate. This also led to cor
ruption. But now. whether the deci
sion is Iflavouraible Inr not a quirk 
reply ia re ĉelved- Thus. the hon. 
Minister has solved the question of 
delay In a fairly satisfactory manner, 
though something more has still to be 
done.

As regards export and import trade, 
as my hon. friend Shri Bansal has 
already pointed out, nearly thirty 
forty per cent of it is still in the 
hands of the foreigners. The hon. 
Minister has stated that there are

certain difficulties in the matter, be
cause the exchange banks are mostly 
owned by foreigners.

Apart from this, I would also like 
to bring to the notice of the hon. Min
ister one' o»theP difUculty, which I 
have been putting before him for the 
last so many years. I have not been 
able to follow the policy behind the 
question of established (dealers. Of 
course, now he has allowed new-com
ers also to come in, but not to the 
extent he should. Formerly, new
comers were not allowed on the groiind 
that they indulged in black-market
ing. But if you would go into the 
records, you would find that even the 
established dealers indulge in a good 
deal of black-marketing.

In regard to the duty on betel-nuts, 
the hon. Finance Minister has stated 
that he has imposed a duty on this, 
because even now the licences and 
permits are being sold at fifty to cent, 
per cent, premium. This is one of the 
reasons which he has given to Justify 
the duty. I am not satisfied with this 
reason. What the hon. Minister 
should do is to root out this corrui>- 
tlon and black-marketing, rather ^ an 
remain content with imposing a duty, 
and saying, they are making more 
than fifty to hundred per cent profit 
on these licences and permits, there
fore, this duty is Justified.

As regards the question of foreign 
capital, I do not belong to that school 
which says that there should be 
no foreign capital or foreign indus  ̂
trialist here in India. In all sectors 
of activities be it public or private 
one cannot work without others* help. 
Even a private industrialist or trader 

, cannot do without taking the help of 
others* capital, or without entering 
into partnership with others. He can
not manage with his own capital, and 
therefore, he must get some more 
capital either by borrowing or by 
some other means. So, I do not .be
long to the school which says that 
there should be no foreign capital or
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foreign industrialist working here in 
India, eitlxer in the private sector or 
in the public sector. But I want to 
say one thing which has come to my 
notice recently. The foreign capital
ists who come here to help the public 
sector or the private sector try to 
monopolise the whole profit and busi
ness for themselves. This tendency 
should be checked. Somehow, there is 
a sort of impression on the part of 
our authorities that the foreigners can 
do better and th ^  can work more 
efficiently. So, there is some favour
able inclination towards them. But if 
they will study the position they will 
be disUlusioned. In this connection, I 
should like to give the figures relating 
to the jute industry, which show 
clearly the difference in the profits 
which the Indian and the British 
manuflacturens made, during the pe
riod 1947— 51. I, would not like to go 

, into the details as most of my time 
will be taken in that, but l  have total
led up the figures for the last four 
years, and I find that if the jutemills 
which were in the hands of the Bri
tishers had been in the hands of the 
Indians, there would have been an ad
ditional DitOfit of Rs. 33,37,35,041. 
That means that the British Jute 
nvanufactiuiers ;had made less profit 
than the Indian Jute manufacturers. 
To that extent. Government had lost 
revenue by way of income-tax which 
comes to about 15 to 16 crores. These 
foreign capitalists took away a lot of 
nioney under the plea of overhead 
expenses etc., and we do not know in 
what crtdier w ayt they take away 
money from our country. Why should 
not Government aee to it that the 
fbreifn capitalists wbo oome here to 
help in tlie privste aector or the public 
aector, work efficiently so that our 
country can get full advantage of it? 
When our own people can do thiags 
moi^ economically, why should they 
hot Jbe encburaged, instead of the for
eigners?

In this connection, I would like to 
bring to the notice of the hon. Minis
ter the case of the aluminium indus
try. It was started in 1937 by an 
Indian firm and they have carried it

on against several odds till now. But 
now I understand for want of capital 
and other facilities, they are not able 
to carry on, even though their cost of 
prbdhaction is less t̂hain that of the 
foreign firm which has established it* 
self here, and is carrying on its acti
vities because of sufficient financial 
resources behind them and once they 
get footing they might begin taking 
undue advantage.

Mr. Chairman: The hon. Member’s 
time is over.

Shri Jhunjhunwala: One minute
more, madam.

Why should not the Government 
look to such proposals? I do not 
know whether the Government has 
given any consideration to this or not. 
But if they have not given considera
tion to this and such other industries 
in Indian hands where we find that 
Indian people can do better, but for 
want of capital or something else they 
cannot do it, Government should 
help them to have uoper hand over 
the i)oreijgnersi ^f t}iey think that 
private persons cannot do it, let them 
nationalise, and take it into their own 
hands.

We support the private sector be
cause there is Incentive of personal 
profit in that and they will be able to 
give us more economical results. 
But if the foreii^ners do not give us 
more economical results, where is
ttie point in encouraging them 
and losing both .by way of not

getting things at a cheaper cost as
well as losing by way of taxes.

m ri Meghned 9aha: Within the
very short time at my disposal, I 
think I can touch only a few points. 
Firet, I would like to dispel one of 
the illusions created by a former 
speaker, Mr, V. B. Gandhi, that on 
account of the very liberal policy of 
the Government, we are having a lot 
of foreign capitaL He has given an
impressive figure— Rs. 13 crores last 
year. But at the same time, this 
House ought to; know that foreign 
capital is being exported out of this
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[Shri Meghnad Saha]
country. The complaint has been made 
that the capital in the private sector is 
very shy— is not coming. What is the 
reason? Any number of European 
firms in Calcutta. Bombay and other 
places are changing hands. The Eu
ropean owners are selling their con
cerns and going away to their own 
country taking the capital with them. 
In this way, I am told last year about 
Rs. 15 crores of foreign capital has 
been exported out of this country, so 
that instead of having more foreign 
capital, we are exporting foreign capi
tal which  ̂ has been invested in this 
country already. So the policy of the 
Cofnnnerce and Industry Mimistry in 
this matter has been very contradic
tory, I am not one who would not 
like foreign capital. At the same 
time, it must be admitted that if we 
have to develop this country, we have 
to depend entirely on our own resour
ces. If foreign capital comes, so much 
so good. But I do not expect much 
foreign capital will be coming to this 
country.

I would like to smash another of 
the illusions created by the Commerce 
and Industry Ministry that because 
our producation has increased upto 
133 per cent, therefore we can take 
much pride in it. I f  you analyse the 
figures, you find that the production 
has not increased so much in quantity 
as in price. If you increase the price 
of steel and say we have increased 
our production, that is no increase. 
As a matter of fact, the retention 
price of steel hap ibeen increased, but 
the actual quantity of steel which is 
produced in this country has ^one 
down. Therefore, this increase, about 
which the Commerce and Industry 
Minister has taken so much pride, is 
absolutely an illusion. I would there
fore ask the hon. Minister that when 
he gives us these figures, the quantity 
should be given along with the prices.

8fari Bansal: I think this index .is
only quantity-wise.

Shri Attekar (North Satara): It is 
quantity-wise.

SCiri Meghnad Saha: Where I have 
been able to find the quantity, I have 
given it.

Shri T. T. Krishnamachari; Leave 
him to have his own illusions.

Shri Meghnad Saha: I am not ohe
of those who think that we can cure 
poverty by imposing more poverty by 
the use of primitive methods in manu
facture. But you must have a bold 
policy. What is the policy which we 
have got? If you take the total in
dustrial production of this country, it 
fi extremely small. It ig only Rs. 1500 
crores as against Rs. 4100 crores of 
agricultural production. If we have 
to rise to the status of many other 
industrial’ countries, we must have a 
programme of increasing our indus
trial production by ten to fifteen times 
within a short time, and we must have 
a very bold policy. I find here again 
that in many of our industries, we 
have got much of the industrial capa
city unutilised. I understand there 
has b«en a Committee— the Mulgaon- 
kar Committee— which went into Ihis 
question of unused capacity. I would 
like to have the report of that Com
mittee before me. In many other 
cases, I have found that where the
installed capacity is very large, the
actual production has been very much 
less. Take, for example, the auto
mobile industry. I find that the
different automobile factories in this
country can produce something like
81.000 vehicles— I speak subject to 
correction— but actually they have 
produced only 15,000. Over and above 
that, we have imported not less than
10.000 motor cars from outside. Now, 
it may be that there is no demand in 
this country for so many motor cars 
and therefore, the production has been 
less. But I would like that when the 
figures are given, the figures of in
stalled capacity and actual productior  ̂
are given and also the quantity wb 
we import from foreign coimtrii 
should be' given side by side, so tha  ̂
we can know what the facts are. 1 
do not understand why, if we have an 
installed capacity of 81,000 and we 
have produced only IS,000, licences 
should be issued for the import of
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another 10,000 automobiles. Here also 
I speak subject to correction, because 
W e may be importing types of cars 
or types of otiier vehicles which ere 
not produced in the country. If that 
is a fact, we should take steps to see 
that those types which we are import
ing should be manufactured in this 
country.

Production in this country has been 
divided between the Ministry of Pro
duction and the Ministry of Commerce 
and Industry. I think there should be 
some rationalisation in this nratter. 
As I have been insisting again and 
again, the Ministry of Commerce and 
Industry should leave to the Ministry 
of Production those industries which 
are in bad need of development. The 
capital goods indJustries, on which 
industrialisation mainly depends, 
should be taken up by an organisation 
separate from the Commerce and 

Industry Ministry. I would illustrate 
by one example. Take, for example, 
the manufacture of soda ash. manu
facture of alkalies. This is an indus
try in which we have got very poor 
capacity. The total capacity is about
55.000 tons in soda ash. Our requi.e- 
ment is 150,000 tons and the lesi we 
are importing from foreign countries. 
Now, the ridiculously small amount 
which we are consuming in this coun
try, taking even the imported figures, 
will be apparent from the fact that in 
the United States of America, the total 
amount ot sodium carbonate or soda 

ash manufactured is about 5 million 
tons. Our total requirement is only
13.000 tons. This is a capital goods 

-industry, because the development of 
‘many other industries, glass, rayon 
*for example, then many of the chemi
cals, caustic soda and so on, all depend 
upon the production of soda ash.

Therefore, our low production of this 
I||l3senti4l substance has hampered a 
-̂ 5̂Sihiber of consumer industries. You 

look at 4he figures of installed 
'Rapacity of glass and see what has 
%een the total production. You find 
*̂ that barely one-third of the capacity 
'has been utilised. What is the 
■ reason? The high price of soda ash
• As I have informed thitj House ovei 
and over again, the price of soda bsh 
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in this country is about three or lour 
times that in foreign countries. It is 
Rs. 130 to Rs. 160 in Great Britain and 
in this country it is sold at a firice 
of Rs. 370 to Rs. 480. Now, this im- 
fortunately produces a very bad effect 
on other industries, the glass industry, 
for example, or the raw material in 
the glass industry. The manufacturer 
has to pay a much higher price— of 
Rs. 110 per ton instead of Rs. 50 or 
Rs. 60 in England. That is why the 
glass industry is not flourishing. A 
number of other industries like rayon 
cannot be started because we have no 
soda ash in this country. Now, why 
this thing is allowed to continue? It 
is because we have got two soda ash 
factories in this country which are 
very Incompetent and which have been 
located in places where no rational 
person would locate. We have be«i 
told that whenever the Government 
makes something, it fs incflfident and 
when a private capitaUst starts an 
industry, it is very efftcleixt. Here are 
two great Indian industrial firms 
which have made one of the worst 
blunders in setting up a very innport- 
ant industry in this country, because 
they are producing soda ash at three 
times the price at which it is produced 
in foreign countries. And Juat to keep 
these inefficient Indian firms alive, we 
are imposing a duty of about Rs. 200 
per ton or something like that. In fact 
when the real price is Re. 1/-, we are 
giving them a protection of Rs. 2/-.
That is not the whole of the story.
Taking advantage of that, the Imperial 
Chemical Industries, which consider 

India within their chemical empire, 
have been charging from the Indian 
consumer twice the price that they 
charge from their Engli îh censumer.
They charge Rs. 130 from their
English consumer. When the Indian 
consumer wants to buy the si>me etuff 
from England, they chargc from him 
Rs. 250. If our Commerce and Indus
try Ministry has got any guts, it 
should ask for a refund from them 
of Rs. 3 or Rs. 4 crores, which they 
have extorted out of the Indian con
sumer during these five or six years.
At the same time, there should be a 
very serious attempt* to manufacture 
soda ash at economic rates in this 
country. Four years ago, in 1949, the
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Tariff Commission went into this 
matter and it lound that the methods 
o£ manufacture, ^which were loJlowed 
by the two Indian Arms, were ex
tremely inefficient and it recommend
ed that steps should be taken to start 

tour other soda ash factories m 
Tutikorin, Sindri and at some other 
pdaces. 1 am sorry to find that, 
though this report has been there for 
five years, no steps have yet been 
taken on this recommendation, and we 
are still suffering from this double 
extortion by the two Indian firms and 
the Imperial Chemical Industries, and 
a number of our industries cannot 
simply get on their legs. Our Indus- 
terial policy has been very c:nfused. 

As a matter of fact, we have not yet 
been able to understand the import
ance of capital goods industry in the 
country. Unless we have got a very 
flourishimg capital iQoods Industry, 
many other industries here cannot 
flourish. Take, for example the 

. pharmfBceutical industry. We are 
importing into this country phar
maceutical medicine to the extent of 
US. 15 or 16 crores. While this indus 
try cannot flourish, a number of indus
trial concerns have entered ii to sub
sidiary alliance....
7 P.M.

Mr. Chalrmaa: It is past seven now. 
Will the hon. Member close his speech?

Shri Meghnad Saha: How ran I
be allowed to continue my speech on 
Wednesday?

Mr. Chalmuui: He has already been
given about fourteen minutes. He 
may take one more minute and finish 
his speech today.

Shri Meghnad Saha: Then, shall 1
finish in one minute?

Mr. Chairman: Then, he may take 
two minutes and finish his speech.

Shri Meghnad Saha: In the phar
maceutical industries, many of the 
Indian concerns have entered into 
subsidiary alliance with foreign con
cerns. They are simply importing 
most of their medicine in this country, 
bottling them and then saying that 
they are Indian products. They charge 
three or four times the price from the 
consumer. No industry can flourish 
in this country unless the fundamental 
chemicals on which the pharmaceuti
cal industries depend, are started by 
the Government. They require sucn 
a capital that it is not possible for 

any Indian firm to And. Take the 
coal tar industry, the sulphur indus
try and heavy machineries industry. 
These are of such magnitude that they 
require heavy capital which private 
capitalists cannot raise, and unless 
they are taken up by Government on

proper basis, the consumer indus
tries dependent on these cannot be 
started or cannot flourish in this 

country. Many of the consumer in
dustries, which depend on them, can
not be started, and even if they may 
be started, they would have a sickly 
existence and they would be like a 
tubercular patient ready to die any 

moment unless propped up by drugs, 
just as in the case of the two Indian 
soda ash factories, they were support
ed by Government su:3sidy to an ex
tent which is undreamt of.

The House then adjourned till Two 
of the Clock on Wednesday, the 14th 
April, 1954.
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